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HOUSE OF THE PEOPLE
Wednesday, 30th July, 1952

The House wmet at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
IMPORT OF TELEPHONE STORES

*2288. Sardar Hukam Singh: (a)
Will the Minister of Commuuications
be pleased to state whether the essen-
tial stores requirements for telephones
during 1951-52 were obtained from the
loral marxets or any imports had to
be made from outside countries?

(b) If they had to be imported,
what was the value of imports and
which were the countries of supply?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
requirements were obtained both from
local markets and by imports from
abroad.

(b) The value of raw materials im-
ported for the manufacture of tele-
phones was about Rs. 585 lakhs, the
U.K. being the country of supply.
Figures of imports of telephone equip-
ment, accessories and maintenance
parts are being collected and will be
placed on the Table of the House in
due course.

Sardar Hukam Singh: What was the
valllug’ of the purchases made here lo-
cally:

Shri Raj Bahadur: The figures are
being collected for certain items re-
quired for P. and T. I can mive the
figure for the Indian Telephone Indus-
tries, Bangalore. It comes to Rs.
9,59.183.

Sardar Hukam Singh: May I know
whether all the purchases were made
:h]:;o*:ugh the DGSD or departmen-
ally?

Shri Raj Bahadur: That is the nor-
mal channel for purchases.
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Shri M. R. Krishna: What is the
total value of the telephone equipment
that has been taken from Hyderabad
State and mayv I know whether the
Gove:nment of India have paid for the
same’

Shri Raj Bahadur: Sir, the guestion
relates only to purchases from abroad
or from local markets.

Sardar Hukam Singh: May [ know
whether any part of our demands
was met by our departmental stores?

Shri Rai Bahadur: Some of our
demands were met by the Bangalore
factory and other workshops.

Shri T. S. A. Chettiar: May 1 know
what percentage of our demands is
met locally and what percentage is
imported?

‘Shri Raj Bahadur: With the excep-
tion of dials and condensers all other
parts of telephone instrument at least
are manufactured locally,

Sbri T. 8. A. Chettiar: Then may
I take it that the items that have to
be imported are only dials and con-
densers?

Shri Raj Bahadur:
a lot of others also.

Oh, no. quite

TeLe-CoMMUNICATIONS SUBJECTS
(DEPUTATION)

*2289. Sardar Hukam Singh: a
Will the Minister of Communicatic(m;
be pleased to state whether any depu-
tations of Officers were sent abroad
during 1951-52 for the study of tele-
communications subjects in Western
Countries?

(b) What was the amount spent and
the number of officers trained? .

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Amount
proximately.
trained.

spent—Rs. 77.300 ap-
Number of officers—I16

LTelLs 201y
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Sardar Hukam Singh: What were
the countrief to which our officers
were sent

Shri Raj Bahadur: The countries
were different. For instance, one offi-
cer was sent to UK, six again to
UK. one to Sweden, four to UK.
again. three to U.K. again, one to
U.K. again, and one officer to US.A.

Sardar Hukam Singh: Were all the
expenses met by us or was any por-
tion met by any world organisation.

Shri Raj Bahadur: I have stated
that the amount spent by us was
Rs. 77.300 approximately.

Sardar Hukam Singh: Was any-
thing contributed by any world orga-
nisation?

Shri Raj Bahadur: Yes, Sir.

Sardar Hukam Singh: Which were
those organisations?

Shri Raj Bahadur: Under the U. N.
Fellowship scheme the following
charges were met by the UN. organi-
sation in respect of one officer who
was sent to Sweden: Half the cost of
tc and fro passage, a monthly liv-
ing allowance of 300 U.S. dollars,
(according to local cost of living to
cover normal living expenses), cost
of essential travel in the country of
study, and a limited amount for pur-
chase of indispensable technical
publications. Some expenses were
also met in the case of other officers.
The list is big 2nough.

TECHNICAL AID SCHEMES

+2290, Sardar Hukam Singh: (a)
Will the Minister of Communications
be pleased to state whether the ser-
vices of any experis in special com-
munication engineering problems were
made available from foreign countries
during 1951-52 under the Technical
Aid schemes?

(b) If so, who were they and how
have their services been utilized?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
The services of one expert on com-
munication Engineering have been se-
cured under the Colombo Plan.

(b) Mr. A. B. Beattie. Teleprinter
Engineer British Post Office, The

~ services of the officer are being uli-
lised for training teleprinter mainte-
nance personnel in India and to inspect
and improve the maintenance of Tele-
printers.

Sardar Hukam Simgh: How many

persons are trained just now by these
specialists?
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Shri Raj Bahadur: I cannot give the
exact numbers.

Sardar Hukam Singh: May I know
whether the other experts at were
to arrive from U.K. have also arrived?

Shri Raj Bahadur: We are getting
the experts under two schemes. One
is under the Technical Aid Scheme,
The other is the ICAO scheme under
which we have entered into an agree-
ment with ICAO. Under the ICAO
scheme we are getting one expert, Mr.
Hord for cost accounting of airlines
operations.

Sardar Hukam Singh: What is the
ternla{ q’f tenure of these specialists from

Shri Raj Bahadur: I said we are
getting the specialists under the Techni-
cal Aid Scheme and the Colombo Plan
scheme., Of course in regard to the
Colombo Plan scheme and the ICAO
scheme the terms are settled by agree-
ments or conventions laid already.

Shri M. R. Krishna: May I know
whether the advice given by these
foreign experts has really been accept-
ed and implemented by the Govern-
ment of India?

Shri Raj Bahadur: They come for
training our personnel here, and they
do of course train them.

PostaL CoMPLAINTS IN BIHAR CIRCLE

*2290-A, Shri 8. N. Das: Will the
Minister of Communications be pleased
to state:

{a) What was the total number of
complaints in Bihar Cirele regarding
non-payments of money orders to the
actual payees while payments were
shown to have been made by the De-
partment during 1951-52;

(b) the oumber of such cases in
which payments were found to have
beenn made fraudulently by the Postal
employees; and

(¢) the number of such of them as
were prosecuted and the number of
such of them as were convicted?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) 311
(b) 37
(c¢) Prosecuted 14
Convicted 1
Pending in Courts 9
Shri S. N. Das: May I know the num-

ber of cases in which departmental ac-
tions werg taken?

Shri Raj Bahadur: Departmental ae=
tion was taken in 147 cases.
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Shri 8. N. Das: May I know whether
the number of such complaints is in-
creasing?

Shri Raj Bahadur: I do not think so.
RamMaN COMMITTEE

+229]1. Shri S. C. Samanta: (a) Will
the Minister of Railways be pleased to
state whether instructions have been
issued to all the Indian Railways to
implement such of the recommenda-
tions of the Raman Committee as have
been accepted by Government?

(b) If so, when were they issued?

(c) How far has each Railway
Administration implemented them?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.

(b) in 1950,

(¢) The information is being collect-
ed and will be laid om the Table cf the
House when ready.

Shri §. C. Samanta: May I know
how many complaints have been receiv-
ed by the Ministry from trade unions
and other organisations alleging that
the recommendations are not being im-
plemented?

Shri L. B. Shastri: The information
is being collected and we are waiting
for the reports. When we have receiv-
ed all the information it will be possi-
ble for us to see how far these recom-
mendations have been implemented or
have not been implemented.

Shri 8. C. Samanta: May I know
whether any special arrangements had
to be made by the Ministry for the
implementation?

Shri L. B. Shastri: No special ar-
rangements were made. Of course, de-
finite instructions were given and we
f;pected that they will comply with

em,

TRAVELLING ExPENSE CONCESSION
VOUCHERS

*2292. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be
pleased to refer to the reply to
starred question No. 225 asked on the
26th February, 1952 and state whe-
ther Government have since come to
any decision regarding the restora-
tion of the Privilege Ticket Order
Concession?

The Minister of Home Affairs and
States (Dr. Katju): It has been decid-
ed that the Privilege Ticket Order con-
cession will continue to remain in abey-
ance till the end of February, 1953.
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MoVEMENTS oF FOODGRAINS

*2293. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment propose to remove the inter-state
barriers in regard to fhe movements
of foodgrains?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
There is no such proposal.

Shri Dabhi: May I know whether
it is a fact that as a result of the ban
on the inter-state movement of cereals,
their prices in deficit states are far
higher than those in the surplus states
and on this account there is great dis-
content among the people?

Mr. Speaker: I think the hon.
Member is going beyond the scope of
the question.

Shri Dabhi: Is it a fact that as a
result of the ban on the inter-state
movement of cereals, the prices in cer-
tain states are far higher than those
in other states?

Mr. Speaker: Order, order. I do not
think it arises. The guestion is in res-
pect aof inter-state barriers and the
answer is laconic. that there is no such
proposal,

SuppLY OF RICE FROM VIET-Nam
GOVERNMENT

*2294. Shri S. C. Samanta: (a) Will
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that the Viet-Nam Government offer-
ed 30,000 tons of rice to India last
year?

(b) What were the terms of pay-
ment and exchange?

(c) How much rice was received by
India and what were the goods sent in
exchange?

(d) Are any negotiations going on
with the Viet-Nam Government this
year for the supply of rice?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) to (c). The Government of Viet-
Nam did convey to us that they would
make available 30,000 tons of rice but
no deflnite terms could be obtained
f:l'?m them and the deal did not materi-
alise,

(d) In May last, the Government of
Viet-Nam offered to release to us 15.000
metric tons of rice to be purchased
through the trade. We could not ac-
rept the offer as the price was far too
high.
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Shri §. C. Samanta: May I know
whether the publication of such news
was made in the newsnapers and whre-

ther it attracted the attention cf the

Ministry?

Shri Satish Chandra: 1 have said
that there was an offer from the Viet-
Nam Government, but the deal did not
anaterialise due to certain reasons.

Shri S. C. Samanta: In future deals
wmay 1 krow how the shipping arrange-
ments will be made, whether the supp-
1ying Government will help us?

Mr. Speaker: It will be hypothetical
now. One cangot know about future
-deals.

FoREIGN MISSIONARIES

*2295, Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the old rules regulating
the admission of foreign missionaries
into India have been changed: and

(b) if so, what are the new rules?

The Minister of Home Affairs and
‘States (Dr. Katju): (a) and (b) At-
tention is invited to paragraph 30 of
the Report for 1951-52 on the activities
of the Ministry of Home Affairs, copies
of which have been supplied to the
Members of the House. The policy
stated therein is now being further
reviewed.

Dr. Ram Subhag Singh: May I know
the organizations which are recognized
by Government to recommend admis-
sion of foreign missionaries here?

Dr. Katju: They are National Chris-
tian Council of India and the Catholic
Bishops' Conference of India.

Dr. Ram Subhag Singh: May I know
whether any conditions have been
attached in regard to admitting foreign
missionaries here?

Dr, Katju: That will take a long
time of the House. I beg of you to
read the information on the subject,
There are pages and pages and it will
take about a whole hour of the House
to read it.

=t 9, A TwAe o Far faed
i @t § femalfat € g=ar 70 gf
garadid s gy gAY et & 7

Blo ®EH : F 3@ 71 Aifeq gar
i
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ot qY. ga. Terat : freed fawn
HeEaTal w1 FEG I AT AT
qgEar T g 7
o FTEN : T FT 7 AMfeq FrEan
E I
Shrimati A. Kale: Is Government
aware that proselytizing is going on on
a large scale in India?
Mr. Speaker.: Order, order. That
is giving information and not &sking.

LEvy oN PASSENGERS AT CHANDOD
RAILWAY STATION

*2296. Shri M. M. Gandhi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is a system of levying half an
anna pilgrim tax on every passenger
alighting at Chandod Station on the
G. B, S. line in« Dabhoi Taluka now
merged in Western Railway Baroda
District;

(b) if so. whether the levy is still
continuing after the merger of Lhe
G. B. 5. line with the Western Railway
and the Baroda State with the Bombay
State; and

(¢) what is the amount of such ac-
cumulated levy after the merger up-
to-date gand the total amount accumu-
lated of such levy before the merger?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and (b).
Yes. This tax is being levied not only
on passengers alighting at Chandod
Station, but also on passengers commen-
cing their journeys from that Station.

(¢} The amount collected from the
date of merger. i.e. 1-5-1949, to 51-3-
1952 was Rs. 33,476-15-3. Figures for
April 1952 to date are not readily avail-
able. The amount collected prior to
merger cannot be ascertained due to
relevant records having been destroy-
ed as time expired. under usual rules.

Shri S. C. Samanta: May I know
whether the local advisory Committees
we:ie_,:onsulted before the levy was
made?

. Shri L. B. Shastri: This levy was
imposed in the year 1924. So I do not
know if there were any local advisory
Committees then.

AT AE-TT
* Yo% ®E M Tr@: 737 G974
Yt 98 ared # O F6 5 faeeit
# 4 -4 # T TH-a 9% fpaar
=g g a9 & feat o gd ?



2317 Oral Answers

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): Expendi-
ture:—Rs, 1,122/10/3 per month.

~Tnrome'—Rs. 4.572/5/- per month,
but this is not additional in~ome since
almost ali the articles posted therein
would otherwize have been consigned
to the regular Post-Offices.

& Mam 3.8: +f7 @@ 7R
FT TEEET A G T a1 ey
AFTEAT WA gE Z AT o4 Fr g
grft, a1 9% F FT Al Eml ¢

st T g A A g
FHOZMET |

#s Mifa= 1| ;S i it ae
AT HF aAOTE IT & ATAT JTALAT
ra gg & @ W\ ER ¥ AR
IFEE @red w1 fa=ar § @ afe
g ar ==t 7

oY T AEET : qg FATL ATAH
. AEAT F FIT & | 9 F=@r g ar
afqs @ 31 F98T §, W A A%
qE T & |

& e T wT R A AR
W & TEE & SrET ?

i T aggT : T i # fa-

W9 @ qET o7 gwar |
Shri Veeraswamy: May I know
whether the mobile post office system

has been introduced in other cities
such as Madras, Bombay and Calcutta?

Shri Raj Bahadur: It has been in-
troduced in Nagpur, Madras, Delli and
Cawnpore, _

W : w § AW T E
[t &N A s wen fRw s
T @ F1 w7 faae e man
g !
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st TwagWT : T & fod g
o A R o, i @ A% A8
& @&t Wtz s ag 1wt g fF
T I A1 0F a7 fRe R 9T
T FE AHE AT AT T A AT AT

FrEAT |

= qfo aRe ETIE B C R AT
§ mEze G AMRAT &1 FEN
Pt 72 Ao 3 v 3w &
frAmr sfas  @=1 g 7 '

Mr. Speaker: It is off tl_ne n'!ark so
far as the principal question 1s com-
cerned. The principal question 1S
about the mobile post offices. ext
question.

RE-GROUPING OF RAILWAYS

#2298, Shri Balmiki: Will the Minis~
ter of Railways be pleased to state:

(a) the annual eccnomy effected by
the formation of Northern, orth
Eastern and Eastern Zones in Rail-
ways; and

(b) the number of railway em-
ployees who have to move from the
place of their duty before formation of
these zones to other places?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) As the
Northern, North Eastern and Easterm:
Railways started functioning as com-
plete systems only with eflect from
May 15. 1952, it is too early to assess
the full extent of the economy secur-

‘ed as a result of the formation of

these zones.

(b) .108 (20 officers and 88 class JII.
and IV all volunteers).

ot Tl W R St .
TR A g g, 9w AT ¥ W
F OR wwfEl ¥ =R =W
& ol aeare wgl a% @9 F A T
e g ?

sl g@e ato Wt : 9gy & I
9T EAT I AT @ AT AN @ )
ST IH FT HT G A A Iq AT
v faare ghm o
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A. C. Guba: May I know if
there will be any expenditure incurred
for the construction of new offices and
for providing residental accommodation
in Gorakhpur and Delhi for these two
offices?

Shri L. B, Shastri: We may have to
build in a small place. I do not think
we will have to spend a large sum.

Shri A. C. Guha: May I know if a
large number of staff af the Calcutta
headquarters for the E. 1. and B. N.
Railways would be surplus in view of
the fact that about or more than half
of the E. 1. R's route mileage has Bone
out of the eastern section?

Shri L. B. Shastri: Yes.
might be some surplus in staff,
Shri A. C. Gnha: May I know how
the Government intend to utilize them?

Mr. Speaker: I think this question
about the zones has been discussed very
much.

Shri A, C. Guha: That was only
about the arrangement of the zones but
not about the staff. May I know how
the Government intend to utilise the
staff and what will be the surplus there?

Shri L. B, Shastri: We have to uti-
lize them because Government have
given assurances to the staff that they
will not be retrenched or transferred
without their consent.

Shri B, K. Das: May I know how
many employees have been transferred
from Calcutta?

Shri L. B. Shastri: I shall require
notice for that. I have stated that only
108 is the total number nf officers and
workers transferred.

=t qto THo TIAA ﬁ'qj‘ﬂl’
¥ wrow wfE A gen w0 @R
Fm agwi g Arag a7

st gwo alo meN : St 7@,
T g FT IEAE E |

oY arereTe : o guTal 1 T
T g AIHEIT A I AT T A
g 7 foar g 7 _

=Y gso ato Fewt : ot g, FEAY
I &, 79 FrE FTH Q@ A F A
frmd @I awda@
Eicdl

There
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witdta §fa sEsamm qfieg

* I3%R. ot ATTE ; T W@ AR
. gfe g g sEe™ AT FA w0
fF = s gfa sEm afag
F ATEIE IO TN F FoRAE
T SRl 1 fFami F erd foem,
yeoA o1 fam e famoor a1 TR
FFW A F fod o7 av fafwm gl
¥ Ao AT qH+E ¢
The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
The Indian Council of Agricultural Re-
search maintains no research station of
its own. It promotes and influences re-
search in the rountry by financing re-
search schemes in conjunction with
State Governments who are primarily
responsible for exploiting approved re-
sults of research. The Council assists
them in giving publicity to the results
of research and their application. The
Council also publishes results obtained
through its schemes in its scientific
publications and in non-technical langu-
age in its popular monthly journals
‘Indian Farming" (English) and ‘Xheti’
(Hindi) which are widely distributed

and also supplied to the Library of
Parliament

=t @WME A A I ogF g F
T Ffe smEem ofag & om
F - ez fmrd ¥ fam A oF 7
frret & o @t F foa,  famgwc
qTES FY @4 F F1E F A= FE F oF
At zaTEar At #, 39 gareat &
afgs s & feamal @ agee
¥ fog #6 FrEE S FE A7
famre fFr 2 7

st aats o= go ¥ fom o Aifew
wifva it for 77w T 7
o zarzal #1, AR 3w ) Iw A
2T & 37 Fr Fr A F frar 4w
gem #1 sifim 2z awEew ¥
e A o

t AT FAT A AR HFAT E
f& T & S F AT W ( rust)
Fivg & AT & AFA F o7 a2-
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wC A agewm e § 9w w9
¥ & g E, 7wl 9 99 A1 qafofedt
3 w1 T F g feat @ & 7
st |t &r: 39 Fr qEfsfE
a1 & wmer & o 9w A A s
TwH )W faEred wr & sk
TPz SrdFm WYT FegfaE srdeeg
T AT a® § AR Emm
FI 9 € fF 39 F g0 m@ AW AR
SR @A) g §K ¥ FeEn
T I 1 99 forar wmar @ fr gt
¥ FHEAE F Tl 31 feEwl T
TEATT AT qF, TEEEAT AW |
Shri B. K. Das: May I know whether
there is any arrangement for giving
publicity in regional languages besides

Hindi and English, to the results of
the researches made?

Shri Satish Chandra: All the State
Governments carry on_ some publicity
work in their own regional languages.

Shri §. C. Samanta: May I know
whether the Rice Research stations in
Orissa send the results of their resear-
ches to the State Governments for pub-
lication in regional languages?

Shri Satish Chandra: Sir. I cannot
say off-hand. There are hundreds of
schemes and researches are being done
at dozens of stations.

Mr. Speaker: These are oft-repeated
questions.

=t R0 Qo fgadt : #aT 7 Y
WG qpasm g fFow ad F
0 wifqs ) foady dsdgiaitaT &
A fvig gu, 39 qT aTETC A FaT B
foié arit & ?

s At @ Fifae & foR
|99 79 57 2197 9 § T 99 #Y
sfrat smEt 7 et gi o

ot ST - w & 9 awar g T
sl 5fa s afeg ¥ fafi
gaRT HT A w1 e F R
it & swfam fear s @ 7
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Miemer: famitsa 5
aftay g7 v o arfas o
fert & frareeit € fomr &1 ‘@Y
g 19 fet 7 gudtd s gt e
R qfwnit gra S F1 gEEE
fFar o %7 €1

Mr. Speaker:
question,

ScHEDULED CASTES CANDIDATES
*2300. Shri Dhusiya: Will the Minis-

ter of Home Affairs be pleased to
state:

We will go to the next

(a) how many persons were inter-
viewed by the Union Public Service

Commission in the years 1949, 1950
and 1951
(b) how many of them were suc-

cessful in each year; and

(c) how many Scheduled Caste,
Scheduled Tribes and women were
interviewed in each year and how
many of them were successful?

The Minister of Home Affairs amd
States (Dr. Katju): (a) to (c). Al-
together two distinct classes of candi-
dates are interviewed by the Com-
mission.

Vacancies in the Regular Services
are filled by competitive examinations,
including interviews. So far as this
category is concerned, it is easy to
state whether or not a particular candi-
date so interviewed was “‘successful”.

Posts not filled by regular competi-
tive examinations are filled on the re-
commendations made by the Com-
mission after scrutinising all the
applications and interviewing those
candidates who.appear prima facie to
be the more suitable. Some of the
candidates so interviewed are found
unsuitable and rejected outright. The
remainder are arranged in order of
merit and the Commission recom-
mends only the necessary number
from the top of the list. Statements
are being prepared showing numbers
of those:

(1) reiected as unsuitable.

(2) included in the suitable list. and

(3) those ultimately appointed. ,

They will be laid on the Table of
the House as soon as ready.

Shri Dhusiya: May I know whether
scheduled caste candidates have the
competition amongst themselves or
{hex have to compete with the general
candidates as well?, .
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Dr. Katju: I think, if I am not mis-
taken. they have to compete with the
rest of the candidates.

=t qte uHe WA TA TOm
frest 72 gfom wfy & =i @1 ¥4

mE™ FHAG F1 WA F1F qgwm
IT T F A AEfend v E 7

Mo FEF : § 70 TS I AT,
7 = frar 703, #1907, 9 g9
T 1 TeH wgfemm ar 9w anfa
Ol ¥ A A 9y frar
5 sAFT I T gEAr iy A= &
s @ &Y § 1z Agfaaa 4g d
5 37 & ford g Fradam & aiedtady
wgfoaa ag & 5 & aommn £ 6 o=
BHTEA I 1 $27eq FEaT, AT W AT
I foga ®om g f5 sw
AR o T E AR AT A
AT R 99 F1 3w 3w femr T
are, TP OAT & NI A Ay
T GME AT IT ¥ 9 G
fama s of@, A amm i &=
agfend g, ST AR T T FE
a% femrama |

it womfey T F & WA wERT
¥ amaFm g 5wy efom fdsem
ot wedfer TarATE § 97 adt
TR, @ WY dEEN g 9w g,
I A s fopdz & ara o9
Fae safofedee o far snar
g

o wTEH : qF AIH T, W EF
fou, s A Afew @ & q@on
R |

Shri M. R. Krishna: May I know
the number of posts reserved for
scheduled scaste  candidates during

1949-50 and 1950-51 and how many of
these were filled by non-scheduled
caste peopla?
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Dr. Katju: A statement is being pre-
pared. I shall lay it on the Table of
the House.

DeatH oF a PRISONER

*2301. Shri Dasaratha Deb: Will the
Minigier nf States be pleased to state:

(a) how many prisoners convicted
in the Manipur Cogspiracy Case are
lodgad in the Midnapur Jail and why
they are top. so far away from their
own Sta.e;

(b} uncer what classification they
are lodged;

(c) whether one of them died in his
cell on the 18th April. 1952, and if so,
what were the circumstances leading
to his death:

(d) whether a thorough enquiry has
been made into the causes of his death
and if so. what are the findings of that
enquiry; and

(e) whether some other prisoners
are ill, if so, how many, from what
are they suffering and why?

The Minister of Home Affairs and
States (Dr. Katju): (a) 16 prisoners
were sent to the Midnapur Jail due to
shortage of accommodation in the Jails
in Manipur.

(b) II and III divisions.

(c) Yes. The prisoner died of heart
failure due to fatty infiltration of
heart,

(d) An enquiry was made on the day
of death by a first class Magistrate
and his finding was that it was a case
of death due to natural causes.

(e) Yes. One other prisoner convict-
ed in the Manipur Communist Cons-
piracy case fell ill of Hemianoesthesia
and was transferred from Midnapur to

Calcutta for specialised treatment.
Two others are suffering from
Neurosis due to prolonged constipa-

tion.

Shri K. K. Basu: May I know
whether those prisoners were kept in
cells. which were declared to be unfit
by the .Jails Enquiry Committee?

Dr. Katju: I really do rot know.

Eumari Annie Mascarene: May I
know whether there was any evidence
to show that the person who dled
was suffering from weak heart?

Dr. Katju: -That must have. been
surely, I am only guessing; it is a

mafter for verfication at either the
post mortem examination or exami-
nation by the hospital surgeon im
charge.
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Shri. K, K. Basu: May 1 know
whether the relatives of these pri-

soners were allowed to examine the
dead body?

Dr. Kaiju: So far ss the dead in-
dividual was concerned. my  infor-
mation is that wires were sent to the
reiativee. I am unable o say whether
they came or not.

Jonab Amjad Ali: May I know if
the guess work cf the hon. Minister
is based on the fact that every case
of denth is due to heart failure?

Mr, Speaker: Order. order. Perhaps
the hon. Member did not hear the
reply to the question. He said there
was an inouiry by a Firsy Class magis-
trate and as a result of the inguiry he
has said so.

Shri Rishang Keishing: May I
know the names of the sick prisoners?

Dr. Katju: The man who died was
Kosam Rabei Singh. He died of fatty
infiltration of heart. I may add that
the post-mortem examination of
dead body was made by the civil
surgeon who has certified that death
was due to heart failure owing to
fatty infiltration of heart.

Mr. Speaker: He wants the names-
of the other people.

Dr. Eatju: [ am sorry. The other
communist prisoner who developed
that blood disease is P, Kala Singh.
He was immediately transferred to
the Alipore Central Jail for special
treatment. The other two who are
suffering from neurosis are Mahendra
Singh and Tikendra Singh.

Shri B. C. Das: May 1 know whether
the civil surgeon was algo the superin-
tendent of ‘the jail concerned?

Mr. Speaker: I think such questions
should not be put. They contain in-
sinuations which are not proper.

Shri: H. N, Mukerjee: Do the jail
records show that the deceased person
was suffering from heart disease conti-
nually and that death happened in
more or less normal circumstances,
or do the records suggest that there
was some kind of dubious circum-
stance attached to it?

Dr. Katju: Deaths, you know, occur
outside jails also. Millions die of.
heart failure. What is the good of
suggesting that this particular man
did not di€ of heart f«ilure.
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Mr. .Speaker: Order. crder.

Let us
not enter intp an argument.

BANGALORE-MYSORE RarLway LiNe

#2303. Shri Madiah Gowda: Will the
Minister of Railways be pleased 1o
state:

(a) whether any scheme to electirify
the Railway line between Bangalore
and LIrvsore has been drawn up at any
time by the Government of Mysore;
and

(b) if so, whether that scheme also
has been transferred to the Centre

when the Mysore Raiiway was trans-
ferred?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
Yes; the scheme was however, drop-
ped by the Mysore Gowernment after
further consideration.

(b) Does not arise.

Shri Madiah Gowda: May I know if
it-is the policy of Government to*
electrify railways wherever electricity
is cheap and traffic is heavy?

Shri: L. B. Shastri: Yes, that is true
and the advantage of electric traction
is obvious, but we have to take other
factors also into consideration. The
initial cost is very heavy.

Shri Madiah Gowda: What will be
the cost of electrifying the railway
between Mysore and Bangalore? It
is after all 87 miles.

Shri L. B, Shastri: I am sorry 1
cannot give him that figure.

Shri Shivananjappa: In view of the
fact that the Mysore Government have
made repeated promises prior to the
integration of the Mpysore State Rail-
way with the Indian Railways that
the Bangalore-Mysore line would be
electrified, do Government propose to
implement it in the near future?

Shri L. B. Shastrii The
Government themselves dropped the
scheme, Therefore the question does
not arise that they made any request
to us to take up that project.

Mysore

Shri Basappa: Is it a fact that but
for the integration of Mysore State
Railway, this question would have been
solved by the Mysore Government?

Mr. Speaker: He said that the
Mysore Government themselves drop-
ped it. Probably he didn't hear the
reply.



2327 Oral Answers

st g0 q@o frddt: T & qU EwTT
i 5 am Zafem foie rfams
ﬁﬁié\nqo#@ﬁmméﬁﬁ'ﬁﬁ
g F foar o &7

Mr. Speaker: I do not know how it
arises. It will be better if the hon.
Members attend to the proceedings.

CIRCULAR LETTERS

#2305. Shri S. G. Parikh: Will the
Minister of Communications be pleased
to state whether it is a  fact that
printed or cyclostyled circular letters
beginning with ‘Dear Sir' and ending
with ‘Yours faithfully’ are not treated
as book-post but treated as letters and
charged at annas two?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Yes.

Shri S. G. Parikh: Is Government
aware that a large number of com-

ercial and industrial concerns and
'mited companies have to send cir-
cular companies have to send = cir-
and they are put to great hardship?

Shri Raj Bahadur: It is true that
they have got to send circular letters
but our difficulty is that for our stafl
it is very difficult to make out what
can be interpreted to be a communi-
cation of 2 personz! nature and which
particular one comes under the defini-
tion of bookpost. Therefore, Wwe are

unable te do it

Shri S. G. Parikh: When the matter
is not of a personal nature and printed
only. how can it be called a personal
communication?

Mr. Speaker: I think we are enter-
ing into an argument for which there
is much scope. The matter- may be
pursued with the hon. Minister.

T. S. A. Chettiar: What

Shri. \ I
happens if the signature 1s cyclo-
ctyled?

The Minister of Commuunications

(Shri Jagjivan Ram): The whole
guestion 1s being examined. and we
will come to some conclusion _short‘.ly.
F. A. O. FIELD CAMPAIGN FELLOWSHIP

+3306. Shri C. N. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Indians getting
fellowships from the Food and Agri-

cultural Organisation n_ertainimz tn
higher training in Agriculture n1nd

allied subjects; and
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(b) the specific purposes for which
they are given?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(tili:)e el‘r;(lial (h)[, ﬂ;& ls:Itatemem is laid on

e of the Ho i
XI, anexure No. 1.1 use [See Appendix

Shri C. N. P. Sinha: Do Govern-
ment send students for special studies
such as fisheries, anti-locust and soil
survey? Please give the number of
fellowships sanctioned for these
special subjects.

Shri Satish Chandra: So far. 45
fellowships have been accepted and 18
have already been availed of. This
information is contained in the state-
ment supplied to the hon. Member.

Pandit D. N. Tiwary: Is it a fact
tha! persons sent for special studies
in a particular subject are posted to
some other department which has mo
concern with that subject?

Shri Satish Chandra: I do not think
s0. Their services are utilised
best advantage. are utt fethe

Mr. S_peaker. This subject has been
dealt with previously. What he refers
to is the old practice, which I believe
has now been stopped.

Shi C. N. P. Sinha: May 7 know the
places where these students have been
sent for the studies?

Shri Shatish Chandra: Some of them
have been sent to the U.S.A. there is
a proposal to send some for rice re-
sea‘rch to Japan. Many are being
trained in India itself at the F.AO's
cost . whq grant these {fellowships.
Detailed information is available in
the statement.

VisiT To MANIPUR

*2307-A. Jonab Amjad Ali: Wil
the Minister of States be pleased :;r.!
state:

(a) whether there is any restriction
on the part of the non-Manipuris to
visit Manipur?

(b) if so. what is th2 nature of the
restrictions ; and g

(¢) the reasons for putting such
restrictions?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(b) and (¢). Do not arise.
NatioNAL HiGHWAY TN TRAVANCORE-
. CocHin

*2307-B. Shri  Achuthan: Will the
l\l-‘nmstvr of Transport bc pleased to
state:
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(a) whether any part of the
National Highways passes through
Travancore-Cochin and if so, what is
its total length; and

(b) whether any work was being
executed under the National Highways
Scheme in that State in 1951 and if
so, what was the cost?

The Minister of Railways and
Transport (Shri L, B. Shastri): (a)
Yes. 244 miles.

(b) Yes, Rs. 1:89 lakhs on original
works and Rs. 7-09 lakhs on repairs in
1951-52.

Shri Achuthan: What is the amount
allotted for the year 1952, in connec-
tion with the maintenance and im-
provemnent of these national highways?

Shri L. B. Shastri: Rs, 6.,12,000
for maintenance.

Sucar (Temporary Excise) Funp

*2308. Shri S. N. Das: Will the
Minister of Food and Agriculturc be
pleased to state:

(a) Whether the progress of the
schemes launched by various States
Governments subsidised from the fund
placed at the disposal of the Indian
Central Sugar Cane Committee by the
Government of India from the Block
grant for transfer to Sugar (Temporary
Excise) Fund has been examined amnd
gauged;

(b) if so. whether any appreciable
increase in yields and sucrose content
has been made;

(c) if so, the percentage of increase
both in yields and sucrose content in
each of the States participating in the
Scheme; and

(d) what measures have been taken
by various States to measure this
increase?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chan-
dra): (a) Yes.

(b) and (c). Yes, Percentage in-
crease in cane yields in development
areas of various States upto 1950-51
was as under:—

Name of State.

Percentage

increase in

Yields.
“w v, %0
(2) Bihar. 1.7
(3) Bombay. 4.2
(4) Madras 340

Separate data regarding sucrose
mntfnt of cane drawn from develop-
ment areas only are not available.
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(d) In the States of U.P., and Bihar
the yields are annually measured on
the basis of random sample surveys. In
theecase of other States the estimates
are eye-estimates.

Shri S, N. Das: May I know what
measures have been adopted to deter-
mine the increase in yields and the
sucrose content?

Shri Satish Chandra: I said in U.P.
the yields are measured on the basis
of random sampie surveys, in other
states by eye-estimates.

Mr. Speaker: He wants to know the

steps taken for increasing the yield
itself.

Shri Satish Chandra: Development
of irrigation facilities and seed nur-
series for the supply of improved
seeds. distribution  of better manures
and fertilisers, control of pests and
diseases and soil extension service.

Shri §. N. Das: May I know, Sir,
what is the over-all increase in yield?

Shri Satish Chandra: I have given

the percentages. They represent the
nercentage increase in yields.

Shri §. N. Das: Does it cover the

whole of the areas where sugar-cane
is grown?

_Shri Satish Chandra: Yes, Sir. The
vield has increased considerably. in
the development areas. I can give to
the hon. Member if he wants. the
ratio of the development area to the
total sugar-cane area. That will give

him an idea of the total increase in
each state.

Shri S. N. Das: 1 wanted to know
whether the schemes that have just
been taken up by the various States
have yielded any result. so far as the
whole area is concerned?

Shri Satish Chandra: As I have
said. Sir. there has been an increase
in yield in the development area.

Shri S, N. Das: I want to know
whether there has been any over-all
increase througout the various States?

Shri Satish Chandra: Sir. the deve-
lopment area forms part of the total
area. If there is an increase in the
development area. then naturally there
is an increase in the total area also.

Mr. Speaker: The hon  Member's
question is with referznce to sugar-
rane only. So the answer is also re-
stricted to that.

Shri K. K. Basu: May 1
whether the sucrose content is
determined by eye estimate?

know
also
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Shri Satish Chandra: No. Sir. No
separate figures of the sucrose content
in the development area alone is avails
able. If the hon. Member wants the
information for the whole country. I
can give it. It has increased {rom
9:85 per cent. in 1947-48 to 10:05 pev
ceot in 1950-51.

wi K K, Basu: As you said thesze
etimates in Madras and other States
wer: determined by eye estimates, [
want to know whether even the sucrose
content was also determined by eye
estimate......

Mr. Speaker: The hon. Member has
misunderstood the whnle gquestion.

Shri Sarangadhar Das: Are we to
understand that these figures for
sucrose given now relate to sucrose
content or sucrose recovery from
sugar-cane?

Shri Satish Chandra : The increase
from about 9:85 to 10:05 per cent, or
relates to recovery of sucrose from
sugar-cane, I think that gives a fair
idea of the increase in*sucrose content
of the cane.

Socro-EcoNgmic UPLIFT

#2309, Shri Sanganma: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that some
grants are placed at the disposal of
the non-offlcial institutions and organi-
sations for expenditures on socio-eco-
nomic uplift of the Adibasls in each
State;

(b) if so, the names of such institu-
tions or organisations and the amounts
of grants placed at their disposal dur-
ing the financial years 1950-51 and
1951-52 in each State; and

(¢) what safeguards have been pro-
vided for nroper use of the grants?

1& e Affairy’ m
Stal (Dr. mfy (a) Attegtion is
invited to the reply given to part (b)
of Shri B. S. Murthy's Starred Question
No. 982 on the 18th June 1952.

(b) and (c). Information is being
collected and will be laid on the Table
of the House.

Shri Sangannma: Are Government
aware of the fact that these organi-
sations and non-official institutions
carried on political propaganda during
the recent elections, and if so., what
action ‘has.been taken against them?

Dr. Katju: I should like to have
notice

Bllrl R. K, Chaudhury: May I know
whether any amount has been alloted
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to the State of Assam for this purpose,
and if sc to what socic-economic in-
stitulions there?

There seems to be some

Dr. Katju:
misconception in the hon. Member's
mind. For devclobpment  purposes

granls are made to Slate Governments,
and it is for them to svend it properly
and in an appropriate manner. General
advice has becn given that the State
Governments may well utilise the sor-
vices of proper aud suitable non-offici-
al agencies for the expenditure of por-
tions of such sums. I do not know the
res. of the details.

Shri R. K. Chaudhury: I wanted to
know what amount has been allotted
to Assam.

Mr. Speaker: The hon. Minister has
already stated that the information is
being collected and will be laid on the
Table of the House, when it is ready.

OPENING OF A STATION BETWEEN
BARACOPAL AND DEGHWARA

*2311. Pandit D. N. Tiwary: (a) Will
the Mipister of Railways be pleased
to state whether a proposal has been
under consideration for the opening
of a new station on the O. T. Railway
(New North Eastern) between Bara-
gopal and Deghwara Railway Stations?

(b) At what stage the proposal is
now?

{c) Has any representation been 1e-
ceived by Government for expediting
the work?

(d) When is the new station likely
to start functioning?

‘The Minister of Railways and Trans-
port (Shri-L. B. Shasiri): (a) and (b).
Yes. The proposal to open a flag sta-
tion between Baragopal.and Deghwara
railway stations: on the North Eastern
Railway has been approved, and work
bas started.

(c) A representation has been re-
ceived from the local public to open the
station early.

(d) The station is likely to start
functioning towards the end of
October, i.e., after the monsoon is
over.
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Inpo-U. S. TEcHNICAL CO-OPERATION
AGREEMENT

*2312. Pandit D. N. Tiwary: Wili
the Minister of Food and Agriculture
- be pleased to state what will be the
estimated increase in production of
foodgrains through the fertilizers to be
supplied by the U. S. Government
under the Indo-U. S. Technical Co-
operation Agrecment?

The Pariiamentary Secretary to the
Prime Minister (Shri Satish Chandra):
The increased production of foodgrains
through the use of these fertilisers is
Egumated to be between 13 and 2 lakh

ns.

Pandit D. N. Tiwary: May I know
what is the price of these fertilisers
per bag, and now it compares with that
of the Indian fertilisers?

Shri Satish Chandra: The question
relates to fertilisers which are to be
supplied by the United States Govern-
ment under the Indo-US. Technical
Co-operation Agreement. The prices
for these fertilisers have not been
fixed. as immediate payment is not
to Le made for them. The payment
is to be made from a dollar fund to be
created in the United States by the
United States Government. These fer-
tilisers will be purchased at the compe-
titive market prices from the countries
from which they are imported.

Shri H. N. Mukerjee: Are we to
understand from the reply just given,
that we have no idea as to the amount
of money which we are spending on
these fertilisers. and in that case are
we to assume that whatever calcula-
tion we have made in regard to the
increase in production is more or less
abracadabra?

_Shri Satish Chandra: I do not thimk
Sir. that increase in production bears
any- relation to prices. The increase
in yield is obtained by the application
of a particular quantity of a fertiliser
to a particular area of the soil.

As regard the price, the agreement
with the Technical Co—operatixon Ad-
ministration is that the fertilisers will
be made available to us at the world
market orices. These are to be pur-
ghnsed not only in the United States,
ut may be purchased in some other
countries like Holland and Japan etc.
These will be available to us at the
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market prices existing at the time of
purchase.

Shri H. N. Mukerjee: May I ask,
sir, whether it is in the contempla-
tion of Governmen: to change these
items in the Technical Co-operation
Agreement in view of the fact that at
Sindhri we are trying to produce our
own fertilisers, and that there might
be other means of finding fertilisers
which will in the long run be much
more econopical.

Shri Satish Chandra : The total re-
quirement of fertilisers in the country
is estimated to be 4,18,000 Tons, for
the next year. while the production at
Sindhri is estimated to be about
lakh tons only. So we have ta fill the
gap. Apart from 88.000 tons of
ammonium sulphate that is being 1m-
ported under this Agrozment. the
Government of India have already
purchased about 82,000 tons from other
countries.

Shri H. N. Mukerjee: May I know
whether the fertilisers we are going to
get from the Uniied States have been
experimented with at ali?

Shri Satish Chandra: Ammonium
sulphate is us?:l extensively in this
country. Apaft from 88,000 tor.: cEf)

tons of new types of fertilisers are also
being imported. They are mainly for
experimental purposes. 1f the exoperi-
ments {ail, and they do not suit the
Indian soil the payment of price will
not be insisted upon.

Shri Syamnandan Sahaya: Are the
Government aware that there is a
very heavy stock of these chemical
fertilisers in this country which could
not be sold during the last year on
account of drought?

Shri Satish Chandra: I do not think
Sir, that it is a fact. 1t may be that
in- a particular area some stocks have
not been sold, but takinz the country
as a whole there is a demand for in-
creased supply.

Shri P. C. Bose: Is it a fact. Sir
that ammonium sulphate is being
produced in many coke plants in India?

Shri Satish Chandra: About 20.000
tons are obtained from coke plants in
Bengal and Bihar. Th's quantity has
been taken into account in calculating
our requirements for the next year.

Garo HiLLs AND MIKIR Hius

«5313. Shri Beli Ram Das: Will the
Minister of Food and Agriculiyye be
pleased to state:

(a) whether it is a fact that large
quantities of short staple cotton are
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grown in the districts of Garo Hills
and Mikir Hills the State of
Assam:

(b) whether it is a fact that there is
a great demand for long staple cotton
which fetches better price; and

(c) whether any steps have been
taken to introduce long staple cotton
in the aforesaid districts?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Almost all the cotton grown in
Garo Hills is of the short staple wvari-
ety and the production varies from
8.0000 to 12,000 bales annually. The
cotton grown in Mikir Hills is a mix-
ture of short and medium staple va-
rieties and the annual production
ranges from 250 to 1.000 bales. The
production of cotton in these Hills is
a very small proportion, of the over-
all cotton production in India, which
is of the order of 36 lakh bales.

(b) Yes.

(c) Since February 1947 the Indian
Central Cotton Committee is financing
a scheme for the improvement of hill
cotton in Assam, Trials made under
this scheme to grow long and medi-
um stapled varieties from 1947-48
onwards have however so far proved
unsuccessful. \

Shri Beli Bam Das: Is it a fact, Sir,
that for want of transport facilities
these cotton growers in the districts of
Garo Hills and Mikir Hills are not
getting proper prices for their cotton?

Shri Satish Chandra: Most of the
cotton grown in Garo Hills is used for
mixing with wool locally. It is not
transported to long-distances, and the
production is in very small quantity.

Jonab Amjad Ali: May I correct the
hon. Member............

Shri Debeshwar Sharma: What are
the steps taken to encourage the
growth of medium and long staple
cotton?

Shri Satish Chandra: Sir, certain
varieties were tried in this area and
the experiments indicated that with
the exception of one or two varie-
ties the climatic conditions of Assam
did not suit most of the medium and
long staple varieties of cotton.

Shri R. K *Chaudhury: Is the hon.
Minister aware that a large quantity
of cotton is exported from Garo Hills
through the agency of Ralli Bros.
and that they have their own offices
both in Mikir as well as in Garo?

Mr. Speaker: He is giving infor-
maf™®n about a certain state of things
and suggesting that Ralli Bros. are
mainly responsible for this state of
things.
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Shri Sarmah: The hon. Parliamen-
tary Secretary told wus that short
staple cotton is grown in Garo Hills
and medium staple is "also grown in
Mikir Hills. Then we have the an-
swer that a certain organisation was
experimenting to encourage medium
and long staple cotton in Garo Hills
and Mikir Hills. but that the experi-
ment is failing. May ! know, Sir,
what steps have been taken and how
the experiment is failing, whether by
theoretical experiment or whether by
actual growing it was found that the
climate was unsuitable.

Mr. Speaker: Let us not go into
all those details.

Shri Satish Chandra: The Indian
Central Cotton Committee is finane-
ing the Government of Assam who
are carrying on these experiments
probably under their department of
Agriculture.

Shri Sarmah: Has any experiment

Mr. Speaker: Order. order. Next
question .

DeLHI-LuckNow RaiLway TRAIN

*2315. Shri Krishna Chandra: Will

the Minister of Railways be pleased
to state:

{a) whether Gowvernment have re-
ceived any reoresentation from Mem-
bers of the State Legislature belong-
ing to Mathura District requesting that
the new train from Delhi to Lucknow
should pass through Mathura and
Agra to give facilities to them for
their journey to Lucknow; and

(b} whether Government have taken
any action and if so, what?

The Minister of Railways and
Transport (Shri L. B, Shasiri): (a)
Yes. One was received.

{b) It has not been found feasible
to accept the suggestion.
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_Mr. Speaker: I think these- ques-
tions should be raised in the Advisory
thlmmlttce, These are all many de-
ails.
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BomBAY STATE ROAD TRANSPORT
CORPORATION

*2316. Shri Kajrolkar: Will ihe
:Ent!;ster of Tramsport be pleased to
ate:

(a) the capital agreed to be provided
for the Bombay State Road Transport
Corporation by the Central and the
State Government respectively and
tt.ll}lz f{fm‘"&‘s au:tua]l:;trs contributed by

0 Governmen u
March, 1952; P o 3lst

re. s(l.?])ts wol}at harec the yearly financial
_ € Corporation from 194
till 31st March, 19%2; i 1949
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(c) what are the financial results of
Delhi, and other recent
port undertakings constituted under
the Central] Act during the corres-
ponding periods; and

(d) how many representativas of
the Central Government there are on
the Bombay State Road Transport
Corporation?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
to (d). A statement giving the re-
quired information is laid on the
Table of the HouSe. [See Appendix
XI. annexure No. 2]

Shri Kajrolkar: Do the Govern-
ment propose to set up a Central
Board of Transport to coordinate the
States' transport undertakings?

Shri L B, Shastri: Well, we have
called a conference and we might
consider this proposal in_that confer-
ence. The conference will be attend-
ed by the State Ministers and the
Transport Commissioners of the wvari-
ous States.

Shri Kajrolkar: Can the hon, Minis-
ter tell us what ar2 the principles
followed in the payment of compen-
sation to the bus-owners who were
formerly running the services?

Shri L. B. Shastri: The rates of
compensation payable are laid down
in rule 102-B of the Bombay Motor
Vehicles Rules, 1940. Besidos that,
the Corperation has purchased the
wvehicles of the bus operators wherever
possible.

Shri Kajrolkar: Can the hon. Min-
ister give us the comparative fares
before and after the taking over by
the State?

Shri L. B. Shastri: I should like to
have notice.

Shri E. K. Basu: Do the Govern-
ment propose to improve the financi-
al results of the Delhi Transport by
improving the service?

Shri L. B. Shastri: Yes, we had
recently instituted an. inquiry. The
Committee put in very hard work and
they submitted their report within
ten days. The report is now under
examination.

Short Notice Question and Answer

FLooDs IN ASsAM

Jonab Amjad Ali: Will the Minister
of Irrigation and Power be pleased to
refer to the statement made by the
Minister of Home Affairs on the 22nd
July, 1952. on the floods in Assam and
make a further statement on the
subject in the light of any further
information which Government may
have received from Assam?
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The Minister of Planming and Irri-
o n

gation and Power (Bhri Namda): May
I, Sir, with your permission make a
statement to the House in reply to
this Short Notice Question on the
basis of further information received
regarding floods in Assam after the
Home Minister’'s statement. Before I
proceed, I may take the opportunity
of bringing to the notice of the House,
with a sense of relief, that the loss of
life which in the Home Minister’s
statement had. been mentioned as 52
turns out to be very much less. Ac-
tually only two deaths have been re-
ported as due to the floods. I may
explain that the mistake crept in be-
cause of some error in the transmis-
sion of the message. The latest in-
formation received from the State
Government indicates that the flood
throughout the State is subsiding. In
the North Trunk Road, communication
has been resiored temporarily. The
work of repairs to bridges continues.
The road communication on the Assam
Trunk Road and some important district
roads including Tura. Manikarchar and
Goalpara roads has been restored. It
is expected that communications on the
Assam Access Road between Buxirhat
and Bilaspara will be restored in the
first week of August. Every effort is
being made to restore communication
on all the other roads. The State
Government have been informed by
the Ministry of Transport that they
should 2o ahead with repair work to
ail National Highwavs in anticipation
of the grant of additional funds. The
State Government have deputed the
Additional Chief Engineer. three
Superintending Engineers and one
Assistant Chief Engineer for the work.

2. Railway Communication along the
Assam Rail Link has been restored
upto Chengmari from the wgst and
upto Fakiragram from the east. Be-
tween Chengmari and Fakiragram
Testoration has been made in patches
and through communication over this
section and conseguently on the entire
route may be possible in stages by the
end of August.

Communication on all branch lines
has been restored subiect tn tranship-
ment between Tangla and Harisingha
on Raneiya and Raneapara North
Branch and exceot between Cooch-
Behar and Gitaldaha on the Alipur
Duar-Gital daha Branch.

3. The Chief Minister of Assam has
requested for the supply of medicines,
disinfectants and milk powder worth
about Rs. 4 lakhs. The hon. Minister
of Health has already issued instruc-
tions for the supply of stores to the
value of Rs. 55.000 which comprises
anti-malarial drugs and milk powder.
These stores have been sent to the As-
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sistant Director of Public Health, Gau-
hati, through the West Bengal of the
Indian Red Cross Society. A further
consignment of medical stores worth
about Rs. 40,000 comprising bleaching
powder, sulpha drugs, potassium per-
manganate and quinine is also being
sent under instructions of the hon.
Minister of Health to this officer
through the West Bengal Branch of the
Indian Red Cross Society. The Gov-
ernment of India are considering the
possibility of sending further supplies
of medical stores e.g. Quinine tablets,
Mepacrine tablets, Multi-vitamin tab-
lets, Sulphamazathin, Penicillin (ordi-
nary), Milk Powder (fu!l cream) and
Milk Powder (malted) to Assam free
of cost. A request has also been made
to the United Nations International
Children's Emergency Fund for the
supply of 50 tons of skimmed milk
powder, one million tablets of Sulpha-
diazine and one million tablets of Palu-
drine for relief in the flood affected
areas.

4. During the first half of this year,
13,252 tons of rice and 53.497 tons of
wheat were allotted to Assam. The
Assam Government have got stocks of
17.324 tons of rice and 4272 tons of
wheat. These stocks are sufficient for
14 weeks and to meet emergent sup-
plies. ' The State Government have
heen advised that they should make
whatever emergency distribution mav
be necessary out of the stocks that they
hold and that it will be subseguently
replenished to meet the resulting de-
mands in full. The Gowvernment of
India will be in a position to supply
whatever auantities of wheat are re-
ouired but in resnect of rice. the supply
position of which is difficult. it mav
not be possible to meet all their de-
mands.

5. The Chief Minister of Assam has
telegraphed asking for 5000 maunds of
rice for free distribution and another
5000 maunds %o be supplied at the
concessional price of Rs. 15/- per md.
The supply of 5.000 maunds for sale at
concessional rates has been agreed to
and in regard tn quantities for free
supply. it has been suggested that
Assam Government may in the first
instance meet the expenditure from the
Governor's relief fund. However,
immediate movement of these small
guantities from Central Government
stocks will not be necessary as Assam
can find these from their own stocks.

8. Sepatgram Post Office has resum-
ed working with effect from the 1Bth
July. Mail communication to the Sai-
khaghat and Sadiya Post Offices which
was interrupted has been restored.
Partial restoration of mail communi-
ration to Pasighat Post Office has been
effected: mails are being sent and re-
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ceived thrice weekly, R.M.S, sections

Rangia and Rangpara North are work- .

mg partly. The Sections which were
previously working bpetween Dhubri
sna Bengaigaon have been extended
o Bijni. A sorting section is now
working between Amingaon and Path-
saia. The Sections working between
Alipur Duar and Gauhati continue to
pe under suspension. Mail communi-
cauon with Tura Post Office in the
Garo Hills and Motor Service to Goal-
para and Manakchar have been fully
restored. Mails for and from section
working between Dhubri and Bijni are
being exchanged through Jogigopa and
Goalpara. Mail arrangements in other
parts viz. South of the Brahmaputra,
Cachar and Lushai Hill district are
normal. Telecommunicatjon services
have heen restored fully the Assam
area and the working is now normal
subiect only to the usual day-to-day
interruptions. Further. in connection
with the flood relief operations, civil
aircrafts have been carrying a number
of sorties for carrying food supplies
and transnorting stranded persons
=ince 16th July 195Z. A statement giv-
ing the details is laid on the Table of
the House. '[See Appendix XI, annex-
ure No. 3.1

%. Up to the 25th July 1952, agricul-
tural loans to the extent of Rs. 3.81.500:
gratuitous relief to the extent of

- Rs. 2.05.150 and Test relief to the ex-
tent .of Rs. 8.600 have been granted by
the Government of Assam.

B. The erosion at Dibrugarh and
Sadiya still continues but on a less
serious scale compared to the erosion
caused by the floods during the last
two years. The erosion is likely to be
intensified with the fall of the river.

Jonab Amjag Al rose—

Mr. Speaker: I think the hon. Mem-
bers know that having called for a
statement and the statement having
been made, it is not our practice here
to allow supplementaries.

Jonab Amjad Ali: I want clarification
on one or two points in the state-
ment.

Mr. Speaker: But if he wants fur-
ther information......

Jonab Amjad Ali: No, Sir. only cla-
rification. Will the hon. Minister in
charge of Communications be pleased
to say whether the overhead wires be-
tween Cooch-Behar and Gauhati have
been restored?

The Deputy Minister of Cemmunica-
tions (Shri Raj Bahadur): Tele-com-
munications have been restored in full

Shri R. K. Chandhury: May I know
~whether it is a fact that the headquar-

203 PSD
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ters of Sadiya have been shifted to
Teju on account of Sadiya being under
water and if so, has it been possible
for the people of Sadiya to come back
to it now from Teju?

Nanda: There is no further in-

~ Shri
formation on the subject.

Jonab Amjad Ali: Is it ynder the con-
templation of Government to find out
ways and means of preventing a re-
currence of floods in Assam?

Shri Nanda: Certainly.

WRITTEN ANSWERS TO QUESTIONS
T. T. E.

*2302. Shri Frank Anthony: Will the
Minister of Railways be pleased to
state

(a) whether the Railway Board
allotted 26 posts to T. T. E's. (Travel-
ling Ticket Examiners) to the B. N.
Railway in the prescribed scale A;

(b) whether this allotment should
have been given effect to from the 1st
January, 1947;

(c) the reasons for the Railway

Board changing its original orders;

(d) whether former District Inspec-
tors were redesignated T. T. E's and
put into the prescribed A scale
although they were all men drawing
much above the prescribed A scale;

(e) whether the District Inspectors
although re-designated T. T. E's con-
tinued to function in their old supervi-
sory capacity and are not, in fact.
doing the work of T. T. E's; and

(f) whether  the Joint Advisory
Committee had agreed that the inter-
pretation of the C. P. C. recommenda-
tions had created a grievance and sug-
gested its correction?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The Rail-
way Board allotted 368 posts on the ex-
B. N. Railway to grade “A"™ of the
prescribed scales of pay applicable to
Travelling Ticket Examiners. These
36 posts included 26 posts previously
designated as Travelling Ticket Inspec-
tors, Grade I.

(b) The staff electing the prescribed
scales of pay were eligible to draw
pay in those scales of pay from
1st January 1947 or 16th Augusl 1947
according to the date they elected.

(¢) The original orders were subse-
quently changed mainly because it
was found that the original allocation
to the various grades of Travelling
Ticket Examiners was defective.

(d) Yes, because in the sche;ne of
prescribed scales the designation of
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Travelling Ticket Examiners only was
retained.  The prescribed scales of pay
are generally lower than the pre-1931
scales of pay in the cases of higher-
paid staff but higher than the post-
1931 scales. The" pre-1931 employees
had, however, an option to retain the
pre-1931 scales of, pay.

(e) The introduction of the pres-
cribed scales did not invelve any
change in the duties of the Travelling
Ticket Examining staff including the
District Inspectors.

(f The Joint Advisory Committee
considered the question of the number
of posts to be allocated to the higher
grades in the light of the recommenda-
tion of the Central Pay Commission
that it would be fair that the number
of posts in the intermediate grades was
fixed reasonably large so as not to
block far too many in the lowest
grade. They suggested certain re-allo-
cation of posts in the case of Travel-
ling Ticket Examiners also, and these
have been accepted by Government and
implemented on the ex-B. N.Railway.

Direct RECRUITMENT TO RAILWAY
SERVICES

#2304. Shri N. S. Nair: Will the
Minister of Rallways be pleased to
state:

(a) whether any wvacancies in the
higher grades of Railway employees
have been filled up by direct recruit-
ment and if so. what percentage; and

(b) whether it is the policy of Gov-
ernment to recruit a definite percen-
tage of Railway employvees from out-
side by direct recruitment?

The Minister of Rallways and Trans-
port (Shri L. B. Shastri): (a) Except-
ing a very few cases wherein direct
recruitment to intermediate grades was
specifically permitted, all vacancies in
the higher grades were filled by pro-
motion.

(b) The question is under considera-
tion.

PusLic MEETINGS IN AGARTALA

*2307. Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether there are any instruc-
tions from the Central Government not
to allow any public meeting within
the Municipal area of Agartala, Tri-
pura; and

(b) whether the Darbar ground, a
conventional public meeting place in
Agartala. Tripura has been prohibited
by the Central Government to be used
for the purpose of Public meetings?

The Minister of Home airs and
States (Dr. Eatju): (a) and (b). The
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Central Government have not issued
any instructions on either of these
matters.

CoMMITTEE TO ENQUIRE INTO WAYS AND
MEeaNS TO DEAL WITH CORRUPTION CASES

*2310. Pandit Munishwar Datt
Upadhyay: Will the Minister of Home
Affairs be pleased to state:

(a) whether it is a fact that a small
Committee of some senior Secretaries
of the Central Secretariat was ap-
pointed to find out ways and means to
deal with the cases of corruption, mis-
conduct and indiscipline of Govern-
ment Servants expeditiously; and

(b) what were the recommendations
of the Committee; if any?

The Migjster of Home Affairs and
States: (a) ‘and (b). An informal Com-
mittee of officers, including some
senior Secretaries, was set up some
time ago, but the terms of reference
were very much more restricted than
the hon. Member's question implies.
The Committee was only asked to ex-
amine whether it was possible and
necessary to simplify the procedure at
present prescribed for the conduct of
disciplinary proceedings against Govw-
ernment servants. As the matter de-
pended very largely on an authorits-
tive interpretation to article 311 (2)
of the Constitution, the Committee
was compelled to postpone its recom-
mendations pending the necessary
legal advice which has only recently
been received,

In this connection, the hon. Mem-
bers's attention is also invited to the
answer given by me on the 5th June
1952 to the Unstarred Question No.
86 tabled by Shri M. L. Dwivedi.

CurTivaTioNn oF Tosacco

*2310-A. Pandit Muomishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleased to state:

(a) the different varieties of tobacco
grown in India for different purposes ;

(b} the wvariety which is used for
Hookah, chewing and snuff and the
States where it is produced :

(r) the variety used for the manu-
farture of bidis and the place where
it is grown:

(d) the total produce of tobacco in
India per year and the estimated value
of it; and

(e) the acreage under tobacco culti-
vation in India at present and whether
it is increasing or decreasing in recent
years?

The Parliamentary Secretary to the
.1 (Shri Satish Chan-
dra): (a) to (c). A statement is plac-
ed on the Table of the House show-
ing the different varieties of tobacco
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grown, the purposes for which they
are used and the places where they
are grown. [See Appendix XI, an-
nexure No. 4.]

(d) The total estimated produc—=
tion in 1950-51 was 562 million 1lbs;
its total estimated wvalue in the same
year was very roughly Rs. 158 Crores.

(e) The area under tobacco during
the past 3 years was:—

1949-50 B60 thousand acres.

1950-51 839 thousand acres.

1951-52 761 thousand acres (2nd
forecast),

The decrease is attributed to ad-
verse conditions and lack of rain at
the time of sowing.

DeatH oF SHRI UMEDLAL Parmy

*2314. Shyi Bhawanji: Will the
Minister of States be pleased to state:

fa) whether it is a fact that one
Shri Umedlal Patnj, Sub-Inspector of
Pnlice in Kutch, while trying tn
capture a dacoit Khanji, who has been
terrifying the people of Kutch for the
last three years, was killed on or about
the 14th February, 1952, by the dacoit’s
gun-shot:

(b) if the answer to part (a) above
be in the afirmative, whether any re-
ward was awarded and/or pensior
eranted to his widow and dependante’
anA

(e) if the answer tn part (b) above

be in the negative, the reasons for the
same?

The Minister of Home Affairs amd
States (Dr. Katju): (a) Yes.

(b)Y The question of granting Shri
Patani's family special gratuity and
special pension is under active consi-
deration.

(c) Does not arise,

Ex-ARMY PERSONNew
*2317. Babu Ramnarayan Singh:

Will the Minister of Home Affairs pe
pleased to state:

(a) the total number of applications
made by Ex-Army personnel to the
Supreme Court and to the East Pun-
jab High Court including the Circuit
Court at Delhi for the issue of a Writ,
direction or order to the Union of
Indin under articles 32 and 226 of the
Constitution; and

(k) the total number of cases re-
ferred to in part (a) above, in which
uotice to the Union was issued by the
Court?

The Minister of Home Affairs and
States (Dr. KEatju): (a) Since the 26th
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January 1950, two such petitions have
been made to the Supreme Court and
four to the Punjab High Court in-
cluding its Circuit Bench at Delhi.
(b) Notice to the Union of India
Was issuyed in ‘one case by the Pun-
jab High Court.

ASSINMENT PLAN FOR WAVE LENGTHS

*2318. Shri Telkikar: Will the Minis-
‘frat:t Communications be pleased to
state:

(a) whether the assignment plan
indicating the actual wave lengthy
given to each country has been agraed
upon; and

(b) whether this change is going te
cause any disturbances in the present
radio sets?

The Deputy Minister of Communi-
cations (Shri Baj Bahadur): (a) Plans
indicating the actual wave lengths as-
signed to each country have been in-
ternationally agreed for the fre-
quency bands wup to 3950 ke/s. No
plans have been internationally agreed
for the Broadcasting Services using
frequencies between 3950 and 27,500
kc/s.

(b) The new plans are not expect-
ed to affect the utility of the exist-
ing domestic radio receiving sets.

ParisTan Hici COMMISSIONER IN
AUSTRALIA

*2319. Shri K. Subrahmanyam: Will
the Minister of Home be pleas-
ed to state:

{a) whether it is a fact that the
oresent Pakistan High Commissioner
in Australia is wanted in connection
with a cheating case before a Delhi
Court;

(b) if the answer to part (a) above
be in the  affirmative. wheother
summons issued for him were return-
ed without having been executed; and

(c) in that case, have Government
taken up the matter with the Pakistan
authorities, or will it be included in the
agenda for future Indo-Pak conferences
at Ministerial level?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). This
gentleman was shown as one of the
accused in a cheating case. The
magistrate issued summons against
him in the normal manner and at a
late~ stage a_warrant, but these could
not be served on him as he was not
in India. Thereafter the prosecution
requested the magistrate to delete his
name from the list of accused and the
magistrate granted the request.

(¢) No.
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PARCEL SERVICE BETWEEN INDIA AND
CHINA

*2320. Shri A. K. Gopalan: Will the
Minister of Communications be pleased
to state-

(a) whether parcel service exists
between India and China; and

(b) whether there are proposals for
opening this service in the near future?

.= The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.
I is temporarily under suspension.
(b) Alternative routes are being ex-
plored and as soon as one can be
found, the service would be resumed.

TECHNICAL INLAND WATER TRANSPORT
EXPERTS

*2321. Shri Telkikar: Will the Minis-
ter of Transport be pleased to state:

{a) whether the team of three
Technical Inland Water Transport
Experts have submitted any report of

. their tour and any draft scheme:

(b) if the answer to part (a) above
be in-the affirmative, what are their
recommendations: apd

(¢} whether a cooy of the report and
the scheme will be laid on the Table®

The Minister of Railways and
(Shri L. B. Shastrl) : (a)
(b). The attention of the Member is
invited to my reply tn question No.
1954 given on the 22nd July, 1952.
(¢) Copies of the report. when
finalised, will be placed in the Library
of the House.

Src:an EXPORT

*2322, Shri L. N. Mishra: Will the
Minister of Food and Agriculture he
nleased tn state:

fa) whether Government have some
nrobosals for stimulating exports of
Indian sugar:

ihY if so, what are those proposals;

7oy when and how those proposals
are to be implemented; and

(d) what is the quantity of sugar to
be exported in the year 1952-537

The Parliamentary Secretary to the
Prime Minister (Shri Satish
Chandra): (a) to (d). Government
have already unnounced that
would allow the export by  traders
and manufacturers of 50,000 tons of
sugar during the current season. Gov-
ernment alsn are conducting negotia-
tions from time to time for export of
some sugar on a Government-to-Gov-
ernment basis. Details of such nego-
tiations cannot be divulged before
they are finalised

30 JULY 1952

Written Answers 2348

TuNG CULTIVATION IN ASSAM

*2323, Shri K. P, Tripathi: Will the
Minister of Food and Agriculiure he
pleased to state-

(a) whether it is a fact that the

" Expert Committee on Tung cultivation

has reported that the oil shouid he
extracted near about the place where
it is cultivated:

(b} whether it has recommended that
Tung can be cultivated in the Tea
Gardens of Assam:

(c) whether Tung is cultivated inm
Assam; and

(d) whether Guvernment are going
to set up oil extraction plant in Assam?

The Parliamentary Secretary to the
Prime Minister (Shri Satish
Chandra): (a) No Expert Committee
on Tung cultivation was set up by the
Government of India, But a Special
Officer was appointed by the Indian
Central Oilseeds = Committee to
examine the possibilities of develop-
ment of Tung in India, and he has
stated in his report that with the ex-
pansion ol area under Tung in India,
many factories equipped with modern
machinery shall have to be set up to
process Tung fruits locally in each pro-
duction centre

(b) Tung is already being cultivated
in some tea gardens in Assam and the
Special Officer has recommended ex-
tension of cultivation in tea gardens.

(c) Yes.
(d) No.
EpucaTioNAL ExpansioN TRUST
(TEHRI-GARHWAL)

*2323-A, Shrimati Kamlendu Mati
Shah: Will the Minister of States be
pleased to state:

(a) whether it is a fact that the
State of Tehri-Garhwal. before its
merger, had created a trust called the
Tehri-Garhwal Educational Expansion
Trust to help students of the State in
getting educational facilities such as
scholarships;

(b) whether it was agreed at the
time of the merger beiween the Gov-
ernment of India and His Highness
the Maharaja of Tehri-Garhwal that
the Government accept the responsi-
bility of maintaining the trust and
utilising its money for the purppse for
which it was intended; and

(¢) what action, if any, has been
taken by Government to  implement
this agreement®

The Minister of Home Affairs and
States (Dr. Katju): (a) to (c). Infor-
mation is being collected from the
Government of Uttar Pradesh and will
be laid on the Table of the House.
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AGE CONCESSIONS To ENSPLACED PERSONS
FOR ENTRY INTO GOVERNMENT SERVICE

*2324. Shri Pateria: Will the Minis-
ter of Home Affairs be pleased to state
the concessions regarding age for
Government posts and competitive
examinations granted to the displaced
yvoungmen whose further studies have
been hampered on account of lack of
educational facilities?

The Minister of Home Affairs and
States (Dr. Katju): The following
age concessions have been granted to
diﬁglaced persons:—

(i) Permanent appointments filled
by Competitive Examination through
the Union Public Service Commission.

The normal upper age limit is relax-
ed by three years.

(ii) Permanent appointments not
covered by (a) above, whether or not
imade through the Union Public Service
Commission.

The maximum age limit for entry
1nto permanent Government  service
has been relaxed from 25 to 45 years.

(iii) Displaced persons belonging to
a Scheduled Caste or Scheduled Trible.

The age limits are further relaxed
by three years for gazetted posts and
five years for non-gazetted posts.
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The Minister of Railways and
Transport (Shri L. B. Shastri): The
reply is in the negative.

ScHFDULED CASTES (COMMUNAL
REPRESENTATION)

*2326. Shri Ganpati Ram: Will the
hg?lster of Railways be pleased to
B el

(a) whether it is a fact that- the
publication of the figures relating to
the communal composition of the staff
on the railways has been discontinued
1o be published ir the annual report
on the administration of Railways in
India; and
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(b) if so what alternative arrange-:
ments Government bhave made in the
matter?

The Minister of Railways and
Transport (Shri L. B. ): (a)
Yes.

(b) Departmental reports are re-
quired to be submitted for watching
that the provisions of the Constitu-
tion regarding reservation in services
for Scheduled Castes, Scheduled Tri-
bes and Anglo-Indians are being cb-
served.

GUNTAKAL-BANGALORE RAILWAY LINE

#2327 Shri Lakshmayya: Will the
Minister of Railways be pleased tn
state:

(a) whether there is any proposal
to convert the metre gauge line running
hetween Guntakal to Bangalore
(Southern Railway Zone) into a broad
gauge line;

(b if the answer to part (a) above pe
in the affirmative, when Government
will take up this work; and

(c) if the answer to part (a) above
be in the negative, whether there is
any possibility of taking up this
scheme in the near future?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
The reply is in the negative.

(b) Does not arise.

(c) In view of the difficult ways
and means position the conversion 1s
not likely to be undertaken in the
near future.

LaTe DELIVERY OF LETTERS IN
HYDERAEAD

+2328. Shri H. G. Vaishnav: Will the
Minister of Communications be pleased
to state:

(a) whether Government are aware
of the frequent complaints of Hyder-
abad State people about the delay
in delivery of their letters etc. after
the abolition of the State Postal System
and amalgamation of it with the Union
Postal Department; and

(b) if so, what measures have been
adopted to make improvements in this
respect?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). No serious complaints have been
received by Government., Some delay
in delivery of postal article occurs
The P. and T Department is most
anxious to bring the postal service:in
Hyderabad State to the level of the
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service obtaining in the rest of India

and following steps have beén taken.

(i) education In English is being
imparted to the staff;

(ii) a Transcription Centre has
already opemed at
Hyderabad for t{ranseribing
in English addresses written
iri various languages;

(iif) the Zonal Dellvery System
has been introduced in
Hyderabad, and sorting
offices have been opened; and

(iv) a Training Centre for teach-
ing postal procedure is going
to be opened shortly.

TELEGRAPHIC CONNECTION FOR GARKHA

2329, Pandit D. N. Tiwary: Will the
glr;gfier of Communications be pleased
e

(a) whether it is the policy of Gov-
ernment to comnect every Police
Station with telegraph line;

(b) whether there is telegraphic con-
nection at Police Station, (yarkha,
(District Saran, Bihar); and

(c} it not, whether there is any pro-

posal to connect Garkha Police Station
by telegraphic line?

The Deputy Minister of Communi-
cations (Shri Raj Bahadar): (a) No,
not regardless of the cost.

(b) No.

(c) No.

Desparcr or CorToN SEEDS TO
WADIBUNDER

*2330. Shri Datar: Will the Minister
of Railways be pleased to state:

(a) whether the practice of register-
ing demands for 3 wagons at a time
for the despatch of cotton seeds to
Wadibunder (Bombay) has been in
vogue at Hubli station on the Southern
Railways;

(b) whether in sPite of such practice
the D.T.S. at Hubli permitted Messrs.
Rallis (India) Ltd. to register a block
train on the 28th Junme 1952, whereby
the registered claims of other traders
were passed over;

(c) whether the Karnatak Chamber

of Commerce, Hubli has registered its

protest against this; and

(d) whether the D.T.S. at Hubli has
refused the request of other traders for
régistration for block trains?

The Minister of Raflways and
Iransport (Shrl L. B. Shastel): (a)

hngessrs Rallis India were per-
to reglster a block train on
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the 9th of June, 1952, and not on the
28th of Jyne, 1952, as stated in the
Question. As to whether the regls-
tered claims of other traders were
passed over thereby is being enquired
into at high level.

(¢) No such from the
Karantak Chamber of Commerce ap-
pears to have been received by the
Railway Administration.

(d) In view of large pending de-
mands for movement via Ghorpuri,
the D.T.S. at Hubll has not been ac-
cepting fresh demands for registration
for block trains for movement over
the same route.

SHORT SUPPLY OF WaAGONS FOR TIMBER
TRANSPORT ON DANDELI-ALANAVAR LINE

*2331. Shri Datar: Will the Minister
of Rallways be pleased to state:

(a) whether there have been frequent
complaints from customers including
the Forest Department of the Governs
ment of Bombay in respect of the non-
supply of an adequate number of
wagons by the Railway authorities for
the despatch of timber from the Gov-
ernment godowns on the Dandeli-
Alanavar (Forest) line of the Southern
Railways;

(b) whether the Government of
Bombay had guaranteed to the M.S.M.
Railway a minimum income on this
line;

(c) whether the Forest Department
of the Government of Bombay finds it
difficult to get an adequate number of
wagons even though they haVc paid
the deficit in the guaranteed income on
certain oceasions; and

(d) what steps Government propose
to take to provide an adequate number
of wagons for cleaning the accumulated
goods and for future demands?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
Yes. Some complaints have been re-
ceived in this regard.

(b) Yes. the Government of
Bombay undertake to reimburse to
the Southern Railway the cost of
operation and maintenance and other
charges in accordance with the condi-
tions of the contract.

(c) Consistent with the overall de-
mands to be met, endeavours will be
made to malntain, i not improve
upon, the supply of wagons as last
year, which was about 2,000 wagons.
It is true that the rail transport, that
it is at present fehsible to. make avall-
able, does not fully satlsfy the de-
mands for this traffic.
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(d) The feasibility of increasing the
supply of wagons is under conaldera-
tion in consultation with the Govern-
ment of Bombay

“WHEAT POR RI1CE” DEAL WITH PAKISTAN

*2332. Glan} G, 8. Mosafir: Will the
Minister of Food and Agticulture be
pleased to state:

(a) the quantity of wheat supplied
to Pakistan, under the recent barter
agreement; and

(b) the quantity of rice supplied by
Pakistan to Indfa, so far, tr exchange
of wheat?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
{a) Four steamers carrying 38,600 tons
of wheat have been diverted to Karachi.
Two of these steamers have already
arrived and the other two were ex-
[;;l;tzed to arrive on 26th and 29th July

(b} Two steamers are now loading
15,000 tons of rice in Karachi and are
expected to sail for India in a couple
of days.

NON-GAZETTED ESTABLISHMENT LIST

*2333. Shri  Ajit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether classified list of perma-

nent and temporary - non-Gazetted
establishment under all Ministries are
prepared and printed periodically;
. {(b) if the answer to part (a) ahove
i3 in the affirmative, whether these are
prepared and printed yearly or
bhalf-yearly; and

. (c) if the answer to part (a) ubove
1s in the negative, whether Govern-
ment propose to get such lists pre-
pared and printed yearly?

The Minister of Home Affairs and
Sh.tes_ (Dr. Katju): (a) to (¢). Yes.
The lists are got prepared annually.
The printing of these lists was discon-
tinued from 1950 as a measure of
economy. The practice may be revived

as soon as the general financial posi-
tion improves.
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The Deputy Minister of Communica-
tioms (Shri Raj Bahadur): (a) and (b).
The Government of India have entered
into bilateral agreements with the Gov=
ernments of 12 foreign countries for
the operation of scheduled air services
by the designated airlines of India and
the countries concerned on a reciprocal
basis. Questions relating to shipping
may kindly be addressed to the Minis-
ter for Transport.

PASSENGER SATYAGRAH

2335, Sardar A. §. Saigal: Will the
h{ai.lt:gster of Railways be pleased to
-1 .

(a) whether the attention of Govern-
ment has been drawn to an article
under caption “Passenger Satyagrah™
published in the Hindusthan Standard
from Delhi on the 9th July, 1952 on
page 8 (column 7) of the paper;

(b) if so, what were the reasons to
offer Satyagrah; and

(c) how many . passengers offered
Satayagrah and what steps Govern-
ment have taken in the matter?

The Minister of Raillways and Trans-
port (Shri L. B. Shastri): (a) There
was no article under caption ‘Passenger
Satyagrah’ in the Hindustan Standard
published from Delhi on the 9th July.
1952. There was, however, a news item
in the Calcutta edition of the same
paper under heading “Passengers Offer
Satyagrah”.

(b) It is not correct to refer to the
incident as “Satyagrah”. A local train
was held up at Virar for about 20
minutes on the morning of 7-7-1952
owing to an electric failure of track
and signals. As a protest, passengers
travelling by the local train pulled the
chain and stopped the train while it
was running between Bassein Road
and Bhaynder.

(c) Not more than a handful of
persons were responsible for the stopp-
ing of the train by pulling the alarm
chain, although after the train stopped
a crowd collected. The train was
started after the passengers weére per-
suaded by the railway staff and the
Police to allow it to proceed. The
Railway issued a Press Note explain-
ing in detail the working of the sub-
urban trains and appealing for co-
operation from passengers in securing
the punctual running of suburban
trains.

DeRAILMENT oF BoOGIE
+2336. sudg A. 5. Salgal: Will the
Ntli?isbér of yays be pleased to
state:

{d) wheéthet the attentlon of Govern-
mént hds beeit drdwn to dn article
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under “Bogie Derails No casualty”
published in Hindustan Times, Monday,
July 14, 1952 on page 4 {column 4) of
the paper:

(b) what was the reason of derail-
ment;

(¢) who is responsible for this; and

(d) whether Government wil! place
a copy of the Report of the inquiry on
the Table of the House?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.

(b} Failure of mechanical equip-
ment, viz.. shifting of the wheel centre
of the derailed coach on its axle.

(c) The reason for the mechanical
failure is being examined..

fd) The result of the enquiry will
be placed on the Table of the House.

DELHI-AMRITSAR RaiL Live Cut

*2337. Sardar A. S. Saigal: Will Lhe

Minister of Railways be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to an article
under “Delhi-Amritsar Rail Line Cut”
Northern Railway published in
Hindustan Times, Monday, July 14.
1952 on page 8 (column 4) of the pauper;

(b) whether it is a fact that pre-

viously many times the line was cut;
and

(c) what measure Governfent is
taking to prevent such sabotage in
future?

The Minister of Railways and Trans-
port (Shti L. B, Shastri): (a) Yes.

(b) This is the third case since 1st
January, 1952, in which a piece of rail
had been cut from the railway track
between stations in the territories of
East Punjab and PEPSU.

(c) Vigorous steps are being taken,
including the patrolling of the sections
roncerned in consulation and collaba-
ration with the State Governments. In
conjunction with the State Authorities,
a reward of rupees ten thousand has
also been announced for any persof
giving information leading to the de-
tection and conviction of the culprits.

LAND ARMY

#2338, Shri K. Subrahmanyam: Will
the Minister of Food and Agriculture
be pleased to s*ta_te:_

(a} the names of the States which
have so far organised Land Army, its
strength in the different States and
the money spent on the same;

{b) the acreage .of fal.ow land
b_xﬁ;_sht under the- plough by the
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Land Army in the different States
and the increase in agricultural pro-
duction as a result of the same; and

(¢) whether landless labourers en-
rolling themselves for the Land Army
are permitted to cultivate a part of
the reclaimed land or whether the
nrigin?al landowner retains title to such
lands? .

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Land Army units have been estab-
lished so far by the States of West
Bengal, Delhi. Bombay, Orissa, Vindhya
Pradesh. Bhopal and Assam. The
strength in these States, excepting
Vindhya Pradesh and Assam informa-
tion about which is not available. 1s
as follows:—

(i) West Bengal: 338 villiger:, School
: teachers, social work-
ers, women volunteera
and Government em-
ployees.
30 University student:,
100 village teichors,
ete., 105 students and
members of staff of the
Indian  Agricultural
Raseurch Intitute.

400 per.ion; including
member; of staff and
students of theo Agri=
cultural Intitute,
Anund.

460 farmera.

(ii) Delhi:

(iii) B mbay

(iv) Bhopal

(v) Orissa 367 villugers et .
Information on the expenditure in-

curred on them is not yet available.

{b) The information is not yet avail-
able.

(c) This is a matter for the States
Governments to decide on the merits
of each case.

RAILWAY EMPLOYEES

#2339, Shri Vitial Rao: Will the
Minister of Railways be pleased to
refer to the reply given to my Starred
Question No. 1376 regarding Railway
Employres asked on the 1st July, 1952
and state whether the information
asked for therein has since been
received?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): The infnr-
mation obtained from the Railways is
still incomplete and will be laid on the
Table of the House as soon as it is
complete. .
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The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) Any- complaint of maltreatment
by a Police officer is immediately look-
ed into and, where there is sufficient
material, the officer concerned is sus-
pended and departmental or judicial
action taken, according to the evidence

available, as was actually done in the
present case.

(c) Seven persons were prosecuted
by the Police; of these two were dis-
charged by the Committing Magistarte,
three acquitted by the Sessions Court,
and one acquitted by the High Court.
The officer finally convicted will be
dismissed. The judgment of the Court
is under examination.in order to see
whether any departmental action is
ca!leg for against those who have been
acquitted. The Delhi Administration
has been asked to report what further
action it propose to take.
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GOVERNMENT SERVANTS FROM
BALucHISTAN, NNW.F.P. ETC.

*2343. Shri H, N. Mukerjee: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Gov-
ernment accepted liability for Central
Government servants serving in Balu-
chistan, NW.FP. tribal areas and
various residencies who opted for
India on partition;

(b) if orders were issued in Janu-
ary 1950 for. treating them at par
with other permanent servants; and

(c) if Government is taking steps
for rectifying discrepancies in pay and
status etc., as a result of the delay
in the issue of such orders?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) Orders were issued in February
1950 for treating permanent employees
of Baluchistan who opted for India
on par with other permanent Central
Government servants

(c) Yes.

HypErABAD MoONEY IN ENGLAKD BANKS

#2344, Shri Krishnacharya Joshi:
Will the Minister of Staies be pleased
to state what further steps are being
taken to realise the amount due to
Hyderabad Government and which was
credited in the Banks of England in
September, 1948 by Moin Nawaz
Jung?

The Minister of Home Affairs and
States (Dr. Katju): A suit has beea
filed against Moin Nawaz Jung., Zahir
Ahmed and the Barclay's Bank for the
recovery of £4,11,065/-. The suit is
pending and the hearing is expected
to commence shortly.

The matter relating to the sum of
£1,007,940/- in the Westminster Bank,
wnich was illegally transferred by
Moin Nawaz Jung to the credit of the
Pakistan High Commissioner in the
United Kingdom, is being examined by
our legal Advisers

STaTE PuBLlc SERVICE COMMISSIONS

*2345. Shri K. C. Sodhia: Will the
Minister of Home Affairs be pleased
to state what States have Public Ser-
vice Commissions of their own and
which of them have it in conjunction
with other States?

The Minister of Home .Affairs and
States (Dr. Katju): All Part ‘A’ and
Part ‘B’ States have separate Publie

Service Commissions of their own.
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ADULTERATION OF FOODSTUFFS

- 13 -

*2345-A. Shrf M. IsBamuddim: Will
the ter of Health be . ple to
stite wHethet tH& views of the e
Governments on the Central Bill cir-
culated to them to control the serious
menace of adulteration of foodstuff
has been received; if so, to what effect?

The Minister of Health (Rajkumarl
Ampit Kaur): Yes. The draft Bill had
been gérerdlly approved by the State
Governments and has been  suitably
modified in the light of their sugges-
tions. It will be introduced in Parlia-
ment shortly.

. SRORT SurrLy ar WAGONS POR
FOODGRAINS TRANSPORT IN MADRAS

#2346. Shri C. B. Naragsimhan: Will
the Minister of Railways be pleased
to state whether it is a fact that
wagons are not available from main
rice producing centres in Madras
State for transport to deficit areas
therein?

The Minister of Railways and
Transport (Shri L. B. Shastrl):
Wagons are regularly made available
to the main rice producing centres in

adras State for the transport of rice
1o, deficit areas therein. The quotas
tot wdgon supplies are determined in
consultation with the Madras Govern-
ment.

RecioNAL COMMISSIONER OF SCHEDULED

CasTES AND TRIBES FOR MYSORE AND

TRAVANCORE-COCHIN

*2347. Shri N. Rachiah: Will the
Minister of Home Affairs be pleased
to state whether it is a fact that the
Central Government have decided to
appoint a ‘""Regional Commissioner”
for the Welfare of the Scheduled
Castes in Mysore and Travancore-
Cochin States?

The Minister of Home Affairs and
States (Dr. Katju): No.

TELEGRAPH OFFICE FOR KOTHAPET

*2348. Shri Mohana Rao: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government are golng
to open a Telegraph Office in Kotha-
pet which is the centre of the
Kothapet Taluka of Madras State
(East Godavery District);

(b) if the answer to part (a) above
be in the amrmat:ve when it will be
opened; and

(c) if the answer ta past-{a) above
&!n the ne!allve m thers-
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The Dm Minister of Communni-
cations (Shri Raj Bahadur): (a) Yes.

19.'(:12” Probably before December,

(c) Does not arise,

INDIAN TELEPHONE INDUSTRIES,
BANGALORE

#2349, Shri N. Rachiah: Will the
Minister of Communications be pleas-
ed to state:

(a) the amount invested so far in
the Indian Telephone Industries at
Bangalore;

(b) the number of telephones manu-
factured or assembled; and

ed(cgy the number of persons employ-

The Deputy Minister of Communi-

cations (Shri Bahada
2,22,50,400. Ral 5 i) B

(b) 49884 up to 31st May 1952.
(c) 1,617,
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The Minister of Rallways and
Transport (Shri L. B. Shastrl): (a)
Yes. Arrangements are being made
to convert 15 parcel vehicles into third
class passenger coaches providing
therein  electric lights; temporary
benches and ventilation. This conver-
sion is expected to be completed in 12
months. In addition 113 covered
goods wagons are being provided }ivith
permanent seats and improved light-
ing for carrying pilgrims.

{b) The gross income of the Barsi
Light Railway in 1950-51 was Rs.
4691.237 and the grosse expenditure
was Rs. 42,44,482.

(c) Special trains are run. Covered
goods wagons fitted with temporary
benches. electric lights and ventilation
are utilised for pilgrims during princi-
pal Fairs as and. when found neces-
sary in addition to coaching stock.

DELHI STATE ASSEMBLY'S RESOLUTION
re POWERS RESERVED BY CENTRAL
GOVERNMENT

*2352. Shri K. Subrahmanyam: Will
the Minister of Home Affairs be pleased
to state:

. (a) whether Government's atten-
tions has been drawn to the mon-
official Resolution passed by the Delhi
State Assembly to the effect that the
powers reserved by the Union Gov-
ernment should be ceded back to the
State Government; and :

.(b) if so, what s&ction 4s proposed
on the same? }

The Minister of Home Affairs and
States (Dr. Kafhn): (a) and (b). Gov.
étrment hdve seén Press réports; but
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have not received any official intima-
tion on the subject.

ARUPPUEOTTAI TOowN (TELEPHONE
CONNECTIONS)

*2353. Shri M. D. Rasmasami Wil
the Minister of Communications bve
pleased to state:

(a) whether Governmeént are aware
that proposals are pending for over
two vears in regard to the provision
of Telephone connections in the houses
in Aruppukottai Town; and

(b) if so, when the proposals are
likely to be given effect to?

The Deputy Minister of Commauani-
cations (Shri Raj Bahadur): (a) The
proposals have been under the consi-
deration of the Department for the
last 6 months.

(b) During 1953-54 if the project
finally proves to be remunerative.

VIRDHEUNAGAR-ARUPPUKOTTAI RAILWATY
LINk |

*2354. Shrl M. D. Ramasami: Wil
the Minister of Rallways be pleased
to state whether there is any proposal
for extending the Railway line from
Virdhunagar to Aruppukottai on the
Southern Railways?

The Minister of Railways and
Transport (Shri L. B. Shastri): The
reply is in the negative.

CINEMATOGRAPH FILMs

*2355. Shri M. L. Agrawal: Will the
Minister of Railways be pleased to
state what precautions have been
taken or are under contemplation to
prevent a recurrence of mishaps as
the one that happened on the 1lth
May, 1951 at Bilaspur Railway Station
Platform when nine persons were
burnt to death and flve injured
seriously by cinematograph fllm sud-
denly catching fire in a compartment?

The Minister of Railways and
Transport (Shri L. B. Shastri): The
following steps have been taken:—

(i) A Press Note was issyed by
the Ministry of Railways
drawing attention of the
public to sections 58 and 107
of the Indian Railways Act,
1890, prohibiting the carriage
of explosives and other
dangerous goods by passen-
gers in their compartments,

(ii) Railways have been asked to
notify this prohibition in their
Time Tables, which they are
doigg.
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(ili) Railways have been directed
to arrange for the exhibition
of suitable posters and also to
undertake newspaper publi-
city in this behalf from time
to time. -

(iv) Railways have further been
required to put up in sront of
booking corridors and luggage
officers prominent notices in-
viting attention of the in-
tending passengers to the list
of articles which should not
be carried as luggage, whether
wn their own charge or in the
nrake van.

HELICOPTER SERVICE

#2356. Shri Bhakta Darshan: Will
the Minister of Communications be
pleased to state:

(a) whether any experiments have
been made by the Civil Aviation
Department for introducing a Heli-
copter service for the hilly regions of
India; and

(b) if so, what progress has been
made in that direction?

The Deputy Minister of Communi-
catiens (Shri Raj Bahadur): (a) No,
Sir.

(b) Does not arise.

METEOROLOGICAL DEPARTMENT

#2357, Shri Bhakta Darshan: Will
the Minister of Communications be
pleased to state whether the Farmers'
Weather Bulletins are issued in Hindi
and other regional languages by the
Meteorological Department?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): The
Bulletins are issued by the Depart-
ment in English but they are trans-
lated into Hindi or other regional
languages before broadcast by tpe
respective stations of All India Radio.

DisPLACED GOVERNMENT
SERVANTS FROM BAHAWALFUR

+2357-A. Shri U. S. Dube: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a booklet
“Pemands of Bahawalpur Govern-
ment Servants” distributed among the
Members of the House of the People
and if so, whefher the Government
propose to state—

(i) the number of such servants
in Ind@ia State-wise;
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(ii) how many of them have been
employed in Government
services;

(iii) whether any differentiation
is made between Government
servants who migrated from
Punjab, Sindh and N.W.F.P.
and the servants of Bahawal-
pur State and if sn, what:

(iv) whether Government propose
to deal with the cases of
those who could not be pro-
vided with employment up till
now; and

(v) whether the period of service
in the State has been counted
for the purposes of grade,
pension etc?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(i) to (iii) and (v). Attention of
the Member is invited to the
replies given by Shri
Rajagopalachari to Starred
Question No. 3981 and its
supplementary question asked
by Shri S. N. Das in Parlia-
ment on the 9th May, 1951,

(iv) Displaced employees of
Bahawalpur State are eligible
for employment assistance on
a priority basis immediately
next below temporary dis-
placed employees from Sind,
N.W.FP. and Baluchistan and
along with displaced em-
ployees of local bodies in
Pakistan,

AERODROMES FOR RAJASTHAN

*2358. Shri Balwant Sinha Mehta:
Will the Minister of Communications
be pleased to state:

(a) how many aerodromes are
going to be constructed in Rajasthan
within five years;

(b) wbether Dabok (Udaipur)
aerodrome has been included for
construction in 1952-53;

_(¢) it so, what amount of money is
likely to be incurred on it and when
it will be completed; and

(d) what type of class it is proposed
to be built?

The Deputy Winister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Dabok is the only aerodrome in
Rajasthan included in the programme
for construction within the next five
years. Very recently an extensive
survey of the site at Dabok was made.
The Survey Report has now been re-
ceived and is under examination,

(¢) The total cost is estimated at
Rs. 8 lakhs roughly, but no indication
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can be given at present as to when the
work will be completed.

(d) It will be of a class suitable for
the operation of commércial air trans-
port services.

TRIPURA RIFLES

612. Shri Biren Dutt: Will the Minis-
ter of States be pleased to state:

(a) whether it is a fact that the
Tripura Rifles have been disbanded;

(b) whether it is also a fact that
a large number of the disbanded
soldiers have not been given any aid
for rehabilitation; and

(c¢) whether any scheme is under
consideration to rehabilitate them?

The Minister of Home Affairs and
States (DPr. Katju): (a) Yes.

(b) and (c). Nearly half the person-
nel have been absorbed in the Assam
Rifles and the Tripura State Police.
The others have been given mustering-
out concessions and have mostly re-
turned to their lands. The Chief Com-
missioner, Tripura. has under consi-
deration schemes for the resettlement
of the unabsorbed personnel requiring
assistance.

MoeiLe HospiTaLs 1N TRIPURA

613. Shri Biren Dutt: Will the Minis-
ter of Health be pleased to state:

. (a) the aid given to check Malaria
in hill areas of Tripura; and

(b) whether there is any proposal
to open mobile hospital in the State?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The Government aof
India have sanctioned the establish-
nient of an anti-malaria unit in Tripura
S_tale. Regular malaria control opera-
tions are going to be started soon. For
this purpose a preliminary malaria
survey has already been made in the
State by a Malaria Survey party of
the Malaria Institute of India, Delhi.

(b) Under tike Tribal Welfare
Scheme arrangement is being made to
start a mobile dispensary fully equip-

ped with doctor. nurse ete. -
SETTLEMENT OF DISPLACED PERSONS IN
TRIPURA

614. Shri Biren Dutt: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state: .

(a) whether food production has
fallen in Tripura due to litigations
arising out of settlement of displaced
persons on the plots of land which
werti under cultivation of local pea-
sants;
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(b) if so, what steps Government
contemnplate to take to help grow more
food in such disputed land:

(c) whether it is a fact that a huge

_ guantity of food production has fallen

due to the resettlement policy; and

(d) what is the guantity of food-
grains Government are providing for
18951-52 for the people of Tripura?

The Prliamenjary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (c). No Sir, No cultivated
lanr belonging to the local peasants
has been utilised for the settlement of
displaced persons in Tripura State.

(b) Does not arise.

(d) 2,000 tons of wheat wag allotted
to Tripura in 1952. Out of this, 1000
tons have already moved and the
balance has been surrendered by the

Tripura Administration as not requir-
- ed.

Lawp DIspUTES IN TRIPURA

615. Shri Biren Dutt: Will the Minis-
ter of States be pleased to state:

(a) the number of cases of land
dispute arising out of settlement of
displaced persons which have come to
the court of Tripura; and

(b) what steps Government propose
to take to check such occurrence?

The Minister of Home Affairs and
States (Dr. Katju): (a) 101 cases.

(b) Disputes are mainly due to land
survey not having been carried out.
Survey and settlement have now been
undertaken.

FISHERY DEVELOPMENT _

616. Shri Pateria: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that an
agreement has been drawn up between
US.A. and Indian Government re-
garding fishery development in India;

(b) what are the details of the
agreement; and

(c) what steps Government are
taking for the purchase of the mate-
rials and how many experts are
being deputed for the task?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Yes.

(b) A copy of the Indo-US Opera-
tional Agreement No. 5 on the project
for the Expansion and Modernization
of Marine Fisheries is laid on the Table
of the House. [See Appendix XI,
annexure No. 6].

{c) Procurement of equipment will
be arranged by the India Supply
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Mission and T. C. 4., Washington,
jointly. Government are considering
deputing 4 Indjan Officers dealing with
fisheries development work one from
the Centre and three from the State—
to assist in the procurement of equip-
ment and recruitment of Technicians,

BOMBAY SUBURBAN SERVICE

617. Shri Vartak: Will the Minister
of Railways be pleased to state:

(a) whether the passenger traffic
on the Western Railway on the
Bombay Suburban service has in-
creased several times as compared
with that in the pre-war days;

(b) whether there has been pro-
portionate increase in the number of
trains; and

(c) when the proposed quadruple
overhead electric wires will be exe-
cuted in place of the present double
ones, between Bandra and Borivli on
the Western Railway?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes, The
passenger traffic of the Bombay Sub-
urban Section of the Western Railway
in 1950-51 was slightly more than three
times the traffic in 1938-39.

(b) The number of trains has in-
creased but a proportionate increase
is not feasible. The cut in electric
supply has made it necessary for the
Railway to keep the number of trains
below the maximum otherwise feasible.

(c) Electrification of the quadruple
track is expected to be completed bet-
ween Bandra and Andheri in about
seven months and from Andheri to
aﬂﬁg‘i_ﬂi in about eight months there-

Customs Dury

618, Shri H, G. Vaishnav: Will the
Minister of States be pleased to state:

(a) when the process of abolition
of customs duty in Hyderabad State
would be completed;

(b) whether there will be any other
taxation in that State to make wup
t.he:i deficiency of the customs income;
an

_(e) if the answer be in the affirma-
tive what will be the nature of such
taxation and the estimated annual
income 4

The Minister of Home Affairs and
States (Dr. Katju): (a) By the end
of the financial year 1953-54.
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(b) and (c). The gquestion whether
the loss of revonue from the abolition
of customs duty should be made up by .
other taxation measures is entirely a
matter for the State Government to
consider in the light of their finances
and local conditions. Generally the
stepping up of the Sales Tax has been
recommended for the defi-
ciency. The increased yield of Sales
Tax for the year 1952-53 s estimated
at Rs. 150 lakhs.

NATIONAL COLOURS FOR INDIAN SHIPS

619. Shri S. C. Samanta: Will the
Minister of Tramnsport be pleased to
state:

(a) whether it is a fact that white
ensign of the National Colours for
Indian ships has undergone a change;

(b) if so, who changed it and when
it has been introduced;

(c) the descriptions of
and blue ensign; and

(d) what are the regulations govern-
ing the use of the blue ensign?

The Minister of Rallways and Trans-
port (Shri L. B, Shastri): (a) and (b).
Yes. The Indian Naval White Ensign
which was introduced on 26th January
1950 was changed very slightly in size
from March, 1951. The change was
effected under the orders of the Minis-
try of Defence.

{c) and (d). A copy of the Govern-
ment of India Ministry of Transport
Notification, No. 73-MA(2)/49 dated
22-1-1952, which describes the Red En-
sign and the Blue Ensign, and prescrib-
es the regulations governing the use
of the latter, is laid on the Table o2
the House. [See Appendix XI, an-
nexurz No. T].

This Notification was published in
the Gazette of India of the 2nd Febru-
ary, 1952.

red ensign

CotToN PRODUCTION

620. Shri S. C. Samanta: (a) Will
the Minister of Food and Agriculture
be pleased to state what are the All-
India first, second, third and fourth
estimates of cotton with area und
Huantity of production (state-wise)?

(b) What is the basis of official
estimates and trade estimates of cot-
ton and how much do they differ?

(¢) How much has been spent on
Grow More Cotton in each of the years
Trom 1947-48 to 1951-527

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) A statement showing the available
data for 1951-52 is placed on the Table
of the House., [See Appendix XI, an-
nexure No. 8]
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(b) The official estimates of produc-
tion of cotton are the product of area,
normal yield and condition factor in
all States, except in Madhya Pradesh
and Bombay where they are the pro-
duct of area and yield per acre deter-
mined on the basis of random sampling
crap cutting surveys. Trade estimates,
on the other hand, are generally framed
on the basis of reports regarding sow-
ing crop conditions, etc. collected by
the trade agencies located in the princlk
pal cotton-growing areas

For 1950-51, the different trade esti-
mates wore higher than the official
estimates by about 5 to 14 per cent.
Similar information for 1951-52 is not
yet available.

(c) The Grow More Cotton Schemes
came into operation from the year
1950-51 only. The amount of money
actually spent on these Sclremes is not

et known. The following grants and
oans were, however, sanctioned by
the Government of India during 1950-

51 and 1951-52 in connection with
these Schemes:
(Lakh Ras.)
Ys&; B Grants Lousns )
1960-51 1886 23-13
1951-52 18-23 4762

Fisu PRODUCTION

621. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of marine fsh
production in India in the year 18561-
52;

(b) the approximate quantity of the
inland catch of the fresh water fish
in India during the same period;

(c) what approximate proportion of
inland catch was consumed as fresh
fish; and

(d) what
of sea fish was
fish?

approximate proportion
consumed as fresh

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Information for thé financial year
1951-52 is not available, but estimates
of production etc. for the calendar
year 1951 are given as under:

Approximately 5,25.000 tons,

(b) The total quantity of inland
catch is not known, but the marketable

surplus  was appmx:mately 2,15,000
tons.
(c) 98 per cent.

(d) 20 per cent.
INTERNATIONAL WHEAT COUNCIL

621-A. Pandit Muonishwar Datt
Upadhyay: (a) Will the Minister of
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Food and Agricultare be pleased to
state what are the countries repre-
sented in the Internatiopal Wheat
Council?

(b) What countries are the sellers
and wirat are she buyers of wheat at
present?

The Parliamentary to the
Prime Minister (Shri Satish Cl ):
(a) and (b). A list showing the names
of the exporting and importing countri-
es which are represented in the Inter-
national Wheat Council is placed on
the Table of the House.

STATEMENT

Names of the erporting and the
importing countries represenied in the
International Wheat Council.

(A) Exporting Countries

(1) Australia,

(2) Canada.

(3) U.S.A.

(4) France.
Importing Countries

(1) Austria.

(2) Belgium.

(3) Bolivia.

(4) Brazil.

(5) Ceylon.

(6) Costa Rica.

(7) Cuba

(8) Denmark

(9) Dominican Republic,
(10) Ecuador.

) Egypt.
(12) El-Salvador.
(13) german,y

(B

=3

reece
(15) Guatemala.
(16) Haiti
(17 Honduras Republic.
(18) Iceland.
(19) India.
(20) Indonesia.
(21) Ireland.
(22) Israel.
(23) Italy.
(24) Japan.
(25) Lebanon.
(26) Liberia.
(27) Mexico.
(28) Netherlands.
(29) New Zealand.
(30) Necaragua.
(31) Norway.
(32) Panama.
(33) Peru,
(34) Shilippines.

01
(36) Saudi Arabia.
(37) Spain.
(38) Sweden.
(39) Switzerland.
(40) Union of South Africa.
(41) United Kingdom.
(42) Venezuela.
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The Minister of Railwavs and Trans-
port (Shri L. B, Shastri): No, it is not
a fact. No railway materials have so
12‘1:'1 been collusted for the work refer-
Ted to.

DiscIPLINARY AcTION AcGAainsT I.C.S.
OFFICERS

622, Shri Damodara Menon: Will
the Minister of Hodme Affairs be
pleased to state:

(a) the number of LC.S. Officers
against whom disciplinary action was
taken during the last four years; and

(b) the nature of their offences and
of the disciplinary action taken
against each?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). A
statement is laid on the Table of the
#ous;,] [See Appendix XI, annexure

0. 8.

MoTtoR VEHICLES (ACCIDENTS)

623. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased
to state:

(a¥ the number of accidents in
which motor wvehicles were involved
during the period 1950-51;

(b) the number of persons who
died in these accidents;

{c) the number of persons who were
injured; and

(d) the number of drivers who
were found guilty of these accidents
and convicted in law courts?

The Minister of Railwavs and Trans-
port (Shri L. B. Shastri): (a) to (d).
A statement giving the information
furnished by State Governments 1s
laid on the Table of the House. [See
Appendix XI. annexure No, 10].

Replies from the Governments of
Assam and PEPSU have not so far
been received.

Minister of Home Affairs be pleased to
state the number of posts reserved for
the members of Scheduled Caste in each
year from the lst January, 1947, to the
end of 1951 in and under various Minis-
tries of the Government of India in
Class 1. Class II, Class III and Class
w?

The Minister of Home Affairs and
States (Dr, Katju): The information
is being collected and a statement will
be laid on the Table of the House in
due course,

wed-feTd aTeuy
%3¢, €% Mfa W - wT FEOT
it 77 FAem W FO F0 5 A
A 9T W few sl Ay
saeqr #T TS & 7

The Deputy Minister of Communica-
fions (Shri Raj Bahadur): 4. namely,
Nagpur, Delhi, Madras and Kanpur.

%34, &5 mifa= I@ : FT HEOr
At Ig OO &1 FIT FEA F 234
WR # Wer 7 feoelt g gderw
g€ o g7 F ¥ fadr geenmen &
FTOor grafud gard gl w1 5% &
TR FW AT T AT GHAT AT FHAT
g?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): iny such
aircraft, as are engaged in public
transport or international flight are re-
quired by law to have certificates of
airworthiness.

In 1951, eight such Indian aircraft
and one such foreign aircraft were
involved in India in accidents of any
consequence, e.4g.. damage to aircraft
or injury or death of any person.

For 1952, so far, the figures are:
four such Indian aircraft and one
foreign aircraft. In none of these
cases in 1951 or 1952 was any of th_ese
accidents due to the aircraft not being
airworthy.
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The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). A statement giving the
requisite information is laid on the
Table. [Sez Appendix XI, annexure
No. 11.]

AIp To STATE GOVERNMENTS

625-B. Shri N. L. Joshi: Will the
Minister of Food and Agriculture be
pleased to state: :

(a) whether any special aid is given
to the surplus {oodgrains producing
Stales as against the deficit states, for
growing more foodgrains;

(b) how much aid was given to the
various States for growing more food-
grains during the year 1951-52 and
du:"iing this year, upto the end of May;
an

(c) what were the results of the
above aid?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) No. Sir. The Government of
India do not make any distinction bet-
ween surplus and deficit States for
purposes of financial assistance under
the Grow More Food Campaign.

(b) A statement giving the required
information is appended [See Appendix
XI, annexure No., 12.]

(c) The agricultural year 1951-52
ended only on 30th June 1952. Comple-
te information in respect of that year
will be available only sometime about
the end of this year. Similarly the
results of the expenditure sanctioned
during 1952-53 will be available only
about the end of 1953.

ENTERTAINMENT (EXPENDITURE)

626, Shri S. N. Das: Will the Minister
of Home Affairs be pleased to state:
_ (a) the total amount of expenditure
incurred annually by the Central
Government on the entertainment of
Delegates to Internal conferences
during the years 1947 to 1951; and

(b) the number of occasions in each
¥ear on which expenditure was in-
curred on this account?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). A
statement is laid on the Table of the

203 PSD
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House. [See Appendix XI, annexure
No. 13.]1 '
NationaL HiGHWAYS IN BIHAR

627. Shri L. N. Mishra: Will the
Minister of Tra rt be pl d to
state:  °

(a) the proposals for building and
developing National Highways in Bihar;
and L]

(b) the mileage of each with esti-
mated costs?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and (b).
A statement giving the required infor-
mation is attached. [See Appendix
XI, annexure No. 14.]

ToBACCO

627.A. Shri Badshah Gupta: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the amount of tobacco produced
in India, statewise, during the year
1951-52; and

ib) the total tobacco produced in
India during the years 1947-48, 1948-49,
1944-50, 1950-51 and 1951-52 respective-
ly in terms of maunds?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). Statements giving the
required information are placed on the
Table of the House.

STATEMENT

Production of Tobacco in India
{Thousand Maunds)

State Production of Tabacco in India
(1951-52 Final Estimate@)

Assam 163
Bihar* 436
Bombay 980
Madhya Pradesh o4
Madras 3,130
Orissa 272
Punjab 54
Uttar Pradesh 191
West Bengal 272
Hyderabad 82
Madhya Bharat 27
Mysore 82
Rajasthan 27
Others 55

Total 5825

@Figures relate to Final Estimates
which will slightly undergo revision
when the supplementary estirnates are
issued since in the supplementary esti-
mates data for late sown crop in Punjab,
Uttar Pradesh, PEPSU, Delhi and
Himachal Pradesh are also included
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*Excluding merged territories.

fIncludes data for PEPSU, Sauras-
tra, Ajmer, Bhopal, Bllaspur Coorg.
Delhl, Himachal Pradesh, Kutch, Tri-
pura. and Vindhya Pradesh.
Production of Tobacco in India
(1"000 Maunds)

- ——

Year Production
1947-48 6,369
1948-49 6,941
1949-50 7,186
1950-51 6,832%
1951-52 5,825%

*Supzlementary Estimate .

tFinz! Estimate Bubject

Lo revision

MAHATMA GaNDHI (MEMORIAL)

628. Dr. Ram Subhag Singh: Will the
Minister of Health be pleased to state:

(a) whether the Government of
India has received any gift money from
the Ford Foundation of the U.S.A. for
building in Delhi a suitable memorial
to Mahatma Gandhi;

(b) if so, the value of the gift;

(c) where that memorial will be
constructed; and

(d) what would be the chief features
of that memorial?

The Minister of Health (Rajkumari
Amrit Kaur): (a) A donation has been
made by the Ford Foundation but not
io the Government of India. The
money was given to me and I have
formed a Committee for purposes of
administration.

(b) $85,000. (Rs. 4,04,761/14/6).

(c) Bhangi Colony, New Delhi.

{d) The memorial will be a func-
tional community centre for the social
and educational benefit of the resi-
dents of the Colony.

PROCUREMENT PRICES OF FOODGRAINS

629, Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment propose to reduce the procure-
ment prices of tocdgrams during the
current year?

The Parliamentary Secretary to the
Prime Minister (Shrl Satish Cllandra}
The Government of India are of the
view that State Governments should
take advantage of falling market
prices and improved supply pusition.
The U.P. CGovernment, at the instance
of the Centre, reduced the procure-
ment price of wheat, barley and
gram by Re. 1/- per maund from 20th
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June, 1952. Since then, {oodgrains
have been decontrolled in U.P., Punjab
and Pepsu Governments have also
been reguested to effect some reduc-
tion in their prices.

CenTRAL RICE RESEARCH INSTITUTE
CuTTACK

630. Shri Sanganmna: (a) Wil the
Minister of Food and Agriculture b
pleased to state the working of the
Central Rice Research Institute in
Cuttack (Orissa)?

(b) How many varieties of improved
paddy seeds have been invented since
its inception?

(c) Whether the improved paddy
seeds invented by the institute have
been tried anywhere in the country
other than Orissa State?

(d) If so, what are its results?

The Parliamentary Secretary to the
Prime Minister (Shri Satish
Chandra): (a) The Institute was
started in September, 1946, for under-
taking fundamental researches on all
aspects of rice on all-India basis with
a view tp increasing its production in
the country. The research work Iis
conducted in five sections—Botany,
Agronomy, Chemistry, Mycology, and
Entomology. There is also a farm
cectinn which is incharge of develop-

ment work in a bleck of about five
thousand acres (5,000) of private
land adjoining the Institute. In this

area the improved practices such as

green manuring, use of improved
seeds, transplanting the crops as
opposed to broadcastmg. growing

two crops of paddy in the same land
wherever irrigation facilities exit. are
being cemonstrated and the culti-
vators are encouraged to adopt these
practices for increasing the yields.

The programme of work in each
section is described in the annual re-
ports of the Institute. Two reports
printed so far have been supplied to
the Parliament Library. The report
for 1950-51 is awaiting publication.

In addition tc those normal activi-
ties, a schheme for the preparation of
a bulletin on the various experiments
on rice, financed by the Indiarr Council
of Agricultural Research and two
hybridization schemes, one financed
by Food and Agriculture Organisation
and the other by the LC.AR.. are in
progress al the Institute.

The Institute also functions as an
International training centre for re-
search work in rice.

(b) The Institute has beerr in exis-
tence for only five years it has not
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yet released finally any new strains
for distribution. Thirteen new high-
yielding selections have however,
undergone their final stages of trial
and will be tried in the state next
year.

(c) No improved variety has yet
been evolved al the Institute. Some
Chinese varieties which have been
tested and found to do well have been
zent out to 10 rice-growing states for
trial in 22 centres under a coordinated
scheme for assessing their relative
suitability to the different tracts.

(d) During the previous year, a few
of these Chinese wvarieties were tried
n a small scale in the States of Bihar
(Damodar Valley Corporation, Hazari-
bagh) and Madhya Pradesh and have
been reported to do well. More infor-
mation on the performance of these
and other Chinese wvarieties will be
iu{a%lable after this year's co-ordinated

rial.

Fi1sH INDUSTRY IN CHILKA LARE

631. Shri Sanganna: Will the Minis-
ter cg Food and Agriculture be pleased
to state:

{a) whether any subsidy is given to
the Government of Orissa for develop-
ment of deep-sea fish industry in the
Chilka Lake and the estuary of the
river Mahanadi;

(b) if the answer to part (a) above
be in the affirmative, the amount of
}otal subsidy given by the Centre so
ar;

(¢) whether any quantity of live
fish is exported from Orissa to other
States in India; and

(d) if so, the quantity of fish ex-
ported during each of the last three
years (1949, 1950 and 1951)?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) No.

(b) Does not arise.

(¢) Yes.

(d) The information is not avail-
able. It will be placed on the Table
of the House when received from the
State Government.

ScHepULED CasTE EMPLOYEES

631-A. Shri P. N. Rajabhoj: Will the
l\tli?ister of Railways be pleased to
state:

fa) the number of Committees or
Commissions appointed for recruiting
staff for the railways since 26th
Tanuary, 1850;
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(b) the appointments made by each
authority separately for each grade
since 26th January, 1950;

(c) the percentage of Scheduled
Caste candidates appointed to each

category;
(d) what instructions bave been
issued to these Committees or Com-

missions to select the prescribed per-
centage of Scheduled Caste candi-
dates;

(e) if not, what action Govern-
ment propose to take in the matter;

(f) whether any Scheduled Caste

members have been appointed to
these Comunittees and Commissions;
and

(g) if not. why not?

The Minister of Railways and
Transport (Shri L. B. Shastri): Neces-
sary information is being collected
from Railway Administrations and
will be placed on the Table of the
House

Deep-SEA FISHING

632. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleased
to state the names of Indian sea-coasts
where deep-sea fishing is carried on?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
Deep-Sca Fishing is carried on on the
coasts of (i) Saurashtra. (ii) Bombay,
(iii) Orissa, and (iv) West Bengal.

MOLASSES

633. Shri B. N. Roy: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the results of the research in
molasses; and

(b) whether any suitable substitute
of fertiliser or methylated spirit or
petrol has been found out from
molasses?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) A statement is laid on the Table
of the House. [See Appendix  XI,
annexure No. 15.] )

(b) (i) Fertiliser: Molasses  itself
can be used directly or after biological
treatmeni as a rmanure.

(i) Methylated Spiril: This is
" mostly made from molasses.

(iii) Petrol: Power aleohol made
trom molasses can be used
as a substitute for petrol as
such or in admixture with
petrol in 20:80 ratio,
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SrECIAL PoLICE ESTABLISHMENT

634. Pandit Munishwar Datt Upadh-
yay: Will the Minister of Home
Affairs be pleased to state:

(a) the total number of cases
detected and investigated by the
Special Police Establishment in the
years 1949, 1950 and 1951, statewise,
and in the centre;

(b) the total number of prosecutions
and convictions out of the above num-
bers; and

(c) the total number of Policemen
on deputation to the Special Police
Establishment’

e Minister of Home Affairs and
States (Dr. Katju): (a) to (c). Two
statements showing the required in-
formation are laid on the Table of the
House. [See Appendix XI, annexure
No. 16.]

OuT-AGENCIES

635. Shri Sanganna: Will the Minis-
ter of Railways be pleased to state:

(a) the number of out-agencies
appointed in each State for the trans-
port of goods to the interiors from the
rail-heads;

(b) the nature of agreement as
between the Railway Department and
th?‘l Managers of the out-Agencies;
an

(c) the rate of allowable commis-
sion?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a) A
statement showing the number of
Qut-agencies opened by Indian Rail-
ways is placed on the Table of the
House. [See Appendix XI, annexure
No. 17.]

(b) Out-agencies are worked by
contractors selected from suitable
road transport operators on the route
or in the area by inviting tenders or
where road transport is nationalised
in consultation with, the Regional
Transport Authority. Selected con-
tractors execute working agreements
which provide inter alia for=-

(i)  security required to be
deposited;

(ii) charges to be levied by the
contractor;

(iii) responsibility of the con-
tractor for loss or damage to
gunds or parcels while in
his possession; and

(iv) proper maintenance of books
and accounts relating to the
Qut-agency business.

() No commission is paid to the
Out-agency contractor.

hY

30 JULY 1952

‘Written Answers 2380

CENTRAL GOVERNMENT EMPLOYEES
(OPTION)

636. Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Central
ment employees displaced from
Pakistan during disturbancés, who
opted for Pakistan but subsequently
had to migrate to India were treated
on par with those who opted for
India; and

(b) what is the number of such
servants who opted for Pakistan when
choice was given to them. but sub-
sequently came over to India?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(b) About 170.

Govern-

Bomeay State Roap TRANSPORT
CORPORATION

637. Sardar Hukam Singh: Will the
Minister of Transport be pleased to
state:

(a) the total amount invested by
the Central Government in the _Bumbay
State Road Transport Corporation; and

(b) the amount of profits earned,
if any, during the year 1851-52?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a) Rs.
20 crores.

(by The Central Government re-
ceived a return of Rs. 50 lakhs on
their investment during 1951-52.

F. & T. DEPARTMENT IN AssaM CIRCLE

638. Shri J. N. Hazarika: Will the
Minister of Communications be pleased
to state:

(a) the number of employees in the
Post and Telegraph Department in
the Assam Circle who are without
Government accommodation;

(b) what amounts were provided in
the years of 1950-51, 1951-52 for con-
structing and repairing of houses and
buildings for the Post and Telegraph
employees in the Assam Circle; and

(c) the number of employees of the
Department who have been provided
with quarters in the last three years?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 3,188,

(k) Sums of Rs. 40.357 and Rs,
1,78.98,96 for construction, and Rs.
31515 and Rs. 42,100 for repairs
were provided for the years 1950-51
and 1951-52 respectively,
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(c) 42 employees have becn pro-
vided with Government accommoda-
tion during the last three years.

Crop COMPETITION SCHEME

638-A. Shri P. N. Rajabhoj: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the crop competition
scheme has vielded encouraging re-
sults;

(b) if so, what is the average in-
crease in vield per acre for crops

under competition schemes State-
wise;

(c) whether Government propose
to take immediate action to imple-

ment the Prime Minister's suggestion
in his broadeast talk to bring under
:‘ot{‘?petilion one crore acres of lamd;
i

(d) if so, when steps are likely to
be taken?

The Parliamentary Secretary to the
Prime  Minister (Shri Satish
Chandra): (a) Yes.

(b) In the competitions for 1950-51
the highest yield of paddy per acre in
competition plots was 12.000 lbs.
(wet) in Madras as against the
average vield of 1.900 lbs. per acre.
The  highest yields of wheat and
polatoes during the same year were
shown by U.P. at 59 mds. 25 seers
and 11 chs, and 726 mds. 3 seers and
3 chs. per acree respectively against
the average yields of 20 mds. and 575
mds. per acre respectively. Full in-
formation on the increase in the per
acre vield of crops under competition
is not available.

(c) and (d). Yes. Crop competition
fortnighls are organised through
State Governments immediately
before the Kharif and Rabi sowing to
enlist as many competitors as possible.
As an incentive to competitors the
all-India prizes have been raised to
Rs, 5000 for the winner of each of
the selected crops. A certificate of
‘Krishi Pandit’' is also awarded to the
all-India prize winners. In addilion
private firms have offered prizes.

Fost OFFICE FOR SAHSAUL

639. Shri L. N, Mishra: Will the
Minister ,of Communications be
pleased to state:

(a) whether  Government  have
received some representations from
the leading people of the area with
the recommendation of the local
S.D.0. for opening a Post Office at
Bahsaul in the district of Bhogalpore
(North) Bihar:
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(b) whether it is a fact that the
said wvillage has a population of over
two thousand and has no Post Office
a:t1d a distance of less than six miles;
a

(c) whether Government propose to
sanction a Post Office for the said
village?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) No, according to the 1951
rensus, the population of Sahsaul is
1.778. The reply to the latter part of
the question is in the affirmative.

(c) The matter is wunder exami-
nation.

BookING oF VEGETABLES FROM SILIGURI

640. Shri A. K. Gopalan: Will the
Mii:zister of Railways be pleased to
state:

(a) whether wvegetables booking
from Siliguri to cities in West Bengal
has been stopped;

(b) if so, since when;

(c) whether Government have re-
ceived on this subject a representation
from the Vegetable Merchants’ Associa-
tion of Siliguri; and

(d) if so, what action Government
have taken in the matter?

The Minister of Railways and
;‘ransport (Shri L. B. Shastri): (a)
.

(b) Does not arise.

(¢) A representation has been re-
ccived from the Vegetable Merchants
Association, Siliguri, but it relates to
the detention to wvegetable traflic at
Manihari Ghat and Sakrigali Ghat
stations.

(d) Instructions already exist for
ensuring prompt {ranshipment of
vegetable traffic received at Manihari
Ghat and Sakrigali Ghat from stations
on the North Eastern Railway by ths
corresponding passenger steamer and
train respectively. In the absence of
any concrete instance of alleged
delay, a general examination was
made of bockings, during the period
10th June to 10th July, 1952, which
revealed that generally all vegetable
packages were promptly cleared from
Manihari Ghat and Sakrigali Ghat.

Ramwway BookING FRoM NEw DELHI

641. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that goods
hooking from New Delhi was on the
basis of “free-quota system” in Deceme
ber, 1950;
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(b) whether New Delhi has now
been brought under the quota system;

(c) whether bookings to stations on
Southern, Western and Central Rail-
ways from New Delhi have been
placed under allotments and if so, how
much time it takes to make the allot-
ments after registration;

(d) whether bookings to stations on
North Eastern Raillway via Morad-
abad has been stopped indefinitely;

(e) whether it is a fact that the
above steps have resulted in a big
curtailment of goods traffic from New
Delhi; and

(f) whether Government have plans
to devise a ma ery for consultation
with the forwarding agents?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.
Booking of goods traffic from New
Delhi was free except in respect of
movements along routes where capa-
city was limited and traffic was regu
lated by quotas.

(b) The present procedure of book-
ing traffic from New Delhi is the =same
as stated in (a) above.

(c) Traffic at New Delhi destined
for stations on the Southern and Wes-
tern Railways is regulated by quotas
while that to stations on the Central
Railway, is free. The interval of time
elapsing between registration of goods
and allotment of wagons, where quotas
are applicable, varies according to the
relative position of the traffic in ques-
tion in the preferential list and the
order of registration.

(d) No.

(e) No. There has been an increase
in goods traffic from New Delhi.

(f) Quotas are imposed by railway
authorities for operational reasons on
which forwarding agents can offer no
useful advice, and the question of
consulting them does not arise.

ExprorT OF CorTON AND OIL SEEDS FROM
HYDERABAD

641-A, Shri H, G. Vaishmav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total quantity of cotton and
oil seeds exported from Hyderabad
State in the year 1951 and the price
thereof; and

(b) the total quantity of cloth im-
ported to that State in the said year
and its price?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Quantity of cotton and oilseeds
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exported from Hyderabad during 1951
and the price thereof:
(In Indian currency)

Commodity Quantity Prico

exported
tons Rs. ds. Ps.
Cotton seed 49,970 8 13 8§ per md.

Rupe and
Mustard seed 136 28 4

8

Til seed 11,576 28 13 8
Karad sced 23,644 20 9 ¢ ,, ,,

8

4

Linseed 13,772 22 13 oo
Cuastor seed 29,600 25 11 W oW

Groundnut
sood 27,360 27 2 4,
Cotton 256,767 461 O 0 per bale
bales (on average)

(b) Quanuty of cloth 1mported into
Hyderabad during 1951 and the price
thereof:

(In Indian currency)

Commodity Quantity imported Price

Rs. 1,449
por bule
{on average)

Cloth 44,756 bulea

Forest INSTITUTE, DEHRA DUN
642, Shri Telkikar: Will the Minis-
ter of Food and Agriculture be pleased
o state:

(a) whether the Forest Institute,
Dzhra Dun has discovered any uew
medicinal plant; and

(b) what are the main discoveries
in connection with the following:—
(i) fruit trees,
(i) medicinal plants,
(iil) commercial timbers, and
(iv) trees used for fuel?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) No.

(b) The results of investigations
conducted in the Forest Rescarch Ins-
titute are published in the annual re-
oorts, bulleting and records of the Ins=
titute, copies of whirh are available
in the Library of the House.

SupPLY OF FOODGRAINS TO MADRAS

G13. Shri Kakkan: Will the Minis-
er of Food and Agriculture be pleased
+: state how many tons of foodgrains
were supplied by the Central Govern-

nt to the Government of Mmadras
during the last three months?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
The total quantity of foodgrains despa-
iched to Madras under the Basic
Plan during the period April to June
1952 amounted to 2,34,100 tons.
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RaiLway BooOK STALLS

t44. Shri Baochhikotaiah: Will the
Minister of Railways be  pleased
to state how many varieties of books
Jiere are the announced ban on
the sale of books from Railway Book-
stalls?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): In terms
of the agreement between the book-
stall contractors and the rgjlways, the
latter reserve the right of prohibit-
ing the sale of any books which are
considered indecent or ° otherwise
objectionable. Accordingly, the rail-
ways have prohibited the sale of books
which fal] under these categories.

New RAILWAY STATION FOR JABALPUR

645. Shri Pateria: Will the Minister
of Railways be pleased to state:

(a) whether there is any scheme of
constructing a new Railway station
at Jabalpur;

(b) if the answer to part (a) above
be in the affirmative, what is the
amount of money sanctioned for the
same;

(c) when the work of construction
is likely to commence and what time
will it take to complete the same?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) There
is a scheme for the provision of i1m-
proved passenger amenities at Jabal-
pur. It includes additions and altera-
tions to the existing station building,
necessary alterations to track, im-
provement to platforms, provision of
water-borne sanitation, electrification,
ete,

(b) The total estimated cost of the
scheme is Rs. 18-20 lakhs. This in-
rludes Rs. 4°90 lakhs for additions and
alterations to the existing station
building.

(e) The work is being done in
phases. Additions and alterations to
the station building are expected to
be taken in hand in 1953-54 and com-
pleted in 1954-55.

AxANTAPUR RalLway STATION

646. Shri  Lakshmayya: Will  the
I\«tiii:;ster of Rallways be pleased to
state:

(a) whether Government have under-
taken to improve the Railway Station
of Anantapur in Rayalaseema, on the
line Guntakal to Bangalore;

(b) if the answer to part (a) above
be in the affirmative, what is the
progress of work and what is the
amount spent on it till now;
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(c) whether there is any proposal
to open a flag staff station, mDear
Anantapur to facilitate the students
of the Engineering College; and

(d) whether Government have con-
templated to construct over bridge in
the town of Anantapur, to afford free
passage to the public, at the levei
crossing?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The
reply is in the affirmative.

(b) The progress on the work upto
the end of June 1552 is 10 per cent
The expenditure incurred upto the end
of March 1952 was Rs. 39.000.

(c) A proposal to open a fiag sta-
tion near the Engineering College at
Anantapur was considered but was
td_mpped due the inadequate justifica-
101,

(d) The reply is in the negative.
The proposal will be duly considered.
if recommended by the State Govern-
ment, in the order of priority to be
given by them.

New RaiLway LINES FOR HAVALASEEMA

647. Shri Lakshmayya: Will the
Mi:il:ister of Railways be pleased to
state:

(a) whether the Rayalaseema De-
velopment Board has recommended
ior laying out new Railway lines in

e backward area of Rayalaseema;

(b) if so, whether Government have
contemplated constructing any new
lines in any of the Districts of Rayala-
seema;

(c) whether Government propose to
extend the existing Bellary-
Royadrug line to Dharmavaram; and

+d) whether the local bodies and
'"e Public of the Anantapur District
have sent resolutions and mahazars to
Government to construct a new
line from Guntakal to Tumkur?

The Minister of Railways and Trans-
port (Shri L, B. Shastri): (a) No
such recommendation has so far been
received.

(b) Does not arise.

(c) No such proposal is under consi-
deration.

(d) Yes; one representation’ was re-
ceived.

ACCUMULATION OF Goobs 1IN HURLL

648, Shri Datar: Will the Mlmster
ol Railways be pleased to sta

(a) whether it is a fact that a very
“arge quantity of non-priority traffic
registered for movement has accumu-
luled in Hubli Distriet on the South-
=rn Railways;
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(b) if the answer to part (a) above
be in the affirmative, its extent in
wagon loads at
s.auons in the District

(c) whether it is a Iact that only
one day in a week is allotted for the
movement of mch non-priority com-
modities;

(d) whether it is also a fact that
for obtaining wagons against registra-
tions six to nine months are generally
required;

(e) if the period is not so long, what
is the ordinary period;

(f) whether the Karnatak Chamber
of Commerce, Hubli had requested the
Railway authorities to allow three
days in a week for speedy clearance;

(g) whether the request has been
turned down; and

(L) it the answer to parts (f) and
(g) above be in the affirmative, the
therefor?

Leasons

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and ‘(b}.
The average arrears of registrations
of non-priority traffic at the wvarious
stations in the Hubli District during
the period from 10-4-52 to 10-7-52 was
6,339 wagon-loads as against 6,803
during the corresponding period of
last year.

(¢) While one day in a week is al-
lotted for the supply of wagons for
non-perferential traffic generally, ex-
cept for a few items of the more im-
portant preferential traffic, wagons
are supplied for mnon-preferential
traffic on other days also if any wagons
are left over after fully meeting the
requirements of the registrations of
the preferential traffic.

(d) and (e). The period varies at
each station according to wagon avail-
ability vis-a-vig the registrations con-
sistent with their comparative order
of priority. In the case of certain
commodities like firewood, in which
the traffic offering is heavy, and some
other commodities requiring the use
of special type of stock, the period at
present does extend to months

(f) Yes.

(g) and (h). Consistent with the
wagon availability for preferential
traffic, it has not yet been found fea-
sible to provide transport for the nomn-
preferential traffic to a larger mea-
sure without detriment to the move-
ment of essential traffic.

Loaniwe CAPACITIES AT GHORPURI AND
Horcr -

649, Shrli Datar: Will the Minister
of Railways be pleased to state:
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(a) the extent of transhipment
capacities in wagon loads per working
day at Ghorpuri and Hotgi Stations
on Southern Railways;

(b) whether this extent of the
capacity is inadequate for coping
with the heavy tr that has to pass
through these transhipment points in
Hubli District,

(c) if the answer to part (b) above
be in the affirmative, the extent of
the inaddjuacy;

(d) whether any restrictions have

z2n placed on ings at wvarious
slat:ons in the District, due to the
limited transhipment capacity at the
above points;

(e) whether the Karnatak Chamber
t Commerce has been requesting
ailway authorities repeatedly for the
last seven years for increasing the
wading capacities at the above
stations; and

(f) if so, whether any steps have
-ven taken by Government to remove
this bottle-neck?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) to (e¢).
The present inadequate daily tranship-
ment capacity, in. terms of wagon-
loads, at Ghorpuri and Hotgi and the
extent to which it should be augmented
to appreciably ease the position is as
follows:—

Capacity re.
quired  for
Station Existing appreciably
capacity casing  the
mevement of
traffic,
Broad Metre Broad Metre
to to to to
“Metre Broad Motre Broad
Gauge. Gauge Gaugoe Gauge
Ghorpuri 50 65 60 85
Hotgi 28 33 30 45

(d) The loading at stations in the
District is regulated so that the flow
of traffic is consistent interallia with
the transhipment capacities. In the
event of any congestion or other un-
foreseen operational difficulties, the
movement of traffic is further res-
tricted, the duration of the restriction
being kept down to the minimum.

(e) and (f). A number of represen-
tations have been received for stepping
up the quantum of movement of
traffic »ia these iranshiopment sta-
tions. The feasibility of increasing
the capacity is under active considera-
tion and suitable action as may be
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feasible will be taken to improve
movements.

BARSI LIGHT RAILWAY

650. Shri Datar: Will the Minister
of Railways be pleased to state:

(a) whether the Barsi Light Rail-
way have no adeguate supply of
engines, wagons and coaches for
eeling its daily requirements;

{b) whether this deflciency leads
1o infinite hardships and stranding of
passengers during the pilgrimage
seasons at Pandharpur;

(¢) whether it is a fact that at the
last Ashadha Ekadashi festival 10,000
pilgrims were held up due to disorders
in 4 engines of the Railways; and

(d) if so, what action Government
have taken in the matter?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The
Barsi Light Railway have an adequate
number of locomolives and goods
wagons to meet normal daily require-
ments, but there is a shortage of third
class coaches to meet full requirements.

(b) Yes. Some inconvenience is
caused to passengers during the pil-
grim traffic season.

(c) About 1,000 (and not 10,000)
pilgrims were held up at Batur Rail-
way Station for 8 hours as a result
of an engine failure.

(d) The incident referred to in (c)
being due to an engine failure which
could not be attributed to carelessness
on the part of the Railway Company,
no question of taking any action arises
in this particular case. When how-
ever, any condition on incidents call
for the attention of the Government
the matter is suitably pursued with
the Company.

.

SPECIAL POLICE ESTABLISHMENT

651. Shri Ajit Singh: Will the Minls-
ter of Home Affairs be pleased to
state:

(a) how many commendation certi-
ficates were issued by the Home
Ministry to:

(1) officials in Special Police
Establishment and  others
separately, and

(2) non-officials, who helped in
Special Police Establishment
cases since 1947;

(b) how many officials and non-
officials were awarded cash prizes for
assisting in the investigation of Special
Police Establishment cases since 1947;

203 PSD
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(c¢) how many Indian Police Medals
and other similar rewards were
awarded to members (rank-wise) of
the Speclal Police Establishment since
1947. for their meritorious services
rendered in Special Police Establish-
ment cases;

(d) who were the Special Police
Establishment Officers who were
awarded Indian Police Medals and
Ib:;.ll}s" to Indian Police Medals since
H477?

The Minister of Home Affairs and
States (Dr Katju): (a) None.

(b) (1) Officlals.........ccoevuunn 316
(2) Non-officials............... 43.
(c) and (d). Four medals were

awarded as per statement placed on
the Table of the House. [See Appen-
dix XI, annexure No. 18.]

GHEE ADULTERATION COMMITTEE

€52. Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the report of the Ghee
Adulteration Committee has been
published;

(b) if not, by what time it will be
published; and

(c) whether Government will lay a
copy of the report mlong with the
notes of dissent on the Table of the
House?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Not yet.

(b) The report is still under consi-
deration of the Government of India.
Decision reparding its publication and
steps to be taken for the implementa-
tion of the decision will be taken up
shortly,

(c) Copies of the report along with
the notes of dissent will be placed on
the Table of the House as soon as
Government have taken a decision
regarding the same.

ANIMAL HUSBANDRY

653, Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) how much money Government
have spent so far on the ‘Grow More
Food' campaign since 1945;

(b) how much money out of the

said amount has spent on animal
husbandry;

(c) whether  Government  have
spent any money for animal husband-
ry before the year 1951 in connection
with the campalgn;
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(d) how much money Government
propose to s in the year 1952 and
1953 for the improvement of the breed
of cattle;

(e) whether the condition of bovine
cattle is improving or deteriorating
acaordmg to the official information:

(f) what efforts Government have
made during the last five years to
improve the condition of the cattle
in the country and how far and to
what extent have they succeeded?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) The total amount sanctioned by
the Government of India on the ‘Grow
More Food' Campaign from 194546 fo
1951-32 was as follows:—

Loans R, 3615°54 lakhs
Grants and Food Bonus Re. 335483 lakhs

TOTAL Ras. 6970°17 lakhs

——— e

(b) Rs. 20 lakhs.

(c) Yes. Until 1948-49. animal hus-
bandry schemes were eligible for as-
sistance under the 'Grow More Food'
Campaign. During 1945-46 to 1948-49
grants amounting to Rs., 11:17 lakhs
were sanctioned for animal husbandry
schemes.

(d) It is proposed to spend Rs. 31:50
lakhs in 1952-53 and about Rs. 68
lakhs in 1953-54.

(e) No ci’ﬁc:al survey has been
undertaken nor is any precise infor-
mation available to enable a definite
verdict being pronounced in the matter.
There is however a general belief that
cattle have deteriorated in recent
months,

(f} The hon. Member's attention is
invited to the reply given to part (a)
of Unstarred Question No. 139 asked
by Shri Jhulan Sinha on the 10th
June, 1952.

A comprehensive plan viz., Key Vil-
lage Scheme for bringing about a speedy
improvement of the cattle wealth
of the country has been recommend-
ed by the Planning Commission in
their draft Plan. As a forerunner to
the scheme a sum of Rs 8:82 lakhs
was sanctioned for the establishment
of 94 Key Farm Centres during the
year 1051-52. Of these 55 have start-
ed functioning and the rest are in the
process of getting starting. These
Centres will be merged in the All In-
dia Key Village Scheme which is to
come into operation in the current
year.
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Per Capita CONSUMPTION OF GHEE

654. Pandit Thakur Das Bhargava:
Will the Minister of Food and Agricul-
ture be pleased to state what was the
total output of Ghee in the years
1935, 1940, 1945 and 1951 in India and
what was the per capita consumption
in the country in these years?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
Estimates of Ghee production on the
basis of the 1951 Livestock Census
are not yet available as complete re-
turns of the Census have not yet been
compiled by all States.

A statement giving the available in-
formation for the years 1940 and 1945
is placed on the Table of the House.

STATE'\'IENT
Year Produohon of An.nual w ra-
ghee pita cunm:mptmn
(Seers)
1935  Notavailable  Not available
1940 140 22% 1-4%
1945 11167 1'3
1951 Not available Not available

*Relate to pre-ps.rtltloned Indla

Per Capita CoNsumpTiON OF MILK

655. Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
culture be pleased to state what was
the total output of milk in the year
1935, 1940, 1945 and 1951 in India
and what was the per capita consump-
tion in India In these years?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
A statement giving the available in-
formation for the years 1935, 1940 and
1945 is placed on the Table of the
House. For 1951, estimates of mill:
production are not yet available as
complete returns of the Livestock
Census, 1951, have not yet been com-
piled by all States.

STATEMENT

Production of Milk and per capita
cm‘lsumptmn

Yeur Pmduct:on of milk Dmly por mpun

(Lakh mds.)  consumption (0zs.)
s enoe vor
1940 4,5841 5'8*
1845 4,815¢ 4-45t

1851 Not available Not availabla

"Relate_to pre-partitioned India.
iRelate to post-partitioned India.

————
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Cows anp BurraLoes (YIELD)

656, Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether according to official
information the yield of milk per cow
and buffalo has increased or decreased
during the last fifteen years;

(b) whether Government will indi-
cate the rate of increase or decrease
as the case may be;

(c) whether Government have made
any attempts to inquire into the causes
of the deterioration among the cattle;
and

(d) if not. whether Government
propose to set up in the mear future
any machinery to go into the guestion
with a view to stop deterioration?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b)., Precise statistical in-
formation regarding the yield of milk
per cow and buffalp is not available. as
Pedigree Registration and Milk Re-
cording have not yet beem taken up
on a sufficiently large scale in the
country.

(c) No specific enquiry has been
made in this connection. but during
the marketing survey conducted by
the Directorate of Marketing and Ins-
pection in 1948-49, it was observed that
producers, cattle-dealers, dairymen.
etc., were generally of the view that
the milk-producing capacity of Indian
cattle had deteriorated during recent
years. It is well-known that the de-
terioration is due to inadequate feed-
ing, use of scrub bulls and larger
number of cattle with the owners
than they can actually maintain.

(d) A scheme prepared by the In-
dian Council of Agricultural Research
for working out a suitable sampling
technique for the collection of statis-
tics of livestock production including
milk is under consideration.

SERA AND SACRINE

657. Shri M. Islamuddin: Will ‘the
Minister of Health be pleased to state:

(a) the proportion of drugs manu-
factured and imported in India in 1050
and 1951;

(b) the number of commercial
firms, laboratories and factories which
manufacture Sera and Sacrine; and

(c) whether Sera and Sacrine
manufactured in India are adequate
for our requirements?
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The Minister of Healih (Rajkumari
Amrit Kaur): (a) the following is an
estimate of the value of drugs import-
ed into and manufactured in the coun-
try for 1950 and 1951:—

Imported Manufactured
1950 Rs. 9-93 crores Rs. 6 crores
1951 Rs. 15°15 crores Rs. 7 crores.

(b} The hon. Member presumably
has in mind ‘Sera and Vaccines’, There
are at present four commercial firms
and three Government institutions
manufacturing Sera and Vaccines in
the country.

(¢) Vaccine lymph, Cholera Vac-
cine, T.A.B. Vaccines, Antirabic Vac-
cine, B.C.G. Vaccine and Anti-venom
Serum are produced in the country in
quantities sufficient to meet internal
demands. The production of other
Sera and Vaccines is not adequate to
meet the internal requirements.

KAKINADA-PITTAPURAM RaiLway LINK

658. Shri Mohana Rao: Will the
I\irlitnister of Railways be pleased to
state:

_(a) whether Government have de-
cided to construct a new Railway line
from Kakinada to Pittapuram (South-
ern’ Railwavs) to divert the main
Railway line through Kakinada to
open Mail Stoping at Kakinada;

(b) whether it is a fact that Gov-
ernment ordered to survey the lands;

(c) whether it is a fact that the
survey was not yet started; and

(d) if the answers to parts (a) to

(c) above be in the negative, what
are the reasons thereof?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a). No.
The matter is still under consideration
of the Central Board of Transport.

{b) Yes. The survey was carried
out and completed.

(c) and (d). Do not arise.

KAKINADA-KOTIPALLI RAILWAY LINE

659. Shri Mohana Rao: Will the
Minister of Rallways be pleased state:

(a) whether Government propose
to reconstruct a Railway line between
Kakinada and Kotipalli (Southern
Railway); and

(b) if the answer to part (a) above
be in the negative, the reasons there-
of?

‘The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) and
(b). The question of restoration of
Cocanada-Kotipalli Branch line is
still under consideration.
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660, Shri  Eandasamy: Will  the
Minister of Home Affairs be pleased
to state:

(a) how many Indian Administra-
tive Service officers and I1.P.S. officers
are working at present in India;

(b) how many are foreigners and
how many are Indians; and l

(c) how many are working in
Madras State?

The Minister of Home Affairs and
States (Dr. Katju): (a) Indian Admi-
nistrative Service 673; Indian Police
Service 386.

These figures include officers on pro-
bation.

(b) No foreigner has been recruit-
ed to these two services.

(c) The numbers of Indian Adminis-
trative Service and Indian Police
Service officers borne on the Madras
Cadres of these Services are 78 and
27. Of these six Indian Administra-
tive;;Service officers and two Indian

0.
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Police Service officers are on depu-
tation to the Centre.

DEVELOPMENT SCHEMES FOR SCHEDULED
TRIBES, ASsaM

661-A. Jonab Amjad Ali: Will the
Minister of Home Affairs be pleased
to state:-

(a) whether any amount during
1950-51, 1951-52 and 1952-53, has been
asked for by the Assistant Commis-
sioner, Scheduled Tribes, Assam from
the Centre to meet costs of Schemes
of development with regard to educa-
tion and communications of the Sche-
duled Tribes of that State; and

(b) what amount, if any, has been
provided by the Centre under direc-
tion of Article 275 (1) (a)—how much
recurring and how much non-recur-
ring?

The Minister of Home Affairs and
States (Dr. Katju): (a) No. It is the
State Governments that ask for such
grants.

(b) Recurring—Rs. 40 lakhs.

Non-recurring—Nil.
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HOUSE OF THE PEOPLE
Whdnesday, 30th July, 1952

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-26 AM. o
MOTION FOR ADJOURNMENT
FLoOoDS IN AssaM

Mr. Speaker: The statement made by
Shri Gulzari Lal Nanda, the Minister
of Planning and Irrigation and Power
in reply to the short notice question
this morning regarding floods in Assam
disposes of whatever was required to
be done in conpection with the Assam
flood situation and there is no need to
keep the adjournment motion pending.

Jonab Amjad Ali (Goalpara-Garo
_t'i’lls): May I be permitted to withdraw
17

Mr. Speaker: There is no question of
withdrawal. I did not allow it. I
shall now merely say that I disallow it.

Jonab Amjad Ali: But I wish to
withdraw it.

Mr. Speaker: Very well. Then the
matter is over.

MESSAGES FROM THE COUNCIL OF
STATES

Mr. Speaker: The Secretary will now
read the messages from the Council
of States, .

Secretary: Sir, I have to report the
following two messages received from
the Secretary of the Council of States:

(i) “In accordance with the pro-
visions of rule 125 of the Rules of

145 PSD.
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Procedure and Conduct of Busi-
ness in the Council of States, I am
directed to inform you that the
Council of States, at its sitting held
on the 29th July, 1952, agreed with-
out any amendment to the Indian
Companies (Amendment) Bill,
1952, which was passed by the
House of the People at its sitting
held on the 17th July, 1952,

(ii) In accordance with the pro-
visions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I am
directed to enclose a copy of the
National Cadet Corps (Amend-
ment) Bill, 1952, which has been
passed by the Council of States at
;gsszs_i_tting held on the 29th July,

NATIONAL CADET CORPS (AMEND-
MENT) BILL

Secretary: Sir, I lay the National
Cadet Corps (Amendment) Bill, 1952
as passed by the Council of States on
the Table of the House.

PAPER LAID ON THE TABLE

Annuat REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND SCHEDULED
TRIBES

The Minister of Home Affairs and
States (Dr. Katju): I beg to lay on the
Table a copy of the Annual Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes for the period
ended 31st December, 1951. [Placed in
Library. See No. IV. A, 4(1).]

Shri P. N. Rajabhoj (Sholapur-Re-
served Sch. Castes) rose—

Mr. Speaker: He may first study the
statement and then put gquestions.

=it Yo Qo IEAAT : F 9 qET
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RESERVE AND AUXILIARY AIR
FORCES BILL

EXTENSION OF TIME FOR PRESENTATION
or Report oF JoiNT CoMMITTEE

The Minister of Defence (Shri
Gopalaswami): I beg to move:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the
Bill to provide for the constitu-
tion and repgulation of certain Air
Force Reserves and also an
Auxiliary Air Force and for
matters connected therewith, be
extended wupto Friday, the 1st
August, 1952."

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joini Committee on the
Bill to provide for the constitu-
tion and regulation of certain Air
Force Reserves and also an
Auxiliary Air Force and for
matters connected therewith, be
extended upto Friday, the 1st
August, 1952."

The motion was adopted.

INDIAN PENAL CODE (AMEND-
MENT) BILL

AMENDMENT OF SECTION 497)

Mr, Speaker: The House will now
proceed with Private Members' Legis-
lative Business, The House will re-
member that at 12-30 today there will
be a half-an-hour discussion on certain
points raised by some hon, Member and
at one o'clock the report of the joint
Committee on the Preventive Detention
(Second Amendment) Bill will be pre-
sented to the House by the Deputy-
g eaker. Mr. Dabhi may proceed with

s Bill.

Shri Dabhi (Kaira North): I beg to
move:

“That the Bill further to amend
the Indian Penal Code, 1860,
(Amendment of section 497), be
taken into consideration.”

This is a very simple Bill consisting
of only two clauses, It seeks to emend
section 497 of the Indian Penal Code
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wirich defines adultery and provides for
the punishment of the same. That
section reads thus:

“Whoever has sexual intercourse
with a person who is and whom he
knows or has reason to believe to
be the wife of another man, -with-
out the consent or connivance of
that man, such sexual intercourse
not amounting to the offence of
rape, is guilty of the offence of
adultery, and shall be punished
with imprisonment of either des-
cription for a term which may
extend to five years, or with fine,
or with both, In such case the
wife shall not be punishable as an
abettor.”

This Bill wants to delete the last
sentence, namely, “In such case the
wife shall not "be punishable 2s an
abettor”, from section 497. The pre-
sent position is that whereas a' man
who commits adultery with another’s
wife is punished, the wife is not
punishable under the law. If this Bill
is passed, both the man and the woman
concerned would be punishable under
the “law. The offence of adultery as
defined in section 497 of the I.P.C. is
such that it cannot be committed ex-
cept with the willing consent of both
the parties and if there is no consent
on the part of the woman. then the
act amounts to an offence of rape and
the question of the woman being an
abettor does not arise at all. Now, if
two persons jointly commit an offence
it is but fair that both of them should
be punishable equally. How is it then
that a married woman who becomes
unfaithful to her husband and is in
illegal intimacy with another man is
exempt from punishment while the
man alone is punishable? The reply
given to this question by the =uthors
of the Indian Penal Code themszelves
is as under:

“Though we well know that the
dearest interests of the human race
are closely connected with the
chastity of women and the sacred-
ness of the puptial contract, we
cannot but feel that there are some
pecullantles in the state of society
in this country which may well
lead to a human man to pause be-
fore he determines to punish the
infidelity of wives. The condition
of women of this country is, un-
happily, very different from that
of women of England and France;
they are very often neglected for
other wives while still young: they
share the attentions of a husband
with several rivals. To make laws
for punishing the inconstancy of
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the wife, while the law admits
the priviiege of the husband to fill
his zemana with women, is a
course which we are most re-*
luctant to adopt.”

‘While dissenting from the opinions
expressed above by the authors of the
Code, Messrs. Ratanlal and Dhirajlal,
the learned commentators of the Indian
Penal Code remarked thus:

“The reasons given above for not

punishing a wife as an abettor
seem neither convincing nor satis-
factory. It would be more con-
sonant with Indian ideals, if the
woman also were punished for
adultery. Manu has provided
punishment for her, and in France
and in China she is punished. In
the Punjab and Frontier Districts,
in the North W.F, Province and in
Baluchistan a married woman is
punished for adultery.”

Sir, I am in complete agreement with
what the learned commentators say.

Then again I submit that the circum-
stances narrated by the authors of the
Indian Penal Code for exempting the
wife from punishment no longer exist
to the extent to which they exisied at
the time when the Indian Penal Code
was enacted. In the first place, poly-
gamy is non-existent...

Mr. Speaker: Order, order. I would
request those Members siiting on the
las. benches and carrying on conver-
sations or consultations either to carry
them on in such a manner that they
may not disturb the House whrile it is
considering this Bill, or they might for
the !ime being retire to the lobby and
carry on their conversations as they
like. The hon. Member may proceed

Shri Dabhi: Sir, in the first place,
polygamy is non-existent among both
Christians and the Parsis. Now, let us
take the case of Hindus who form the
vast majority of the population of this
country, It is true that at present
polygamy is not prohibited throughout
India. But I submit that circumstances
have greatly changed since this secticn
497 was put on the Statute Book. At
present the percentage of people having
more than one wife is very negligible.
We know that the Rulers and Maha-
rajas and the rich people who in days
past were having in their zananas
several wives have completely disap-
peared.

Then I submit that even most of the
men who at present marry a second
time do so only when they have no
issue, and when they marry for the
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sake of an issue in most cases it is
with the consent and agreement of the
first wife herself, We know that in
the State of Bombay they have passed
the Anti-bigamous Marriage Act under
which no man can marry again while
his former wife is living. So this ques-
tion of a man having more than one
wife does not at all arise in the State’
of Bombay., We hope that when this
proposed Hindu Code is passed—and
let us hope that it will be passed very
soon—then the whole gquestion would
be solved.

Let us take the case of Muslims. We
know that under the present Muslim
Law a Muslim is allowed to have four
wives at a time. But even among the
Muslims I am sure that the scene of a
wife having the attentions of more than
one rival is practically a fhing of the
past. From this point of view it is
quite necessary that this Bill should
be passed.

Then there is another point. Some
people seem to think that in such cases
it is only the man who is aggressive
and the woman is only a passive agent
submitting to the lust of man without
any protest at all. I do not share this
view. It may be that in most cases the
beginning may be made by the man,
but the woman is equally, if not more,
responsible in the last stage. :

Shri K. K. Basa (Diamond Harbour):
That is a d ous con ion!

Shri Dabhi: Is it not the woman who
with ner allurements tempts the man?
Was it nc: Eve that tempted man to
eat the ‘Forbidden Fruit' and birought
about his downfall?

Shri Syamnandan Sahaya (Muzaffar-
pur Central): Of course.

Shri Dabhi: Was it not Queen Cleo-
patra who made Mark Antony submit
to her viles and brought about his ruin?

Shri Gadgil (Poona Central): Do
not start a civil war here!

Shri Dabhi: It was ithe unfaithfulness
of Queen Pingala, wife of the famous
King Bartruhari, which made him give
up his kingdom and renounce the
world, though of course it proved a
blessing in disguise for him. In this
connection I would like to recite to
you a Sankrit verse. Sir, the occasion
for composing this verse was as follows:
A lady was grinding corn by turning
with her hand the grinding-stone, and
the stone was making noise. The poet
heard this and thought that the grind-
ing-stone was weeping because it had
to submit to that lady and had to go
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[Shri Dabhi]-
round and round. So the poet com-

posed this verse, addressing the grind-
ing-stone:

R A At En
f § I Ts. )
o AT TS

Wi lg BTl o L

Oh, grinding-stone do not weep
please. These women have made, not
one, but several people go round and
round, simply by their amorous glunces.
Then, what to talk of those who have
been drawn by them with their hands?
This is in nut-shell the influence which
a woman exercises on man.

One of my friends was telling me a
story of his neighbour's wife, That
woman used to come very late at night,
but that poor husband had not the
courage to ask even his wife why she
was late,

Shri Thanu Pillai (Tirunelveli): On
a point of order. Is this generalisation
of womenfolk as a whole fair?

Shri Syamnandan Sahaya: The point
of order is out of order.

Mr, Speaker: No question f fair-
ness really arises, and the hon. Mem-
ber is perfectly in order in arguing
on a generality, for the simple reason
that he wants to eguate the law of
adultery to the law as it applies to
men. He is talking of men as a class
to whom the law at present applies
and his argument seems to be that the
women should not be an exception.
Therefore he refers to them generally.
But, I would advise the hon. Member
not to go into these details, I think
he has sufficiently argued his case.
(An Hon. Member: Not yet). The
arguments may be interesting and—I
do not wish to say further—but he
will also take into consideration that
the day is allotted to Private Members
Legislative Business and he should
give a facility to other Members to
bring in their Bills, in as large a
number as possible and not mono-
polise the whole time himself. The
arguments may be interesting but they
do not go further to support the case.

Shrimati Ammu Swaminadhan
(Dindigul): On a point of order. May
I ask whether the bringing in of stories
about Eve and Cleopatra in a Bill like
this is relevant? We do not know what
happened in those days. (Laughter) 1
am sorry. 1 am not raising some
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matter which is to be laughed at, I am
asking whether the hon. Member knew
about those days. I want to know whe-
ther it is relovant to bring in some
historical figures about whom he might
have just read in books. We do not
even know whether they are correct or
not—absut Eve and Cleopatra and
many of these things.

Mr, Speaker: It is more or less a
question of sense of proportion and a
sense of decency or courtesy and not
exactly a point of order. Therefore I
was saying and I appeal to all Members
not to go into such fantastic or roman-
tic stories and embellish the arguments
further from a literary point of view.
Let us sit here as matter-of-fact people
and carry on our work,

Shri Chattopadhyaya (Vijayavada):
I submit that the argument should be
all embracing, '

Mr. Speaker: Yes, yes. The hon.
Member will bring in some retorts
again and the whole tone of the debate
will degenerate. An occasional joke is
quite all right but a continuous one,
lowers not only the prestige of the
House but the tone of the debate also.
Let us be clear from our conduct that
we are serious in considering this kind
of thing. Here we are discussing a
measure under which if allowed by the
House, women will be liable to
penalties, Therefore, let us take a
serious view of the matter. I entirely
agree with the hon. Lady Member who
raised the point of order that such
cases should not be cited really speak-
ing, though I cannot go with Ler in
holding that it is out of order or there
is any point of order in that. It is orly
a question of proportions.

Shri Dabhi: I wish to refer to the
condition in the State of Bombay I
must say that the condition of men in
the State of Bombay has become some-
what pitiable. The Bombay Prevention
of Bigamous Marriage Act does not al-
low a man to marry twice, Then there
is another Act of the Bombay State,
namely, the Divorce Act, which doees
not allow a man to divorce on the
ground of adultery. So in a recent case
their Lordships of the Bombay High
Court have held that a man cannot get
divorce under the Divorce Act from his
wife even though the wife had com-
mitted several adulterous acts. Flence
the position there has become very
difficult, Then there is another reason
why this Bill should be passed. We
know that my hon, friends, Shri
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Pataskar and Pandit Thakur Das, have
brought their Bills prohibiting
bigamous marriages among all sections
of the people. I welcome these Bills.
I hope that this House will pass either
of these Bills, If one the Bills is pass-
ed, the'reason given by the authors of
the Penal Code would not be existing
at the time. These are not the only
reasons for which I submit that this
Bill of mine should be passed. We
know that the Constitution itself pro-
hibits any discrimination between man
and fnan.

Article 15 (1) runs thus:

“The State shall not discriminate
against any citizen on grounds only
of religion, race. caste, sex, place
ef Lirth or any of them.”

Article 14 reads as follows:

“The State shall not deny to any
person equality before the law or
the equal protection of the laws
within the territory of India."

I do not know whether under both
these articles, section 497 of the Indian
Fena! Coae wound be uitra rires of the
Constitution, but I have no doubt that
the provision under section 497 which
this Bill seeks to remove is against the
spirit of the Constitution.

_Tiere is another ground on which I
lmunk this Bill snould be passed, apart
from what is stated in the Constitution,
I submit that the very object of this
Bill is being frustrated by the provision
wh1g:h says that no woman should be
punished as an abettor, What is the
ebject of enacting this law? As laid
down by the authors of that Code this
section is intended to “preserve the
chastity of women and the sacredness
of the nuptial contract”. Can anybody
say that the chastity of women can be
preserved by saying that women should
not be punished even if they commit
such adulterous acts? I can quite
understand if anybody were saying
that people cannot be made virtuous
by any law and therefore section 497
itself should be deleted from the Penal
Code, but once you make a law and
you enact that adultery would be
punished, then it is quite proper that
there should be no discrimination made
between man and women.

Lastly, in these days of equality bet-
ween man and women and when
women themselves ask for equality in
all walks of life, it is not quite proper
on the part of women at least to claim
that any discrimination in the matter of
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law thould be made in their favour.
In the end I fully agree with the
authbors of the Indian Penal Code when
they say that “the truest interests of
the human race are closely cona
with the chastity of women and the
sacredness of the nuptial contract”. Sir,
it is for this very reason and for no
other reason that I wanted to omit the
last sentence of section 497 of the
Indian Penal Code.

I see that my hon, friends, Mr,
Somana and Shrimati Jayashri Raiji
want to move amendments saying that
this Bill be circulated for the purpose
of eliciting public opinion thereon. Sir,
though personally I do not think there
is any necessity for sending this Bill
for eliciting public opinion yet if this
House comes to the conclusion that this
amendment should be accepted. I at
least have no objection in esccepting
either of the amendments.

Mr. Deputy-Speaker: Motion mcved:

“That the Bill further to amend
the Indian Penal Code, 1860,
(Amendment of section 487), be
taken into consideration.”

Shri N. Somana (Coorg): I beg fo
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the end of October,
1952."

I wish to make it perfectly clear that
1 am not opposed to the principle con-
tained in this Bill, I feel that though
this is a penal law it actually relates
to our social being and hence it is
absolutely necessary that we should
consult public opinion in this matter
rather than sit in the House as lawyers
or legislators and consider this Bill.
The authors of this Code have clearly
stated the reason why women should
not be punished in such cases. They
said that the conditions of the society
are such that the women often are sub-
missive and subordinate to men and
that is the reason. why the women
should not be punished under this
Code. Now, it is necessary for us to
see how far the observations mace by
the authors of the Code are applicable
today or how far society has imoroved
so that this law may be made applic-
able to women also.

In the first place, I would answer
the constitutional point that has been
raised by my hon. friend Shri Dabhi. I
do not agree with him in so many
words which he has stated that this
law. section 497, as it exists today. is
ultra vires of the Constitution, because,
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no law under the fundamental rights
is absolute and it has its own limita-
tions, As a matter of fact, if we read
articlu 15 of the Constitution we find
it is stated clearly that there are limi-
tations to this law. Clause (1) of article
15 says:

“The State shall not discriminate
against any citizen on grounds only
of religion, race, caste, sex, place of
birth or_any of them.”

There is an exception to this in clause
(3) which says:

“Nothing in this article shall
prevent the State from making any
special provision for women and
children.”

So, it is clear that in this case of funda-
mental rights, it is not an absolute right
that has been provided by the Con-
stitution.  If the circumstances are
there in the society which ne-essitate
certain limitations on this fundamental
right, it is our duty to see that those
limitations are put in the Statute,

So far as this matter is concerned,
the Supreme Court also has made cer~
tain observations which may pe very
relevant. In the case of Chiranjilal
versus Union of India, the learned
Judges of the Supreme Court have laid
down tire following propositions.
Though, of course, the facts of that
case have no relation to section 487,
they have laid down the limitations
that have to be imposed so far as
fundamental rights are concerned.
They say:

“The principle of equality does
not mean thrat every law must have
universal application for all per-
sons who are not by nature, attain-
ment or circumstances in the same
position and the varying needs of
different classes of persons often
require separate treatment.”

The second principle which they have
evolved is:

“The principle (the principle of
fundamental equality of rights)
does not take away from the State
the power of classifying persons for
legitimate purposes.

The third proposition is:

“If a law deals equally with
members of a well defined class,
it is not obnoxious and it is not
open to the charge of denial of
equal protection on the ground that
it hng no application to other per-
sons.
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Therefore my humble submissicn is
that it is not so ultra vires or obnoxi-
ous to the provisions contained in arti-
cle 15 as my hon. friend Mr. Dabhi
wanted to make out. So far as the
conditions of our society are concern-
ed, there are many parts of our coun-
try , let us not think of the urban areas
only, where women are still subjected
to certain very great limitations and
inferiority, and we have to hang our
heads in shame that on account of the
temptation of money and the use of
power women submit to the approaches
of man. It is a shame to our society
that we have not been able to effect
any reform in that direction.

10 A

My hon. friend also referred to the
question of bigamy and divorce., Of
course, these are closely connected
with this matter. So far as bigamy
and divorce are concerned, the law is
still in a fluid state and this House has
not been able to consider them in their
proper perspective. Since these matters
have a close connection, I submit that
the law even.if it is passed today, is
somewhat premature and it is absolute-
1y necessary that we should take public
opinion in this matter. After all, as
I stated at the beginning, when a law
concerns the society in its full bearing
it is necessarily a matter for the coun-
try at large to give an opinion, There
is the judiciary; there are social re-
formers; all those persons must have a
say. Because this is nof merely a
punitive law, but also a reformative
law, society must have a say in the
matter, My humble submission is that
this is a fit case where it should be
sent for eliciting public opinion so that
we may know what the crystallised
opinion in this country is as regards
this important piece of legislation.

Mr. Deputy-Speaker: Amendment

moved:

“That the Bﬂ!} be ucti!urmﬂatecilnfar
the purpose of e ng opinion
there,?n by the end of October,
1952,

Shrimati Jayashri (Bombay- Subur-
ban): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the end of Novemher,
1952."

Sir, I thank the hon. Mover of the Bili
for accepting either of the amendments
'mowi:} by Mr, Somana as well as by
myself.
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The Bill envisages a society in which
the women's place is equal to tzat of
men, What do we find in reality?
Even now, parents think that kanyadan
that is, the giving away of the girl,
is a very religious thing. That means,
that women are still considered to be
private property. As sage Kanwa said
while giving away Sakuntala to King
Dushyanta:
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It is considered that the father is free
of debt when he hands over his
daughter to the bridegroom. In this
society when we have such evil customs
as child marriage, giving in marriage
of a girl of ten or twelve to a man of
40 or 50, who would be like her grand-
father, we expect the girl to be loyal
to the husband. In our society at pre-
sent where mer are allowed to marry
four or five wives and the woman is
left in wilderness, we expect the wives
to be loyal to their husbands. In this
society where we have the dowry
system, in which girls are sold as slaves
for money by their parents from whom
we expect love for the girls, we expect
the girls to be faithful to their hus-
bands. I think that first of all, our
society is not yet ready to follow the
Constitution which lays down that
there should be no discrimination. At
present, woman is considered merely
as a weak helpless piece of human
flesh, devoid of soul. She has no indivi-
duality. She has to depend on man
for economic support and various other
things. First we should see that she
gets economic independence and then
we should try to change the law. So, I
would request the hon. Member, though
he has accepted the amendment, to
withdraw this Bill. You first do justice
to women, We have a Code at present
which has double standards of morality.
You have a severe Code for women,
and she has to be the preserver of the
home, of society’s morals, while the
man in his romantic garb of fickleness
and vagaries, can gallivant about, I
would request the hon. Member 10 be
more chivalrous—I hope the age of
chivalry is not gone—and withdraw
this Bill.

Mr. Deputy-Speaker: May I ask the
hon, Mover of the Bill if there is any
provision today under the Penal Code
whereby a woman is entitled to charge
‘her husband of adultery with another
woman?
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Several Hon, Members: No.

Mr. Deputy-Speaker: Or, another
man's wife for having seduced her hus-
band? Now, there is that diflerence.
S:;;mld this difference alone be mitigat-
ed?

Now, I will place this other one be-
fore the House, Amendment moved:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the end of November,
1952."

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt—
East), Sir, I rise to oppose the Bill as
well as the amendments that have
been made for circulation of the Bill.

I was impressed very much by the
earnestness of the hon. Mover who
placed this Bill before us, but I am
sorry to say that I was not impressed
by the reasoning he adopted in the
matter. In support of his Bill he quot-
ed certain remarks of the authors of
the Code. And they are very valuable
remarks, very important remarks, but
I am sorry to say that the last portion
of those remarks as left out by the
hon. Member for reasons best known
to himself. Sir, with your psrmission
I would quote those remarks of the
authors of the Code:

“We are not so visionary as to
think of attacking by law an ewvil
so deeply rooted in the manners
of the people of this country as
polygamy. We leave it to the
slow, but we trust, the certain
operation of education and of time,
but while it exists. while it conti-
nues to produce its never-failing
effects on the happiness and res-
pectability of women. we are not
inclined to throw into a state al-
ready too much depresed the ad-
Jditional weight of this penal law.”

I would submit these are very wise
words that should be borne in mind
by the hon. Members of this House in
considering the provisions of the Bill
which has been moved by my friend
who has just sat down.

Now, his main argument in support
of the Bill as to why a woman should
also be punished when a man is charg-
ed for adultery, is that the circum-
stances have changed since the authors
of the Code wrote those meraorable
words, and in support of his argument,
Ire has quoted certain remarks of the
Commentator of the I.P.C,, perhaps of
the 1945 edition, Mr. Ratanlal, who
says that he is not in agreement with
the remarks of the authors of the
Code but was of opinion
that the wife should also be punished
under an offence under sectisn 497
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My submission is that circumstances
have not changed, and there ave abler
persons than Ratanlal, the commenta-
tor of I.P.C, who hold the contrary
view,

Shri Dhulekar (Jhansi Distt,—
Sou}g): They will never change in this
world. '

Shri Raghubir { .ai: May be. My
contention is that »lygamy may have
been prohibited in ombay as is assert-
ed by the hon. Mover which is only a
part of India, but it is prevalant all
over the country. (Hon Members: No,
no.) I would quote the views of the
late Dr. H. S. Gour, the famous and
the celebrated commentator of Hindu
Law. He says:

“Indeed, since the purpose of
marriage is the procreation of a
son to relieve the father from the
torments of Hell, it follows that
that purpose may not be often serv-
ed if monogamy were the rule”.

And he is of the opinion that poly-
gamy is customary amongst Hindus.
We know it is prevelant among the
Muslims also.

The hon. Mover of the Bill, in the
statement of objects and ireasons, has
quoted about the Christians and Parsis
and he says that there is no polygamy
among these two sections. I submit
they form a very insignificant minority
of the population in this country, At
the present moment you cannot pre-
vent a man if he keeps more than one
wife. He cannot be punished for that.
It is a matter which should ke left to
public opinion, and is purely of social
reform.

In cases under section 497, what hap-
pens? We find that these cases general-
ly arise either because the wife has
been ill-treated or cruelly treated by
her husband, or that the husband has
deserted his wife, or that the husband
is of a bad character. And it would be
really cruel on the part of the law if
a woman placed under these unhappy
circumstances were to be punished for
an offence under section 497. There
are cases where young women have
been virtually deserted by their hus-
bands. who are living with their
parents, the husbands having taken a
concubine or taken to prostitution,
and wiren the parents of the woman
expressed desire to marry their
daughter, the husband would not per-
mit her to be re-married, because
under the present state of law, in the

ence of section 497 I.P.C., a Hindu
er or a Hindu mother of such a
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girl could not think of marrying that
girl again so long as that husband is
alive, and would not permit her to be
re-married. That is a very unenviable
position in which our womenfulk are
sometimes placed, As I submitted be-
fore, it is a case purely of social reform,
and in our country, although we sre

_free, we are independent and we enjoy

a Republican Government, we are not
sufficiently advanced socially. We stand
in need of many social reforms and
this is one of them. Some of our suges
of yore gave more protectic:: ‘o
women in such unfortunate circum-
stances. Shri Ratan Lal has quoted
Manu, but Manu I submit is cut of
date in certain respects. So many
punishments laid down in the Code of
Manu will not be quite tasteful to the
present day society. With your per-
mission, Sir. I would quote one or two
lines from Kautilya's ‘Ariha Shastra’:

“If a husband is of bad character
or is likely to endanger the life of
his wife or has lost virility, L.e may
be abandoned by his wife.”

May I submit that under the law as
it exists to day, no Hindu woman can
adopt that course. She is not free to
abandon her husband. Divorce is not
permitted in Hindu society. The laws
that were promulgated by Kautilya
ware more geaerous so far as women
were concerned. Taking all these
things into consideration. the present
state of illiteracy, lack of educational
facilities, the helpless state of women,
the presence of polygamy etc., prevail-
ing in the present state of society, it
will not be wise to pass this Bill. I
would therefore request the lron.
Member to withdraw the Bill,

Shri Dabhi: In deference to the
wishes of my hon. friends, who have
spoken, I beg to move for leave to
withdraw the Bill.

Mr. Deputy-Speaker: The question
is: .

“That leave be granted to with-
draw the Bill.”

There are many other non-official
Bills coming up, which are equally
interesting on the order paper. So
hon. Members will lgwe leave for
withdrawal unanimously,

The motion was adopted.

Eumari Annie Mascarene (Trivan-
drum): Sir, I have opposed the motion
for leave to witlhdraw the Bill. There-
fore is it in order to grant leave now
to withdraw the Bill?
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Mr. Deputy-Speaker: To my hearing,
no hon. Member opposed the motion.
The rule that no motion can be with-
drawn except by the leave of the whole
House does not apply to the with-
drawal of a Bill, The motion for leave
to withdraw can be carried by a
majority of the House. The House
need not be unnecessarily taxed, with
regard to the Bill, when the Mowver
himself is half-hearted.

STERILISATION OF THE UNFIT
BILL

Shri S. V. Ramaswamy (Salem): I
beg to move:

“That the Bill to prevent pro-
creation of human being of un-
dosirable physical and mental
conditions by certain types of
people, be taken into considera-
tion.”

This Bill is a bit extraordinary.
From the way in which it has been
received, I find that it seems to have
roused more than an ordinary interest,
I believe this is the first Bill of its
kind in this country.

Shri Dhulekar (Jhansi Distt.—
South): It will be the last also,

Shri 8. V. Ramaswamy: This is eyi-
dently a very contentious measure, and
I believe there is going to be a lot
of opposition to the Bill from wvarious
angles.

The Bill is a small one with nine
clauses, As you will see, clause 2 (5)
is the most important. It defines un-
fitness a: J......:

“‘unfit' shall mean any person,
male or female, who suffers from
such a type of leprosy or syphilis,
insanity or imbecility congenital
or otherwise, that he or she is
likely to give birth to children
like himself or herself unless
sterilised.”

It is for the purpose of dealing with
such persons in the larger interests
of the health and well being of soriety,
that this Bill has been introduced.
The procedure also has been laid

down as to how this Bill is to be given *

effect to.

Clause 3 deals with the constitution
of a Board:

“Government may, by notifica-
tion in the Official Gazette, consti-
tute a board for each district in-
cluding metropolitan cities with
the district medical officer as tire
chairman and four registered
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medical practitioners, of whom
two shall be official and two shall
be non-official.”

It is not as if anybody can be called
and sterilised. Only the Board is
competent to_deal with such persons,
who come within the scope of clause
2 (5) of the Bill.

The procedure for sterilisation is
laid down in Clause 4 (1). Any per-
son can give information to that
Board that such and such a person is
}Lg)ﬂt within the meaning of Clause 2
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Mr. Deputy-Speaker: There is no
point of order., So far as this matter
is concerned, in these times, every-
body sheuld know what is happening.

Shri 8. V. Ramaswamy: Thereupon
the Chairman of that Board will have
to write to any Magistrate of the First
Class having jurisdiction over the
place, asking that summons shall be
1ssued by that Court to that person in
order to agpa.ar before it and that per-
son shall by an order be bound to ap-
pear before the Board, provided that
the date fixed for appearance before
the Board shall not be less than
twenty-one days from the date of such
order. The moment there is a prima
facie case made out that he is one
of the persons coming under one or
other of the categories mentioned in
clause 2(5), then an order shall be
passed that he be bound over to ap-
pear before the Board. Now. the date
on which he is to be bound over shall
not be less than 21 days from the date
of that order and a copy of that order
should be furnished to that person
forthwith free of cost. If on the date
fixed, ho does not appear, power is
now sought to be given to the Chair-
man of the Board to report such fact
to the Superintendent of Police of the
District so that he may secure the pre-
sence of the person before the Board
for examination, securing the
presence of that person in the manner
described above, the Board is autho-
rised under clause 5 to proceed to the
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examination of the person to find out
whether he is fit or unfit in terms of
clause 2(5). Clause 5 provides that
if the majority of the Board think that
he is unfit, a declaration to that effect
shall be made in writing, but if the
majority hold him not unfit he shall
be discharged forthwith. A copy of
such declaration shall be furnished to
the person on the same day free of
cost. Thereafter, it provides that the
Board do proceed with the authorisa-
tion of the sterilisation in the manner
described in clause 2(3), about which
I shall presently expatiate.

Now clause 7 is very important. You
will be pleased to see, Sir, that the
liberty of the 1nd1v1dua1 is not sought
to be tampered wifh lightly. There are
two stages of appeal provided for.
First of all, when there is an order
made by the First Class Magistrate
to appear before a court, he is given
15 days’ time to appeal against that
order. It is defined in clause 2(2)
as a District Court. So he can appeal
against that order and pending the ap-
peal shall not appear before the
Board. Sub-clause (4) of clause 7
provides that nothing shall prevent the
court from granting a stay pending
disposal of case. So that in the first
place, there is a right of appeal given
to the person who is sought to be
brought under the purview of this Bill
by showing cause against the order
for appearance before the Board and
in doing so, he can also obtain an
order of stay so that the Board may
not proceed straightway with the case.
Then there is another stage at which
an appeal is provided. - If after
examination by the Medical Board it
is found that he is unfit, then again
he has got a right of appeal to the
same court and the time for appeal
is fixed as 15 days so that he may ap-
peal and obtain a stay against the
order of the court ordering sterilisa-
tion. So there are definitely two
stages, two brakes on the headlong
use of this Bill in tampering with the
liberty of the individual. When all
these appeals get exhausted, then the
person is dealt with according to the
“provisions of clause 5.

Clause 8 also is very important be-

cause this measure may be misused or
abused to subserve the private ends
of persons not favourably disposed to
others. Therefore, it provides that
anyone giving information against any
person that he is unfit without just or
reasonable cause with a view 1o in-

to be false or fraudulent or given with
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a view to annoy, intimidate, defame
or disgrace that person, shall be liable
to a fine of five hundred rupees.

Then there is clause 9 which gives
general power to Government to pro-
ceed. My friends might say that this
clause severely interferes with the
liberty of a person and that it is broad
in its s.pphcatmn to persons. I have
set out the aims and objects and I
have also given in broad oufline the
main provisions of this Bill. But I
would like to explain, lest the House
should be under any  misap-
prehension, as to what this
sterilisation is, and to take
this House briefly to some of the as-
pects of anatomy, physiology and
surgery, I need not elaborate upon
this, but with due consideration for
Members of this House I shall indicate
what the methods are. Vasectomy is
a well-known method and I submit to
this House that it is resorted to even
i normal life by normal persons,
healthy persons...

Sardar Hukam Singh (Kapurthaia-
Bhatinda): On a point of order, Sir,
This Bill presupposes and has in it the
constitution of a Board. It necessarily
implies some expenditure. Unless he
has got the permission of the Presi-
dent. it cannot be proceeded with and
the Bill passed. May I know whether
permission has been obtained?

Shri §. V. Ramaswamy: There is no
expenditure involved at all, because it
is the District Medical Officers who
will be in the Board and they are
already paid servants of the State
Governments, There are other Gov-
ernment officials also appointed and I
submit there is no expenditure involv-
ed. Therefore, the permission of the
President under arfléle 117 is not
necessary,

Mr. ty-Speaker: The Mover of
the Bill does not think that there will
be any expenditure involved, because
non-officials may come and do the work
voluntarily and so far as Government
servants are concerned, they can be
asked to work without furtlrer re-
muneration. Under those circum-
stances I cannot rule it out on that
ground when the Mover of the Bill

says there is no expenditure involv-
ed and that it can be carried on with-
out any expenditure with doctors
voluntarily serving on this Board and
incurring their own travel expenses,
daily allowances etc,

Sardar Hukam Singh: W‘h‘at about
the official members who will be on
the Board? Their time would be spent.
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Mr. Deputy-Speaker: What they do
in their hospitals they will do else-
where. It is not such a prima facie
objection on which I can rule it out.
(Interruption).

Shri 8. V., Ramaswamy: Sir,
vasectomy is, I submit, a very simple
operation. It is submifted to by even
healthy and normal persons for the
sole purpose of limiting their families.
I know of several cases where middle
class people lower and upper—who
feel that after having three or four
children they cannot afford to have
a further addition to the family, if
they have got any sense of maintain-
ing their standard of living and giving
their children the best of education
and of culture, wvoluntarily submit
themselves to this vasectomy and I
know of a surgeon whose practice is
mainly vasectomy. Therefore, there
is nothing extraordinary in this
vasectomy which means only cutting
the vas or tube through which the
fluid that keeps up the hyman race
going flows. The flow is interrupted
by a minor operation, by a small in-
cision in the scrotum...

Mr. Deputy-Speaker: Should all
these details be given here? An opera-
tion is not being undertaken here, Is
it not enough for the hon. Member,
not being a doctor, to say that it seems
to be a minor operation?

Shri S. V. Ramaswamy: With due
respect to you, Sir, I have studied the
subject.

Mr. Deputy-Speaker: The details of
the operation need not be given here.

Shri S, V. Ramaswamy: I take the
orders of the Chair. There is also
ovariectomy in the case of women,
but that is more serious because it
needs an abdominal operation which
is really a major one.

I support this measure on four
grounds: Firstly, on the ground of
eugenics, secondly, on social and
public health grounds, thirdly, on
moral and religious grounds, and,
fourthly, on economic grounds. The
last will be my weakest argument, but
1 submit that the first one, namely,
eugenics, will be my best.

“Shri Dhulekar: What is the first
ground?
Shri S. V. Ramaswamy: Eugenics,
o Qo Ao Wi : ( wmarfeaz )
AT qTeT |

Shri S. V. Ramaswamy: Eugenics, Sir,
is nothing new, It was practised iIn
ancient Greece, in Sparta and Athens.
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Shri Dhulekar: Is Sparata still liv-
ing or dead?

Shri S. V. Ramaswamy: Our
ancestors are dead, we alone live, and
we also will pass away,

-Shri Dhulekar: Because they follow-
ed this method they are no more.

Mr, Deputy-Speaker: Hon. Members
are entitled to draw their own con-
clusions, but let the facts be stated—
the hon. Member has facts from the
dawn of history up to the present day.

Shri S, V. Ramaswamy: Sir, I sub-
mit that eugenics is nothing new and
lras been practised before. I wil
quote a passage from ‘The Life of
Greece' by Will Durant:

“To train men to an ideal so
unwelcome to the flesh it was
necessary to teach them from
birth the most rigorous discipline.
The first step was ruthlsss
eugenics.”

Something we have not heard of.
somethjng revolting to our modern
sense—a father had a right to infanti-
%ige if the child was weak or sickly.

en:

“Not only must every child face
the father’s right to infanticide
but it must also be brought be-
fore a State Council of inspectors;
and any child that appeared de-
fective was thrown from the cliffs
of Mt. Tegetus to die on the jag-
ged rocks below

Eugenics has got two aspects: Posi-
tive, with which this Bill is not con-
cerned, and negative, with which this
Bill is concerned, that is the aspect of
avoiding undesirable offspring. That
is the aspect that this Bill deals with.
As regards the positive aspect and
how it was dealt with, 1 cot
read extracts relating to that because
it will be revolting to hear them and
there are lady Members in this House,
I would merely read out a passage
gmﬁx ‘The Science of Life’ by H. G.

ells:

“In several American States
surgical sterilisation—a very slight
operation, the ligaturing of the
oviduct or the vas deferens—is
performed upon various es of
mental defectives incapab of
self-control. 6,000 such operations
have been formed in California
alone and it would be difficult to
find fault with the results. That
there is pressing mneed for such
negative eugenics in the Atlantic
communities due to the steady eli-
mination of death selection fron.
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human conditions is shown by the
British Board of Education re-
port of the Mental Deficiency
Committee, 1929. This records an
increase of 100 per cent. in the
defectives of Great Britain bef-
ween 1906 and 192? while the
population as a whals hos lLicreas-
ed only 14 per cemt. At present
there are close on .U0.000 certifi-
able defectives in every million of
the English popuistion...... " and
50 on.

Later on, towards the end of his
life the great writer, H.G. Wells wrote
thus:

“It seemed to me that to pre-
vent the multiplication of people
below a certain standard and to
encourage the multiplication of
-exceptionally superior people was
the only real and permanent way
of mending the ills of the world. I
think that still.”

There are other passages which I
need not quote but I shall satisfy my-
self by reading, with your permissmn,
a passage from Bertrand Russell’s
‘Marriage and Morals":

“Eugenics is of two sorts, posi-
tive and negative, The latter is
more practicable. It has indeed
made great strides in certain
States in America and sterilisa-
tion of the unfit is within the scope
of immediate practical politics in
England., The objections to such
a measure which one n-atu_ra‘ll:_.iI
feels are, I believe, not justified.
Feeble-minded women. as cvery-
one knows, are apt to have
enormous numbers of illegitimate
children, all as a rule wholly
worthless to the community. These
women would themselves be hap-

ier if they were sterilised since
it is not from any philoprogentive
impulse that they become
pregnant. The same thing, of
course, applies to feeble-minded
men. There are, it is true, grave
dangers in the system since the
authorities may easily come to
consider any unusual opinion or
any opposition to themselves as
a mark of feebleness. 'These
dangers, however, are probably
worth incurring since it is quite
clear that the number of idiots,
imbeciles and feeble-minded
could, by such measures, be
enormously diminished.”

Sir, 1 will not l'e'nd other passages

but I would submit that the law in

some other coun is wider in scope.
Of thre 48 States in the U.S.A., 28
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bhave an enactment dealing with the
sterilisation of the unfit in one form
or another the definition varying from
State to State. I would only submit
to you what the law is in the State
of Idaho:

“The law of the State of Idaho
allows sterilisation of mental de-
fectives, epileptics, habitual crimi-
nals, moral degenerates and sex
perverts.”

Commenting upon that Bertrand
Russell has argued that the last two
categorles here are very vague and
will be determined differently in dif-
ferent communities. He says:

“The law of Idaho would have
justified the  sterilisation of
Socrates, Plato, Julius Ceasar and
St. Paul.”

To that list I might add, if I were to

believe the contemporary biographies

and the history of recent times, Adolf

hl:li:ler—he too would come under that
st.

I may here also refer you to the
Soviet Civil Code. There the law,
yet makes
provision for the prevention of mar-
riage between undesirables, May I,
with you permission, read a short pas-
sage {rom Vladimir Spovski's “Soviet
Civil Law". Chapter II, Section 6 says:

*No marriage between persons of
whom one at least in the manner
prescribed by law has been ad-
judged feeble-minded or insane...
shall take place.”

Then in Chapter I, Part IV, there is
the following provision:

“Those who register a marriage
shall produce with a declaration
their  identification papers and
sign a statement that none of the
legal impediments to marriage
specified in Part I Chapter I of the
present Code exist and that they
are mutually informed as to the
state of health of one another, in
particular with regard to venereal
and mental disease and T.B.”

There are similar laws in Denmark
and Sweden. I do not wish fo tire the
House by bringing all those laws to its
notice. Suffice it to say that the mea-
sure I have submitted to the House is
not extraordinary because in other
parts of the world similar laws are
in force,

I support this Bill on social and
I am sorry 1
have no exact statistics in respect of
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cases of syphilitics, mentally defi-
cients, lunatics and unsound persons.
Only about lepers I could get inforipa-
tion. The information is dispersed
over the reports of many States. But
I presuine (he nwnber is very large in
the case of these syphilitics, mentally
defectives and idiots congenital or
otherwise. With regard to leprosy, I
find from the report of the Govern-
ment of India in 1947 (whrich does not
give figures for Orissa) that the num-
ber of lepers was 240 thousand.
‘This is somewhat interesting and shows

the way in which the Government of.

India have sought to deal with this
problem. When the numbers are so
magnitudinous, we find that in the
Budget (Demand No. 52) a provision
of Rs, three lakhs only has been made
for subsidising schemes in connection
with blindness, leprosy, tuberculosis
etc. This amount, I may point out, is
equal to the amount spent on the
rythmic method which I submit is
neither rythmic nor contains any
method. It is like the Grand Trunk
Express, which is neither grand nor
an express and only the trunk is
there, If this sum of Rs. three lakhs
is distributed. it will come to Re. one
per leper or even less. Statistics are
not available about syphilis, but judg-
ing from the position in America and
the West, one finds that it is a scourge
and eats into the vitals of the nation.
It requires to be tackled properly.

I shall come to the moral and re-
ligious side later. I shall ‘ry and
anticivate the arguments of the hon.
friends on the other side. -

An Hon. Member: On your side also.

, . Shri 8. V. Ramaswamy: On all sides,
let us say. My hon. friends will first
of all raise an objection that it is a
serious invasion of personal liberty.
My hon. friend of the Ram Rajyae
Parishad put forward this argument
while opposing the very introduction
of this Bill. Fortunate.y, while our
Constitution provides for various
fundamerntial rights it dces not provid-
ed a right to parentage. It is not neces-
sary that everyone should marry and
get children. There is a loophole and
I believe it was left designedly and not
by accident so that we may have a
provision like the present Bill, If
anyone puts forward the plea that this
is an invasion of personal liberty, my
reply would be this. Let us look at
the existing laws. You cannot forget
that under State law you are submit-
ting to an invasion of your personal
rights in one forms or another. When
a child is born, within four or five
months it surrenders its personal
rights to the State. I am referring to
the vaccination laws. No parent can
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say that he will not get his child vac-
cinated because it is an invasion of
personal rights. If a parent says like
that, he shall be punished and willy
nilly the child will be vaccinated.
Similarly, if there is an epidemic or
smallpox, the State has a right to in-
vade your personal rights and inject
a vaccine into you, If information is
given to the municipal authorities that
a person is suffering from an epi-
demic, then that person will be bodily
removed in an ambulance van and
kept in an isolation ward. It is not
open to him to say, “This is my heme.
You cannot remove me.” When you
are in an isolation ward, Sir, you can-
not say...

Mr. Deputy-Speaker: Why should I
be the target of attack? He may put
it in the third person.

Shri S. V. Ramaswamy: I stand cor-
rected,

An Hon. Member: There are other
Bills alzo.

Shri S. V. Ramaswamy: The next
one is also mine. Now, Sir, it would
not be open to an infected person
while in the infectious ward to say
that he will get back” home. There
will be some sort of “preventive de-
tention”, not under the Preventive De-
tention Aect but under the municipal
laws, and my hon. friend Mr. Gopalan
cannot say that the charge is defective.
If the person is really infected, he will
be detained. Therefore my humble
submission is this, that there are al-
ready laws which invade the right of
a person, and in providing for a mea-
sure like this where the State takes
a right to interfere with your person
in order that you may not transmit a
diseased person or a mentally defective
person and burden the State. there is
nothing new or extraordinary.

There may be the other objection,
namely that a power like this might
be abused. True, it has been abused
before. We had the extraordinary
case of the race superiority theory of
Roeenberg who supplied it to Adolf
Hitler. and under this measure of
sterilisation so many innocent persons,
Jews, were sterilised for political pur-
poses. That is not the purpose here.
It may be that South Africa may
think of com> rthor measure than
racial segregation and might even
think of sterilisation. We are not
thinking of such things. We want to
have a measure iike this only for the
better improvernent of society and
social conditions. so that the number
of defectives. syphilitics. lepers. insane
and imbecile who are a burden upon
the society and the State may .be, if
not totally avoided. at least lessened.
That is the humble object of this Bill
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Dr. N, B, Khare: Throw all these
persons in the Arabian Sea.

Mr. Deputy-Speaker: That is another
form!

Shri V. P, Nayar (Chirayinkil): Does
the hon. Member consider leprosy and
insanity to be congenital diseases?

Shri S. V. Ramaswamy: There is a
dispute with regard to leprosy whether
it is hereditary or not. But with
regard to syphilis I can gquote from
authorities that it is hereditary, and
it is a wvery dangerous hereditary
disease.

Shri V. P, Nayar: 1 did not say
syphilis. I said insanity.

Shri S. V. Ramaswamy: Yes, Sir, I
am able to cite authorities to show that
insanity and feeble-mindedness is here-
ditary and can be transmitted from
generation to generation, (Some_Hon.
Members No, no) I shall reply to
these things at the appropriate time.

Mr. Deputy-Speaker: Let the hon.
Member finish.

Shri Jwala Prashad (Ajmer North):
On a point of information. May I
know whether bald-headedness is con-
sidered to be one of the undesirable
diseases or not?

Mr. Deputy-Speaker: Order, order.

Shri §. V. Ramaswamy: Sir, the hon.
Member who has made an attack on
baldne:s might bring an amendment to
my Bill. Now, it is also urged that a
Bill like this...

Mr. Depatiy-Speaker: 1 would urge
this upon hon. Members. Somehow,
unfortunately, a tendency is visible of
referring to the personal defects of hon.
Members. One day T heard something
about dealness. Now it is baldness.
There is nc end to these. We have
met here for a solemn purpose. There
is no meaning in hon. Members attack-
ing one another and referring to those
defects and other things. I would urge
upon hon. Members to keep this in
mind and never refer to any personal
defecis either of the head or of the
heart or the physical condition of any
hon. Member here. All of us are in the
best of health and the best of appear-
ance. Let us proceed in that spirit.

11 am.

Shri Nand Lal Sharma (Sikar): With
due respeet to the Chair, I want to
know whether this Bill itself is a
solemn Bill.

Mr. Deputy-Speaker: It can be
understood. The hon. Member has
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read Manu and Yagnyavalkya also.
If the other hon. Member is not able
to quote from these, the hon. Member
will have that opportunity. This is a
solemn Bill.

Shri S. V. Ramaswamy: Sir, I shall
just quote the words of one of the
eminent writers' in England, and with
that I shall conclude so that other
Members may have an opportunity of
speaking on this Bill. James G.
Needham writing “About Ourselves™
says:

“Although this.operation is done
for social betterment, safeguarded
by many restrictions and sanction-
ed by law, many deem it an in-
human practice. It lacks the sup-
port of tradition But surely the
unlimited breeding from defective
stock should not be allowed to go
on crowding the earth beyond en-
durance and filling the land with
stagnation and misery.”

It is in that spirit that I have mov-
ed this Bill for the kind consideration
fo this House,

Mr. Deputy-Speaker: Motion moved.

“That the Bill to prevent proc-
reation of human beings of undesir-
able physical and mental condi-
tions by certain types of people.
be taken into consideration.”

'here is an amendment to this
motion by Shri M. D. Ramaswamy.
The hon. Member may move his
amendment first and then address his
arguments.

Shri M. D, Ramaswamy (Aruppuk-
kottai): 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon.”

Mr. Deputy-Speaker: By what date?
The date ought to be given.

Shri M. D. Ramaswamy:
31st October, 1952."

“...by the

Sir. the Mover of the Bill has given
his reasons for bringing forward this
Bill. In the Statement of Objects and
Reasons to the Bill he says:

“It is a social tragedy to allow
lepers. syphilitics. the insane, the
congenital idiots and the like to
bring forth children. Their own
lives are miserable. They should
not be allowed, in the better and
larger interests of society, to multi-
ply themselves. A positive action
to prevent misery and to improve
the general health of the nation
is called for. A perceptible increase
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in these types of people, calls for a Fg Gt wrar A g fr o E:
legal provision to control and T Wﬁ . w
avoid it. ~The Bill is intended to | R aRaTAIFT A FE
serve this purpose.” . . = . N
. @I | %) A dravT Us 9w F
The educated people and people with s
progressive views are likely to agree dg &I &
that this Bill is necessary in t].}l!e intelr-
ests of the nation. But such people “ :
form a microscopic minority of the le Iﬁsissalfi[ﬁiizzls tr‘:ggdf;lst;’n:u&t
public at large. Even when social re- Co‘:‘e El"'li'lgl-p idiote and the like to
formers and people who are interested b ng forth childr Thei
in seeing that the population did not u““g or' i c lbl en.The srh::i:;
increase in such proportions day by ves areum 5"53_ &th be,;te 3
day advocated sterilisation or birth- not be allowed, in {E Euer: ar;
control measures, there was an up- larger  interests of society, to
surge and an uphea\ralsoof opinion multiply themselves.
against such measures. it is neces- " "
sary that the opinion of the people, Mark the word “themselves
who are likely to object to this Bill on a -
the ground of I{eligli_?nie ormsenthnenl, G ( themselves ) 1 arf
should be sought, Unless response @H‘I’ 3 9IS "
to the sense of this House my hon. g g f. afz ﬁf i)
friend, the Mover of this Bill is going AHN TwF g e F=T AT &,

to withdraw the Bill, the least that we

can do is to allow it to be circulated T wr% fafwfefes ( Byphiﬁﬁc )
for public opinion. .
ITZHT g1 a1 T FT AT F=AT 977 gEr
Mr. D ty- aker: a 0}
T eputy-Speaker: Amendment ¢ = Fafrfafor @’Eﬂ 2w ﬁf

moved:
arer @9 ( leper ) & & sw
“That the Bill be circulated for F=4T & 3 &
the purpose of eliciting opinim.:. T w {7’!1 g | H M ¥
thereon by the 31st October, 1952, g ¥ fAw & g g ms

f& st Ared ddFw aw 9 (modern
medical science ) § W&t %
JH A TP € W A T Am

st g8 : AT AT TR,
AR fmimFmgsws

qET ¥ ... ...
w1 faegws feo@ ( disprove )
Shri S. V. Ramaswamy: M 1 = =
guest the hon. 'I-\fiembzl;:'sto sap);:-k rﬁ; T & BI'IT“IG e ﬁ_!:- T
English? am 2 swar g feafe A

A A o a7 A & e o
e N F ST gEL FY T 9, T9 a1 98
T A HIT S THC AHAT | AT m@ﬁs' %ﬁﬁqg

) fog & amT o1 Owar & dfeww

F yTEeEA T A9\ (objects
and reasons ) & 1 amw fot e ¥ ra e il
. s o & a==1 Wt fafwfefes @ 3w
g oW & fou & v ¥ wgar . -
: f5 o R frg g0 T g f aga @9 # ad A7
aa!ga ug 19 Fer 9 % 39 A7 gEdoar
| ar 97 g3 | #5157y fafs-
Mr. Deputy-Speaker: The hon. Mem- fofes a1 & awwar g fr 5@ S w
ber will kindly address the Chair. ooy FoT m’a‘ﬁa—éﬂ T A

ot Oy : F ATEr =W F ) g # oY gg wwmaT g fe AY fw
#F A & grg aw frr ¥ ag s F aTeT FY aga NF 0fr AT I A
T EfF N ge feam Fam W &1 979 I & A AA ¥ OF A7 a1 WA
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[t 535%3]

gE Y Y 3T A ay =wre o anf fer
a1 f5 o @ Tmw #r faew
WIS Ndw dfeig & a9
T As Gaew ( rightof
abortion) +#t ¥ 3w =f@ sk
N dfF s dar i
faw geg & oA oW1 SRY § )
g 39 fao A 78 o1d 78 g %
T FA gE wifE wRa ad F wor
T € AT A9 A A )
W AFH Fo aug ¥ fod @ g
a9 ¥aw W

el M e F a7 &
9 ¥ ag fdg som amw § fF
TR 29w ¥ ane # dar 2
(data ) ®iwng fmd f5
St e 9§ FwE &, A
Z9dwsy (multiply themselves)
7z fag &Y €1 1 g O fag am
g fF fow ¥ g2 uF 7 =g w0
3 fF dug &1 T S AT £
A TT AT F 99 F F OF aga a3
qRAT FT WA AT ATEAT E | H
TR dmgagm Fmam &
FIT Tg AEreAT At FT ¥ ad fow A
femgemm it A g FwE o &
™ am #1 AvA F for da @ g
f& s F oz FWAME I WY
] FCH A F mEET ST F
WA O G X GHATE FAF g
AT GF TEF G AT FHT AT FEAET
gra  od T feea 9w aw &
g8 T ITHEd A FarTfAEl &
A FT BT I AT AT I F
TRAH I T A ATATI | 9 1 ol
gragg aa fawer W fod & gwwar
" fe 9wl A gw ae AT fear g
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T 91 1@ I F A € fF e
ot F JATTH A OF STCET o ™
e 41 HIX IT FT g FAT FAT T4
Wt aefy =mar w7 4§ )

g A A WA IO @ &
drdar aFATg (% I AT F SgTET
sT9E 3w @ Fam T oA
¥ mfew §Fam s g &
SR 77 T TW FT FOA TF AL
T oqar wEY ¢ | Gy a1 g § | St
Fw AR F e gEt § | K uF AW 4
Ty A daradi § el &
s &t & A& g afw §F a
fAmsmaem § 5 32 smas
dt a8 =qa ¥ &) awct § ST # wwemr
ffaga® grasrrag g 3w
fell ¥ W@ A § A @
#1 fET agar 9T § | guIt ATE-
I H  WTHA T & 7 9L qgq IR
feam & s ET & qemaf #7 faaeor
FT & g Fer o a1 f5 afs waw
Fxet frmfal ¥ a1 T & A
Iq FY ofx = =T R S
5 AT Ft Few 5 NS ¥ ofax w1 94
ag fraren man fe oF s gad v
BT g A A @™ | H A ¥ frdew
Fem fe g g as a1 & 7 omar 5
fow &% o g Fg 9H 5 ©F wq
FAL FT FIATGAT &4 7 &4 | I F
qg I€T qgd G A FgO AR §
fs ol % Fa9H grEe gafd §
I qEF F I A JWH g |
FgHA AT gUE TG H @A gAY
FrifeEt w1 §2r FF F1 fawa g
{7 ST, WY qg HAET & B fF
qTHI & 79 AN §Iew @A § I great
& s ( keeper ) agg & g1
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# o 77 Fwd A Y, AT FIHI
F1 AT I qIZATIA FTIAAT =T
g g @ " faaer vea
AeEr A a9 9% X @A € |
I FT A1 Y EAT g | I fEeT
T 5 @& w7 9@ T ar e
F 77 fF g o e & L ..

Mr. Deputy-Speaker: Is it the con-
tention of the hon. Member that there
were no hereditary diseases, congenital
diseases at all?

sl go%T 79 A 7 7 9g fadw
Feragm g fF Pwgraw ¥ A
AT AT F1 R 99 § AR fow
R qF AT A e Y § 9,
R g fFoag few ad @
ahar ¢ B e felt dmrd awer
TRY  FIHT 47 FIT 41 9g  IET FH
FTITT FAN A0 @49 § | Tg & aFhar
EfFdTdm o & g swT gn
g1 @ fs somgsaw  (blindness)
&1 ¥ @il A o8 g gE fRar g
fF o a@ & A0 9| ¥ T
I & AT | FT BT A FEd & |
¥ g a8 oFa fF il g F A
T Ern BfFT ¥ 39 9 1 FF /9T
Zaas FE AEE IF AW B QR
imdfag AN emfaed
frar e afam Srasa &, a9 o=
¥ Zg T TE AW T |

A% ¥ agT ¥ S0 F1 g A™H
& ot facgw T gEweal 7 a9 gu
2o-%o T 23-83 AF TF AT HHA
# <@ T §, 99 S0 F1 AFEC AT qET
§fs a=9 aga o8 gL AR fowmr
A g g AR A T Aw &) wy A o
i g fs a8 a3 fgw s afomm
AT & IE TEH AN E | W TE
aEHT A & fF ST qreEm
145 PSD
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ST & 9 F1 f@r & e @Y
a1 R T F a7 TR T | AT
ag A1 5 A% a3 femm smafi
F IO T4 9371 1 € 17 U qre
ardt & afgrm AR fawwer 9
T4 93T g & | 9w oEr g A,
at ag A Fgr 90 qwar § @ A
 FTE |

O 9T A K 9 F g
FTA AT AL E 5 o0 L &
FAT A G F A @ AW E A
AT TEF AT E | H A qg wmwan g R
W 99 ¥ NTEIA 99 ¥ 0F 909
o 9 § fF WA F g am-
fas smen w E A g
it ¥ oF frr I oF g A R
Y, WX TN AET wHAET AR
Fifecqy wex F At 7 FEr e ST
¥ o agg @ faar & 99
AT qE T Tg WX AT HIK
i 1 giam Toer 9y e A
fomr, T ag w7 1 aw & 7@
sorg 7% | fel dw ¥ amw G
T e e ¥ oW e &
fF o8 o0 7 S@ET & oAy
W A9 F fy O F ag @ aEd
feamFoeg # ag opfa 9= &
grfom Ry fem e
(Indian Penal Code) =wmr
w #R faw & e A 99 & s
FW F fear @ @ & F97 & W,
offadl & art § T o\ A9 @
awEew ofy, frama, @i sEgR
AN A7 AT A A ST AT ETT
(Law of adoption) za% faum
# & agfema s (lawyer)
Fgg T, T & A AT AF &
e & | & T 2 v aqw
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[ g9%<]
g # A wft FE Y ag o
g du fF ifemm e Fe Toar
gramoad fF W@ ad & @ F
AT AN 9T 9T fFar €, I A
Fraferar o2 s fqar & 1 feg
o FE 98 AERWT SN 9|
A TE A agEd w1 oyEr
gAX /F HERAT qENRE A THET
fom #x A7 st T 71 aeEr wTE-
afeat & am w7 F o
& fear | Frarw za fed st a o
5 g o wfs AT F et
9T FH FT A T, TH AWK
¥ IR A W AT AR AR AT
gufeqa fear aifs gm0 gew &I
TH T AAF FH 1 Hfww 53
W HGT FT AT A F W § S ag
gl ool A W E AR Uw
FT AEE FATL AT TEA§ | AT G
fF gt 3w 7 7@ 9@ W AfaE 9
far & f& anfos fam foes &9
@R gra #n 6 S, sa &
U FAT I5AT §, AR e & afew
TV & IA7 AWIGE AR F FA
s fe o o ft W W
Y fren 21 afe weeT fam W AmA
FET AT WA AT ASA FT ORI
froar, @1 oW, & o & fw
s gfs o wfaw & aw
g1 oy g, &Y 99 FT A aE] gan
g 1 7T g fFzw |y HF i
# i feodi 71 aga ¥ ste=w (pre-
gents) T IOX FEI L F TGN
T afz w1 T At 9w F fang
& T F@T A 9 @ SE ¥
ame 9g At fF 9w oft #Y =
¥ fod o> T et #1 W @Rl
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AR TH T F FIOT I@ R T AR
2 g amar | Sfew ghirrew o
ST FTA § 99 & srgane o Afger £t
TR A AR AlgES § e # wEr
g TWUw A WA W ¥
aiE ¥ | @ g WR O R
g WwEm fF w9 d wE
Y et A T T T s
dt 98 5w ®W 9w fam A
aff7 e w7 ag faw am g S
a1 T FT AT I F a7 BT &7 3
g 39 fao &1 weag & " Ew
g 9, 3 I SER G fE e
( corruption) #1 faw gt FT°A
e § amT T 99 ¥ g fawm 2
f& o aredt fommw q]m g @g ot
g1 9, T OA@ SO
#1 w2 0 ok W Ay Fm
A =W AJE g qE |

Mr. Deputy-Speake
straying away?

Are we nmot

Dr. N. B. Khare: It is not relevant
to this Bill.

w1g TATOan fag : (gETr am
afi=w) @ SEERer fam €
Mr. Deputy-Speaker Udaharan must
be relevant.

uﬁqﬁu:ﬁ‘ﬂémaﬁmg
fs T fao ft amfw fas
Al §, ¥ W W oqEgie
foo =& wowmr § | o= o wem
Tg OF "AfeE A § AR ag e,
wa fedt 7 W7 7Y TR ) WA
oA ot 7w a1 5w
g oaw # T g, K e §
qer o &Y wrew o3 fF oag o
% 07§ & St wrw F e gom &
7z e & fF gER e Wit
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¥ areT ot frea davd, few dar
W Fmrmd fFag st e
qi &4 qrar § a8 foma 78 v §1
3fFT =@ ¥ oy 73 adien 7 fere
arr 5 afm oW fema 3§
TR aie feam T 3 & T & e
#g %8 a%4 7 fF ad & faem
T ¥ 6 O aEEEl ATy @
frma 7 & | foaaErd & Fwa@w
F1 &1 UF gfAR AT X &
ad Fo A § R ose B faw
F€ T7 @ FT EATAIR AME Y
%7 (sterilization of the brain)
F fou &1 $owm (injection)
e v @1 aga e &Y fow &
9 S ®1IE Y 9 (inject)
FHF T EH A P wolT I
mifs @zt #FT  ( corrupt )
Ag 7% A ag femaa ¥ #c @
g4 sgqge ®¢ | 39 fed gl
W oW @ AE A R
FTgq 99w (Anti corruption
injection ) fFrer W@, 1 W
¥ g agr gfawn @i o ¥feT s A
A # of fas wEad AR Iw A
Wt TF &1E AT § WK 0F WA
(Chairmen) wwam &, 38 I
F Jom s e ? 9g dfews snfEa
a% g7 (medical officer of
health ) g% sk 7 & ¥
Tt #fssw anfeed  ( medical
officers) gft, s # *§ i
T w9 ofew AT i A
ara 5% § v 51 famorg e 7y dfews
# 3 ATE F SRS AT IAF A
I e @ afd @ g el o
g1 #7 afefpte 7w (pension),

#m ( leave ) am FIWATIA

30 JULY 1452

the Unfit Bill 4892

(superannuation) F &#T I]T
¥ ITTF AT G | AR T H I
e @t wegr § f5 fom Y
g ¥ T T 9T AR SfatREs
g2q  ( provincial heads )
@ fou 45 ™ 5 @ & a9 9 2g
aweT @ I fF 9w # A
TmifFafiz e ifra
AFHT AIMEH F AT E, FF b O
a1 FT AT F AfeweET v
TTFT IATE, TAH AL a8 H
AR 9% YW EET § a1 99 #Y A
FIAT IR AT G ENAT € qg I DY
fores Tt § SR 98 F9 g1 ST 99 A
#fews foie (medical report )
%1 9 (paper) gWT § I T I8
AYAT TEAET KT I]AT &, I O
1 FrEl 7 AT Y WMo ¥ 0(0.K.)
FLIME AR A A g famra<
¥ 9g7 Fv9T § TUEER  WifEw WK
T TEA T FT T AT X G N
77 AT quE g | 7= A, oft, o
afed fr et aem & w9 Hifd
qiw s F1 A (property) &
@t g e g=w FE & foR
ast WTE wod B T ¥ fed a7
T T A R A W o g,
aqar @ w1 fafefem o 1% six
¥ ST & I T T AT ¥ wT
T ¥ 9g IH AT Afefade fomar
M, AT WA AT T T Far
FCH &S AT, T I FTATE Qo-2¢
o %1 gNT, A9 9g I qiEfRde
1T & R I FT AT HT Yoyo
W a1 #7 ¥ W AR 9 Sw
wi€ %1 welw  (sterilise) s
IR/ | W AE AW AGA
fr smaEre 92 W & EEEE | K99
T G AT T AN A9 ' AT
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fear s 3T s faA) & amg ovn
f5 5w faw & g1 T & 7@ e
fezm ( declare ) far smaFar
g WARTF ymre H govanm 5
T WA IS feRmT FT R W
matag g fFar % e,
at faon wfordz 99 A fremme s &
srawas  ( observation ) ¥
for Womm g W ¥ faad wr
7g &% oifew § f5 9g 99 v A
T ATE AT S A WEA F
|H AT IR T8 TS FREr HT AT
drear 78 &, a1 98 W F aw}
& fFmm W sk oSW oy
areEt R wEEl ¥ fer W1 e
VIR E T F fod @@l &4 a0
W & ofFT oF s F A FE
qzar & f& AN fao & & W
Jag s 5 oo Ay 9w &
T WTE ST ¥ mizfeae S ¥ fF
I¥ awF Fes  (congenital)
¥ 9g I9 99 & 91T ¢ ¥ fF 95
TS §, AT 99 g 90 S
ST A1 9 SRR & AgEA g1 TE
T =ely 7 faar s e =
g =7 W1 R Wi Y AR A
q A Fed A AT

% zq fod s Fr AEa g
frzg w1 & ot faca § 41 wwEman
% 7 fomw amnfes faw g, Famar
Y AT & Fgar g fF afa gw
Y FY FAT FEAT AT & A AT FA T
famm &2, g AgwEl ) faam
{1 geaams &r9gs (House of
the People ) % @m @ga T@=!
FFAFQAE W R ARGEN § qAT
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anfgd | WX @ & FEAr 9fed F oo
9 T4 F9 I8 F W g fed

1§ grfas  syeweqr 1 faw 7 @19,

™ At faw A e oAy

T FE T X wWT w0 § |

Mr. Deputy-Speaker: The hon. Mi-
nister.

Shri M. Khuda Baksh (Murshidabad)
rose—

Mr. Deputy-Speaker: I have not
called upon the hon. Member to speak.
I have called upon the hon. Minister.
At this stage tho hon. Minister inter-
venes, so that the House may know
Government’s attitude, lest once again
later on there should be withdrawal of
this Bill and more time spent, thus
blocking the other Bills.

The Minister of Health (Rajkumari
Amrit Kaur): Sir, I am very glad that
you have given me just a few moments
which I shall tako to explain the atti-
tude of Government in this matter.

While I am extremely anxious, just
as anxious as the hon. Mover of the
Bill is, to eliminate the diseases that he
has mentioned such as leprosy, syphi-
lis, insanity and imbecility from the
country, I wish to submit with all the
emphasis at my command that this is
not the way to achieve the end in view.
No Government in the world has any
Act on its Statute Book as far as lepro-
sy and syphilis are concerned. Syphi-
lis, I may say, today by modern me-
thods is absolutely curable. And then
while one child of a syphilitic may be
syphilitic, there is no eviduace to say
that every child born of a syphilitic
is going to be a syphilitic. In the
matter of leprosy, medical opinion in
the world is that it is not a hereditary
disease. Leprosy has been eliminated
from many couniries, and if I have the
means at my disposal hero, ie. the
financial means, I guarantee to elimi-
nate leprosy from this country also
within a given period simply by isola-
ting and segregating the cases of lepro-
sy and their children. So, in regard
to these two diseases, the question of
sterilisation should not apply.

In regard to insanity, in clause 2 (5),
“unfit” has been defined as “any per-
son, male or female, who suffers from
such a type of leprosy or syphilis, in-
sanity or imbecility, congenital or
otherwise, that he or she is likely to
give birth to children like himself or
herself unless sterilised.” We have not
yet reached the stage that we can say
what type of imbecility or even insanity
is heroditary, Eugenics is a very great
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_science, but it has not made all that

" progress which can enable any doctor to
say that because a man today has lost
his powers of reasoning. if he has a
child, that child is necessarily going
to be a lunatic. Therefore, I do not
think that in view of all the medical
evidence that is available to us, a Bill
of this nature is necessary. Sterlisation
of any man or woman is a very serious
matter. No Government should at any
time think of resorting to compulsion
in this matter, unless one is absolutely
certain of adverse results. Further the
Boards that have been suggested by the
hon. Mover might even consist of those
who are not experienced. Their deci-
sions will mot be conclusive. Then they
go to a court where it will certainly not
be wholly a legal matter. Experts will
be required. Government administra-
{ive machinery will not be available for
this, and I am not prepared to concede
his viewpoint that it will not be expen-
sive in regard to the consequential re-
sults if this Bill were made into law.
Therefore, I want to oppose this Bill
and reiterate that there are other ways
and means of seeking the object which
the hon. Mover would like to bring into
being. As 1 said, I too would like to
eliminate so many things from this
country, but the financial point of view
apart from the practical point of view
as also from the scientific point of
view, the Bill is wholly unacceptable
and I would ask the Mover of the Bill
to withdraw it.

Mr. Deputy-Speaker: What is the
attitude of the hon. Mover?

Shri S. V. Ramaswamy: There isan
amendment that the Bill be circulated
for eliciting public opinion.

Mr. Deputy-Speaker: If the Bill is
withdrawn, the amendment will dis-

appear.

Shri S. V. Ramaswamy: If the amend-
ment is accepted by the House, the Bill
can be circulated for eliciting public
opinion, and if the opinion is adverse,
we may withdraw it at a later stage.
Let us know at least what is the opi-
nion of the people.

Mr. Deputy-Speaker: I am not in a
position to advise any hon, Member.
The hon. Minister has spoken, and I
leave it to the hon. Member.

8hri 8. V. Ramaswamy: My only
submission is this: Let the Bill be
circulated to ascertain public opinion.
If the opinion of the people is adverse...
(Hon. Members: No, no.)

Mr. Deputy-Speaker: I will put the
motion to the House immediately
gince the hon. Member is not willing to
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loom Cloth
withdraw—first the motion for circula-

tion, and then the motion for consi-
deration.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1952"

The motion was negatived.

. Mr, Deputy-Speaker: The question
is:

“That the Bill to prevent pro-
creation of human beings of un-
desirable physical and mental con-
ditions by certain types of People.
be taken into consideration”

The motion was negatived.

——

CONTROL OF EXPORT _ AND~
STANDARDISATION OF HANDLOOM
CLOTH BILL

_Mr. Deputy-Speaker: Now, the House
will proceed to take up the next Bill.
Mr. Ramaswamy. There seems to be
a difficulty with respect to this Bill.

Shri 8. V. Ramaswamy (Salem): I
thought of it, Sir. ¥ (Eaiem)

Sardar Hukam Singh (Kapurthala-
Bhatinda)z Sir, clause 8 of the Bill re-
garding finances of the Board, should
be clarified first.

Shri S. V. Ramaswamy: I had a
suspicion that objection might be
raised on the ground of financial im-
plication, under article 117 of the Con-
stitution. I refer you, Sir, to clauses.
21, 22 and 23. Provision is made there
for collecling stamping fees, and the
Board can function with the aid of
those funds. It is not necessary that
any money should be spent from the
Consolidated Fund of India.

Mr. Deputy-Speaker: But the hon.
Member has ignored that not
expenditure from the Consolidated
Fund, but any proposal for taxation in
any form or shape must also receive
the President’s consent, or the per-
mission of the President. Unless the
hon. Member is prepared to say that
clause 8 is not necessary for the Bill
at all, the hon. Member will take time
to consider this, and if necessary, apply
to the President to give sanction. He
can always apply. Therefore, I think
the Bill will stand over. It is not
that the House is allowing it to stand
over. We will pass over to something
else. It is nol moved.
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MUSLIM WAKFS BILL

Shri Kazmi (Sultanpur Distt.—North
cum Faizabad Distt.—South-West): 1
beg to move:

“That the Bill to provide for the
better governance and administra-
tion of Muslim Wakfs and the

. supervision of Mutawallis’ manage-
ment of them, in India. be
circulated for the purpose of elicit-
ing opinion thereon by the end of
November, 1952."

Mr. Deputy-Speaker: I want to make
the following appeal to hon. Members.
In this case, the hon. Member belongs
to a particular party, and before he
moves for circulation he should be
sure that there is support for it at
least from the party to which he
belongs. Otherwise, his party may
later ask him to withdraw the Bill, and
then the motion for withdrawal will
be made. All this will mean waste of
time of the House.

Shri Kazmi: I want to know what is
the attitude of Government.

Mr. Deputy-Speaker: Hon. Members
should not ask on the ficor of the
House what the attitude of other
Members is. It is not as if one hon.
Member moves for consideration of a
Bill and it gets passed automatically.
He must gather opinion cof the Mem-
bers of this House beforehand as to
whether there is support for his Bill or
not,

I am not saying this particularly
with regard io this Bill. From the
experience we have had with the other
Bills, I am suggesting this.

What is the attitude of Government
in this matter?

The Minister of Health (Rajkumari
Amrit Kaur): Government is not
opposing the motion for circulation.

Shri Kazmi: So far as the mis-
management of Muslim Wakfs is con-
cerned, it is a_thing which is too
evident to reguire any description. I
know of certain Wakfs which have got
quite a good amount of property, on
which they make very great profits,
and I have also seen that when the
profits are collected, the Mutawallis
try to find out some means of expen-
diture for that amount. Sometimes
they get suits instituted against them-
selves by a set of persons, and then
get the sanction of the Board of
trustees for opposing those suits.
Ultimately after the case has been
fought for a number of years, and a
considerable sum of money has been
spent, they simply get the permission
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of the trustees to make a compromise,
and pay the costs to the other party.
In fact many such other ways also are
devised for spending the Wakfs®
money. I know of a case in which a
report was made that a particular
building in which a Wakf was situated
was about to fall, many engineers were
called on to make reports on it, and a
sum of Rs. five lakhs or so was
sanctioned, and all this to be divided
only between the Mutawallis and other
persons. All these things are too well-
known. We know that already in the
States of Uttar Pradesh and Bihar,
legislation exists. It is only with a
view to co-ordinating the activities of
all these Wakf{s that this Bill has been
introduced.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide {for
the better governance and adminis-
tration of Muslim Wakfs and the
supervision of Mutawallis’ manage-
ment of them, in India, be cir-
culated for the purpose of elicit-
ing opinion thereon by the end of
November, 1952."

Would the Government like to say
something on this motion?

Rajkumari Amrit Kaur: As I have
zlready stated, Government is not
opposing the motion for circulation.

Shri Pocker Saheb (Malappuram): The

Mover of the Bill has drafted this Bill
practically as a replica of the United
Provinces (Uttar Pradesh) Act. He
seeks to centralise that enactment, by
adapting all its provisions in this Bill,
so that they may be applicable to the
whole of India. In the Uttar Pradesh
there is an enactment for the adminis-
tration of Wakfs, for the constitution
of certain Boards and so on. There
are similar enactments in Bihar and
Bengal also. There is no such legis-
latiorr in other provinces.

The intention of the Mover of the
Bill is to constitute a Central Board
for the whole of India, to supervise
the administration of the Wakfs in the
whole country. Nobody will deny that
it is necessary to make provisions to
supervise and to provide for ihe better
administration of the Wakfs. He also
wants io make the Central Board
finanrially a self-sufficient one. I am
afraid he has not taken into considera-
tion the actual extent of the financial
resources of the various Wakfs in the
various States. It may be that the
legislation may have worked success-
fully in the States in which etatutes
exist. 1 have no information about it,
as regards the success or otherwise of
the Bengal Act or the U.P. Act, or the
Bihar Act. Whatever it is, if the



4809 Muslim Wakfs Bill

enactment works successfully in those
States, it is well and good. But while
~-making an enactment for the whole of
India, we shall have first of all to see
whether the machinery which the
Mover wants to create for the whole
of India can be properly supported by
the resources of the various Wakfs in
all these provinces. Nor has he ex-
plained in the statement of Objects
and Reasons, the basis on which he
has brought forward this Bill. He
merely says:

“The management of Wakfs
though it vests immediately in a
mutawalli, is a subject which
requires the supervision of the
State.”

But as a matter of fact, this Bill does
riot seek to vest such supervisory
authority in the State. The Central
board that will be created will have
such authority. Thus the supervision
of the administration of the Wakfs
vests in some non-official body, amd
not in the State, So the statement
made by the hon. Member is not
correct.

He has also referred to the U.P,
Bengal and Bihar legislations; Wakfs
Boards have been created in these
States. But there is no similar enact-
ment in the other States.

Now. what he says as regards the
necessity for the Centiral Board and
the functions of the Central Board are
contained in clause 37 of this Bill
The functions and powers of the
Central Board in the words of clause
37 of the Bill shall be (1) to lay down
the principles for administration of
Wakts. Well, that, I do not think, is
a proper provision, for Wakfs are to
be administered according to the
general rule of Mohammadan law and
also the provisions made in each of
the Wakf deeds or endowments by
which the Wakfs are created, and the
Central Board which he seeks to
create cannot take upon itself to lay
down anything now by way of prin-
ciples for administration of Wakfs.
Another function of the Central Board
under clause 37 is to coordinate the
activities of the various Boards in the
matter ¢f administration of Wakfs and
for that purpose to receive annual
reports from the various Wakfs Boards
situated within the Union of India in-
cluding the Wakfs Boards in U.P. and
Bihar constituted under the various
statutes and of Delhi and Ajmer con-
stituted under the Central Acts and
to give their opinion on such reports.
Well, I do not think that this is also
justified because it will be rather inter-
fering with the administration of
Wakfs by those States, at any rate,
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those States im which there are enact-
ments for administration of those
Wakfs. The third function is to give
their advice to the various Boards
specially in case such advice is sought
by those Boards. Well, that is only a
pious wish, that these Boards are go-
ing to seek the advice of the Central
Board. the Central Board which is
sought to be established by this Bill.
Fourthly, clause 37 provides that in
case of persistent nonscompliance with
the advice of the Central Board by any
Board of the State, the Central Board
shall have the power to make a report
to the Government of the State to take
such action in respect of the Board as
it may deem desirable. I do not think
that this clause 37 which is the real
pivot of the whole Bill for creating
this Board justifies the attempt to
create a Central Board. We have no
data upon which Central Board can be
constituted.

[Sur1 H. V. PATASKAR in the Chair]

It involves financial implications not,
of course, on the Government, but on
the various Boards in the whole coun-
try. How far the income from the
various States will justify the consti-
tution of such a machinery as a
Central Board is a matter to be con-
sidered. I do not know if my hon.
friend has some data about the cost
which the creation of such a Central
Board will involve and also the
resources by way of income of the
various Wakfs in the whole country,
particularly in those provinces in
which there are no enactments and in
which no inquiry has been made as to
the extent of the Wakf property and
income thereof. It is by proportionate
contribution from the income of the
States that this Central Board has to
be constituted and maintained. It may
be, of course, necessary that each of
those States should have some Wakfs
Board to administer the Wakfs and to
correct the mistakes ir the manage-
ment of the Boards and to carry on
the administration of the Wakfs in
those States. B+t the necessity of con-
stituting a Ceutral Board with power
to supervise or to administer the
Wakfs in all the States is really not
clear. Well, by this Bill we are tak-
ing a leap in the dark, without know-
ing what are the resources of the
various Wakfs in the various States
and to what extent they can contribute
from their income” for the Central
Board. Without such data it is not
possible, it is not advisable to proceed
with a Bill like this. The creation of
a Central Board will involve financial
liability on those Wak{s in the various
States. It may so happen that their
resources, or their income, may not be
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[Shri Pocker Saheb]

sufficient to constitute such a Board.
It may be that in some States where
there are a large number of Wakfs
with a large income they may be able
to contribute, while in other States
there may not be income from which
they may be able to contribute any
substantial amount towards their pro-
portionate share. The result will be
that the income from the Wakifs in
those States in which there are a large
number of Wakfs will have to be
resorted to in order to manage the
Central Board and it may cause heart-
burning between the various States.
After all, what is the purpose for
which the Central Board is proposed
tc be constituted, except what the
Mover has mentioned in clause 37 of
the Bill? Well, I dare say that the
objects for the constitution of a Central
Board as stated are not justifiable to
have a measure of this sort. There-
fore, I would submit that he has to get
data about the income of wvarious
States in order to justify the creation
of a Central Board iike this. Certainly
it is advisable that there should be
such Boards in all the States. In some
of the States there is such a machinery.
He says that they require amendment.
Well, it ig for the State Legislatures to
make such amendments as may be
necessary. I do not see any justifica-
tion for a Board like this which will
cast a financial burden on the income
of the Wakfs in various States. It
may so happen that the income that
the Wakfs have .in some of the States
may be devoured by ihe cost of main-
taining the Board in the State as well
as the Board in the Centre. Therefore,
I would submit to this House that the
proper principle to be kept in view is
that each State must have its own
enactment and should manage its own
affairs and there is no necessity for
the constitution of a Central Board.
Even im the case of Hindu religious
endowments, in the State of Madras in
1927 the Hindu Religious Endowments
Act was enacted. It had also its own
financial difficulties. It has now been
provinecialised, and as regards Hindu
endowments there is no central organi-
sation for the whole of India. I do
not think that without sufficient data
and without sufficient justification, the
constitution of a Central Board Is
advisable. If the House is of the
opinion that this Bill has to_be con-
sidered, then certainly I do fully agree
with the Mover that it be circulated
for eliciting public opinion.

Mr. Chairman: The question Is:
“That the Bill to provide for the

better governance and administra-
tion of Muslim Wakfs and the
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supervision of Mutawallis' manage-
ment of them, in India, be circulat-
ed for the purpose of eliciting
opinion thereon by the end of
November, 1952.”
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The motion was adopted.

INDIAN PENAL CODE (AMEND-
MENT) BILL

(AMENDMENT OF SECTION 302)

Shri Kazmi (Sultanpur Distt.—North
cum Faizabad Distt.—South-West): I
beg to move:

“That the Bill further to amend
the Indian Penal Code, 1860
(Amendment of Section 302), be
referred to a Select Committee
consisting of Shri Devi Datt Pant,
Pandit akshmi Kanta Maitra,
Shri Krishna Chandra, Pandit
Munishwar Dutt TUpadhyay, Col,
B. H. Zaidi, Chaudhri Hyder
Husein, Shri M. Ananthasayanam

Ayyangar, Babu Ram Narayan
Singh, Shri Rohini Kumar
Chaudhuri, Dr. Panjabrao 8.

Deshmukh, Shri C. D. Gautam, Shri
Daulat Mal Bhandari, Sardar
Hukam Singh. Shri S. V. Rama-
swamy, Shri B. B. Verma, Shrl
Syed Ahmed, Shri C. C. Biswas,
and the Mover with instructions to
report by the 20th October, 1952."

Mr. Chairman: May I ascertain from
the hon. Member whether this list has
been prepared with the consent of the
different hon. Members?

Shri Kazmi: I have tried to do so,
Sir, and I am also prepared to accept
the names of any other gentlemen who
are prepared to serve on the Com-
mittee,

The object of the Bill is a very
simple one. The Indian Penal Code,
as I have said in the statement of
objects and reasons, provides for two
alternative sentences in the case of
murder, under section 302 of the
Penal Code: One is the death sentence
and the other is transportation for
life. We know that in serious cases
in which there is brutality and the
murder is definitely proved the severer
sentence, namely death, is given, but
in cases which do not deserve that
severe sentence transportation for life
is awarded. We have got a history of
transportation for life where persons
who had committed particular crimes
used to be transported from India to
gome other place outside India. There
were certain Committees at wvarious
times, and especially in 1920, whick
considered the question of transporta-
tion, and they came to the decision
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that transportation for life was really
defeating its own purpose. One of
the ideas behind transportation for
life was to enable the inhabiting of
places where they wanted some popu-
lation. But ultimately it has been
found by experience that transporta-
tion is not a good expedient.

12 Noow

Sir, the simple proposition that is
before the House now is this. Now
transportation as such has been
abolished and in cases where a sentence
of transportation is awarded the person
has to undergo imprisonment for 14
years. But the main difficulty is that
in many cases the courts are forced to
award a sentence of transportation for
life even in cases where they think
that such a sentence is not mecessary.
For instance, if ten members of a
family in a dispute between them-
selves happen to kill one among them-
selves, the only alternative for the
court is to send all the others to trans-
portation for life, The courts have no
alternative to reduce the sentence.
I am not going to plead that
the sentence under section 302 should
be reduced. What I plead is that
courtg must  have the power
to award different terms of
sentences if they consider it proper,
so that if the court considers that in
a certain case a more lenient view of
the matter can be taken, then instead
of awarding a sentence of transporta-
tion for life which means imprison-
ment for 14 years, the court can reduce
it to any sentence which it might con-
sider proper in that case.

Shri Dhulekar (Jhansi
South): Even six months?

Shri Kazmi: No, as a matter of fact
under section 304 the maximum
sentence is 20 years and transportation
for life. But you will not find a single
case throughout the history of criminal
Jjustice in which under section 304 a
sentence of less than four years was
jg.gw.n. unless, of course, it is converted

to a case coming under sectiom 305.
Of course you have got to leave it to
the discretion of the court and of the
High Court. It is not a matter within
the discretion of any private individual
but one which lies in the courts of
justice on which we have got full
reliance.  Sir, this is an enabling pro-
vision, not a disabling one. The courts
will still have the power to award a
sentence of 14 years if they consider
it proper. As a matter of fact, what
are you doing today? Today we are
only awarding the sentence of trans-
portatiorr for life in such cases and as
soon as the man enters the jail it is
converted into a sentence of 14 years
imprisonment by the jail people.

Distt.—
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Shri Dhulekar: But they cannot
reduce it. You are saying that as
soon as a man gets the transportation
for life sentence and then enters the
jail, according to the jail regulations
the sentence is ccmmuted to 14 years
imprisonment. But now you want
that it should be within the power of
the court to reduce it from 14 years
to three months ete. Then the deter-
rent effect will be gone,

Shri Kazmi: Probably there is some
misunderstanding.

Mr. Chairman: That is the way in
which the hon. Member has under-
stood it. He may proceed with. his.
speech.

Shri Bazmi: It is really a matter
which everyone must appreciate, It is
& question relating to the administra-
tion of justice in this country. What
I am pleading is not any concession
for any party. As I have said earlier,
there may be cases, very hard cases,
in which, for example, ter members of
a fam_l.ly may fight among themselves
resulting in the death of one. When
the court finds that it was a mutual
dispute between the members of the
family and one of the parties acted
cruelly, the case clearly comes under
the provisions of section 302. Is there
any alternative left to the court? As
soon as it reaches that decision it has
got to award the sentence at least of
transportation for life. My friend
says that the deterrent effect of this
would be gone.

Mr. Chairman: That is his opinion.

Shri Kazmi: Probably he thinks
that I am pleading for the abolition of
the death sentence. It is not so. The
question here is not of abolishing the
death sentence but one of giving
power to the court to award the proper
sentence in the proper case. You will
find that under section 396 a sentence
of Imprisonment is provided for for
dacoity with murder. But what would
happen if there is a dispute between
family members. This family alter-
cation between its different members
cannot from the point of view of a
criminal act be placed at a higher
level than a dacoity with murder. So
my submission is that we must pro-
vide in this Code a power in the hands
of the court to award a proper sentence
in proper cases. Supposing we were
to provide under section 393, my hom.
friend would see......

Mr. Chairman: Why is he frying to
reply to the hon. Member's arguments.
He should proceed in his own way.
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Shri Kazmi: Since the Bill is going
to a Select Committee, I shall mnot
detain the House any longer now.

Mr. Chairmaf: Motion moved:

“That the Bill further to amend
the Indian Penal Code, 1860
(Amendment of Section 302), be
referred to a Select Committee
consisting of Shri Devi Dutt Pant,
Pandit Lakshmi Kanta Maitra,
Shri Krishna Chandra, Pandit
Munishwar Dutt Upadhyay, Col.
B. H. Zaidi. Chaudhri Hyder
Husein, Shri M. Ananthasayanam
Ayyangar, Babu Ram Narayan
Singh, Shri Rohini Kumar
Chaudhuri, Dr. Panjabrao S.
Deshmukh, Shri C. D. Gautam,
Shri Daulat Mal Bhandari, Sardar
Hukam Singh. Shri S. V. Rama-
swamy, Shri B. B. Verma, Shri
Syed Ahmed, Shri C. C. Biswas,
and the Mover with instructions
to r,?p'art by the 20th October,
1952,

&t GBFT S T A1,
it g e 7 wema fear @ s
sa g™ #1 faome F9Er  (Select
Committee) & %= faar <7,
forg #1 & aga fadw sz g1 W
FTaF &S 7 9g AT qqANTE (F 9g TF
faege aoEl 99 g AR @ @
FZret #1 OF AT 27 RS & R
I FE T §UX #AF (proper
cages) ¥, T ME ;W g
o fr e # ag aor a9 3 &%
&Y 99 #Y Gar  WYET @ =@ A
fackm TU & @A | % 1 Froal
F 03 F WHEH! F FAAT A0 HFT
T& T =ifgd | FA F Ag T
g fr S aewra o @ I TR
T |F A W e g A g
9 dt 97 T FA & A ;R AR
4 ¥ zz 9@ A I fasge F=0
FA &1 W AT F A T AR A
qr g

“imprisonment of either descrip-

tion for a term which may extend
to fourteen years.”
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9gdt A at g fF smimx fefes-
e (either discription) wqe
s WX W =d e adec fe-
ferem & favve Towoe (simple
imprisonment) ¥ 3@ F1 &1 fw
ag FIT T TgA, @M1 Y @, W't
Aedt & g =i et 1 g7 o =
I EF O dEr & Y 98 o fenfae
(deposit) #x 3 | favas Tewaa-
#e gar g o

St WA A (TAERgT-
wey) ;SR O wEE SIEW

¥ &9 ¥ad g me ! fm &
RUETE U 1 O 2 C A T o
FAT 71gaT § % #EFa9 (murder
cases) ¥ I AT & T W
AN A Y FW IS AFATE | RS
AN FAY AT WA AT av
TS G O FTH AT | WT FW
NemAWE R @i aw
T At § ARG IA g F 5 W
@ 3 s “agw dfew ofmmie
( capital punishment ) g
g wifgd 1" g aX A SFTd g
7t § e s sl gorE wa
§ 99 & foF sy Fra=r @R A
g 5@ ol Fr famn @A 910
X s F faear @ & @ wEr?
¥ & fod  dfes  afrde g
fafgd ) swyFT A & s &
TET W ar g o

g zaer afed | e ArE g
AweT 9% A fF N Awam s
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&, & A oia § ar mE g,
ar 9% #1 Akag 99 F fod ST 93w
9 H F9 § 7 gL UF AIRHT SqTS Ar
- | HE ow F A e SR
a2 G ¥ I9 a0 F1 Fgq & 5 @vam
A F WE 9% AL TF ATGHT &
1< 1S, feaet agfona & 9@ 1 A
=TET, AYG F AT g1 X m‘-':l_

& qifeat FT F OF AR FT AL IS, -
I I 1 owgw A oW W

g E |
st warE - WY F G

st 9@e St g T M oFe
g T OF WEEE = g A1
IR e A wEn § ' e
AT @R 9T uF WTE gEr wrd #1
A s’ | fFw @ # ? ag 1 wwr
H, g & ATIH BT AT AT T TR
#, o< @Al & EHE 9T FaC F
qEATL 9T, Ig FTHFC UF gL & A
TF AT AT ow e wO §
¥ F fof 7@ ¥ (section)
w faar 9@, 37 IE=al & o &
g WgaT g, M f§ e AT
¥ wigw T §, o A fafew e
¥ 7gT ¥ O o O E SR Yo T,
TR TR, IR AT frgw A aga ¥
qg WY 9 §, ST A ¥ ag W  fE
AT sETE § ot e g wm 0
g TR AFEE F 99 FEAT 9TAT &
ff o s A @ afE ad =
THIH FET AT G e fEer war-
fez #1 (subordinate court)
F o AT FE FIT F GT FT FGATHI
Fgmararfrawd feaa &t &1 A
FaF HT IO TR BTo FTE] HIgT
T a1 R & 5 grd sle wr s
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=< ( standard ) a1 fF &
o ¥ aedlt s d ol gwmy &
fe g F1 #1 Frd 99 o q A
¥ owar & | 3w S SRE
AT FL [T AT F & | AT FeATAE
WEfrag 3 g o 9w
CI0 g T - S

o o o wR (fawn At
7 faor sonEr—fa ofmw 3 fyer
TH-IUT) : qE TqE IR A A
LCUE

At 9T & g9 FET T T,
e qT e aeEl g fF @ e
g5 wF g # ¥ fawr amw
@ A
The Minisier of Home Affairs and
States (Dr. Katju): I do not think my

hon. friend is justified in saying that.
There is absolutely no justification.

Mr. Chairman: When he started
speaking about the judiciary I thought
the only point he would develop would
be that it would be unsafe to make
this provision because it may be liable
to be misused. To go beyond that and
make allegations as he now does would
not be fair, because those people are
not here to reply. Further, High
Courts are the highest places of justice
in the land and it is better that we
keep away from such comments.

=it g8 +AF, I F8 ¥ 39
T T AT IW F q A AT AT F
@RE | ArgnAEm g fFew
FETea 1 g1 Wywr A E fE fow A
g & fFY et #Y 3 & &
T FC T AT @1 AE, T T
3 et # wex Fear @t W13 o &
TR A A o fT DS & g
e, fF oo & ey qama & oot B
qar &t 1 39 foF & fov & oF aw
A T FTHA G FAT AT § HIT TG
g fF g @ (judi-
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ciary) # a9 § % vEay fewr-
@ FEN§ a1 W A AW FY
o Y fewraa & o &0 Sy
At F17 & 5 s oW @ awm A
i 5 wot st A 727 fear g @
B9 F1 ZIRARTH 916 J1EF  (trans-
portation of life) #T g
T 9 A AS AW F T @t IF F
WRg 939 % 991 s a| |

Tg 919 A T 9™ 5 ag | ar

¥ I fox 5% F a= ol pAHfd
F I N wied wE, /M FRE
AT AT LA §, F1E FB W 75
2 WE A wam & omA A
TR A Fw &, w0 R A e f
& dR S§ S 99 g A g
o & e #1 amm A oai
s a2 whad
agar g fF fel ot gfesior &
¥ 1 ®dretzd (consideration)
T g wfed, 7 W fadwe o A
A Afgd ] weR & @A
M (oppose) FT § #XT ArgaT
o wm w1 & w far T

Dr. Katju: Sir, this is a matter which
is of considerable interest. I find from
the records that it was examined years
ago by very competent people and the
discussion lasted twelve years,
nothing came out of it. Now, my hon.
friend Mr. Dhulekar has referred to
many aspects. There is just one aspect
to which I would like to draw the
attention of the House. A sentence of
life transportation throughout India
means in substance a sentence of 25
years, includi remissions. _And
every prisoner, if he behaves well, in
the normal course earns five years
remission. I am not now including
here what you may call extraordinary
remissions for contingencies such as
Independence Days or some extraordi-
nary events. But by his own good
conduct he can earn five years' remis-
sion. Therefore, the result is that the
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sentence of life imprisonment today,
if no't.hlng happens, means twenty
years' actual imprisonment,

Then there are rules in different
States. I am familiar with the rules
in two or three States where in the
case of a sentence for transportation
for life, under the executive rules the
case is referred to Government for
consideration after the expiry of
fourteen years, including remissions,
which means in substance that when-
ever a prisoner has served eleven years
and six months or thereabouts of
actual sentence, then the case is sent
up to Government for consideration.
And ordinarily, if it is a case arising
out of a sudden provocation or for
instance a dispute over irrigation water
and so on, the man is released. But if
it is a case of dacoity or some other
organized offence, then the petition
is rejected and the case is put up after
twenty years. So, that case is examin-
ed over and over again several times
between fourteen years and twenty-
five years. And I think, if I am not
mistaken, in Uttar Pradesh the exist-
ing rule is that the case is reported
upon when the prisoner has served
twenty years, including remissions,
which means in substance afte: the
expiry of about sixteen years of actual
imprisonment. I am not familiar with
the administrative rules in regard to
the different States.

Now, the House will remember that
in the Penal Code there are all sorts
of offences. There are many offences
where the maximum sentence is ten
years. There are other more serious
offences where the maximum sentence
is transportation for life. If we reduce
this maximum sentence of transporta-
tion for life from the maximum of
twenty-five to a maximum of fourteen
years, then it may be that we may
have to revise the whole range of
sentences and reduce sentences, from
where it stands at seven to flve, and
so on. It is a very complex matter.
The House would also recollect that
except in regard to ftwo or three
offences a Magistrate or a Judge is
not bound to award the maximum
sentence. Except in the case of
murder for instance where it is a
sentence of life imprisonment, he may
award sentences according to the cir-
cumstances of each case.

It is therefore not a very simple
matter. And it is a matter in which
I further suggest that the different
State Governments are vitally inter-
esied. We should like to have their



4911 Indian Penal Code
(Amendment) Bill

opinion; similarly the opinions of
Judges of the High Courts, members
of the bar. The whole country is
interested in this matter. For us to
refer this matter straight-off to a
Select Committee would not therefore
be an appropriate procedure. I was
almost going to say that this matter
should be dropped here. But out of
consideration for my hon. friend who
is a lawyer of long standing, I have
no objection to this Bill being circulat-
ed for eliciting public opinion. That
would give us an opportunity for con-
sulting every State Government and
also consulting the different bar
associations. Then let us see what
corits out of it. (An hon. Member:
Too much concession). That is the
view I take.

Mr. Chairman: The position is that
the only motion before the House so
far as this Bill is concerned is that
the Bill be referred to a Select Com-
mittee. In view of the opposition to
this motion in the House I would
rather like the hon. Member to con-
sider whether he would like to proceed
with it or.........

Shri Kazmi: I am agreeable to the
proposal that the Bill be circulated
for eliciting opinion thereon.

Pandit Thakur Das Bhargava
(Gurgaon): Sir, may I make a sug-
gestion with your permission? As
there is no motion here today for cir-
culating the Bill for eliciting public
opinion, my hon. friend can stay the
Bill at this stage and not seek the
vote of the House. And at a future
stage he can himself bring up a motion
for circulating the Bill for eliciting
public opinion.

Mr. Chairman; That is exactly what
I meant by bringing it to the notice of
the hon. Member that the only motion
before the House is the K motion for
reference of the Bill to Select Com-
mittee and therefore I would like him
to decide as to what should be done
with respect to his motion,

Shri Kazmi: Sir, the Bill may be
allowed to stand over.

Mr. Chairman: In that case, if the
Bill is to stand over, the hon. Member
in charie of the Bill may withdraw
the motion which he has made for
reference to Select Committee. That
would be the regular procedure.

_Shri Kazmi: Sir, with the permis-
sion of the House I want to withdraw
the present motion for reference of
the Bill to Select Committee and seek
permission for making another motion
at a later stage for circulating it for
eliciting opinion.
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Mr. Chairman: The hon. Member
wishes to have the leave of the House
to withdraw the motion he has moved.
Is it the pleasure of the House to
grant the permission?

The motion was, by leave, withdrawn.

Mr. Chairman: The Bill will now
stand over.

INDIAN PENAL CODE_AND THE
CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Pandit Thakur Das Bhargava
(Gurgaon): I beg to move:

“That the Bill further to amend
the Indian Penal Code (XLV of.
1860) and the Code of Criminal
Procedure (V of 1898), be taken
into consideration.”

In making this motion I beg to sub-
mit for the consideration of the House
the present state of the law in regard
to sections 375 and 376 of the Indian
Penal Code. As the law stands at
present, amended by warious Acts
passed by this House also, the present
position is that in regard to marital
cases the age of consent is fifteen
years and in regard to extra-marital
cases the age is sixteen. In regard to
punishment also there is a difference
The House will forgive me if I refer
it back to the state of law as it
existed from a long time and the
changes which it has undergone dur-
ing the recent years and previously.
As a matter of fact so far as this
heinous offence is concerned, the
Hindu law and the Muslim law were
very strict and originally a man was
to be sentenced to death if he was
guilty of an offence like this. The
British India law was not so drastic
and it had been undergoing a change.
In the year 1890 or 1892 there was a
very strong agitation in India in re-
gard to the case known as ‘Harimohini
Devi case’ in which a girl below the
age of twelve was injured on account
of sexual intercourse by her husband
and the case went as far as the High
Court, The husband, it was held,
was not immune from guilt in such
cases, The public conscience was
aroused. Up till 1925 the age of con-
sent in marital cases was only twelve
years. It was changed to thirteen in
the year 1925. But in the year 1949
this age was changed by this House
to 15 years in the case of marital
cases as a result of a Bill brought
by me and in extra-marital cases the
age at present is 16. This Bill seeks
to amend this age from 16 to 18.
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This question was inquired into by
the 'Age of Consent Committee which
was appointed by the Government in
1928 and the unanimous report of
that Committee was that so far as the
extra-marital age of consent is con-
cerned, it ought to be extended to the
age of 18, The Committee went
through the length and breadth of
this country on tour and elicited
public opinion; it went to the villages,
it went to the cities and spent some-

thing like Rs. 2,88,004. The Com-
mittee consisted of about ten-
members, of whom I was one.

Throughout the length and breadth of
this country the opinion looked to us
to be unanimous that this age should
be increased, but unfortunately, the
Government shelved this report practi-
cally. In 1929 it passed the Sarda Act,
but so far as the other provisions are
concerned, the Govérnmenf did mot
care about the recommendations of
this Committee. In later years, the
Sarda Act was also changed to a
certain extent and in the year 1949
or 1950 even the age of consent in
regard to marital cases, was changed
but in regard to extra-marital cases,
it was very unfortunate that the age
could not be enhanced. The reasons
why this change should be made are
so obvious that I do not want to take
much time of the House over this.
In the present circumstances of the
country everybody knows that our
girls are exposed to much more
temptations than they were exposed
before. Our girls go to colleges; they
are employed in factories; they serve
as clerks and there is more freedom in
the country so far as women are con-
cerned. Young girls of less than 18
years of age are exposed to wmuch
moro temptations than heretofore, It
is necessary that the law should pro-
tect them. It may be argued and it
was argued before us that this age
should not be 18, because it was said
that the girl at the age of 16 acquires
full discretion and is the master of her
body.

Mr. Speaker: (s the hon. Member
likely to take long over this?

Pandit Thakur Dag Bhargava: I will
take about 15 or 20 minutes mgpre.

Mr. Speaker: I think it may be left
unfinished and he may continue when
it comes before the House next i.e.,
on the next non-official day.

Pandit Thakur Das Bhargava: Yes.
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ACCIDENT IN SINGARANI
COAL MINES

Shri Vittal Rao (Khammam):
Sir, during the early hours of 15th
April, 1952 two miners were crushed
to death and one injured seriously due
to the fall

Mr. Speaker: I may just mention to
the hon. Member that I have received
notices from five Members who want
to participate in this debate and the
hon. Member therefore may make his
remarks very shortly. The more im-
portant thing will be to give the oppor-
tunity to the hon, Minister to siate
fully whatever facts he may have to
state and then the other hon. Members
may also have some time.

The Minister of Labour (Shri V. V.
Giri): If you will allow me, I wish to
make a statement so that hon. Members
may not take up much more time on
this matter. My statement will give
an explanation to the whole matter.
If that is the desire.........

Mr., Speaker: I should have no objec-
fion. Is the hon. Member agreeable?
The hon. Minister proposes that he
will make whatever statement he has
to make and that will perhaps clarify
many of the points which the hon.
Member has in mind and then the hon.
Member may put his questions.

- Shri Vittal Rao: I am prepared for

An Hon. Member: This is not in the
Order Paper. Let us know what is the
question.

Mr. Speaker: The hon. Minister will
begin the statement now and he will
come to know what the statement is.

Shri V. V. Giri: I am glad to have
this opportunity of making a fuller
statement,” in regard to a matter,
which is indeed of public importance.
I am sure, the House will agree, that
this is a subject, which could not satis-
factorily be explained, within the
small compass of a reply to a question.
The report of the Inspector, who con-
ducied the enquiry into the accident
could not, on account of some legal
difficulties, be placed on the Table of
the House. Further, it would not have
been appropriate to consider the
report of the Imspector, before we had
the opinion of the Chiet Inspector,
who has to study the original report
and give his own comments or con-
clusions arising therefrom.

1 agree that the number of accidents,
and death rates arising therefrom,
have been more in regard to this group
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of collieries, thanm in several others.
In addition to the three accidents that
took place in 1852, in which four
persons in all were killed, and to
which a reference has been made by
the hon. Member, 31 persons were
killed in 1951 on_account of accidents
in the Singarani group of collieries
in Hydrabad. On a comparative
basis, the death rates of this group
represented two per thousand persons
employed, and 257 per million tons of
coal raised, against an all-India figure
of .8 and 9-2 respectively.

Coming tg the specific accident on
the 15th April, 1952, two persons were
unfortunately killed. The finding
was, that it was a case of misadven-
ture, in which none could be specifi-
cally held responsible, from the point
of view of possible criminal prosecu-
tion. At the same time, certain clear
shortcomings were detected, including
the finding that the experience of the
supervisory staff at this colliery was
of a doubtful nature, that the
overman in charge knew little about
mining, and that subordinates were
taking things easy. The cumulative
effect of these shortcomings might
certainly be partially responsible for
increasing the scope of accidents in
this colliery. I may inform this
House that necessary steps have since
been taken to remedy this state of
affairs. I shall now deal with the
other points raised by the hon.
Member.

It is true, that sands-stowing has
not been undertaken in these mines,
on account of practical difficulties and
cost. The Chief Inspector of Mines
and the Mining Engineer of the Rail-
way Board, inspected these collieries
towards the end of 1949, and came to
the conclusion that sand-stowing in
these mines is not imperative, mainly
on account of the fact that the seams
worked were not unduly thick. The
cost of a ropeway to carry 200 tons of
sand per hour from the Godavari
River was then estimated at about
Rs. 25 lakhs, and it would be con-
siderably more today. Even accord-
ing to the estimates of 1949 the cost
of sands-stowing would have been
Rs. two to Rs. iwo and annas fourteen
per ton of coal extracted. The Chief
Inspector was of opinion that where
sand-stowing is not done, roof falls
are prevented by other means.

In the depillaring areas, the gquan-
tity of timber used in the Singarani
collieries is about four times the
quantity that would be used in some
of the mines in the Jharia and Rani-
ganj coalfields. All roadways to the
depillaring areas are always strongly
supported by means of sawn timber
cogs. set at frequent interwvals; and in
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the immediate vicinity of the place
where a pillar is being extracted, cogs
are set at close intervals. Moreover,
props are used in between the cogs and
cross bars are frequently set between
the cogs to support the roof.

In respect of the accident of the 15th
April, 1952, the cause was not due to
any inadequate timbering. The accid-
ent was caused by the sudden fall of
a mass of coal measuring about 8 X
4'x3" from one corner, as a result of
which three persons working there
were buried. Of these, one met with
instantaneous death and a second died
subsequently, the third escaping with
minor injuries. The finding of the
Inspector is that the accident was due
to the failure of the supervisory staff
to detect and remove the small over-
hang, which was the main cayse of
the accident. While this was a regret-
able failure, it was not one which
could form the basis for a successful
criminal  prosecution. The Chief
Inspector of Mines has reported that
sand-stowing could not possibly have
prevented the particular accident of
the 15th Aoril, 1952,

As regards the accident on the 2nd
June, 1952, wherein 24 persons were
injured, the accident was due to the
winding engine not having an auto-
matic device, to ensure slow banking
and prevent over-speeding. The banks-
man also allowed 25 persons to ride
in the cage. instead of 16, in con-
travention of regulations. The manage-
ment has been requested to arrange
-for a suitable automatic winding device
to be fitted to the winding engines.
Steps are also being taken to amend
the Coal Mines' Regulations so as to
impose a statutory obligation on em-
ployers, for the provision of such wind-
ing devices, The winding engine
driver and the banksman have been
arrested by the polico and proceedings
have been instituted against them
under the Indian Penal Code. As foul
play is suspected, the case is being
dealt with by the police. instead of
proceeding under the Mines Act,

I must make it clear that I am un-
happy at the number of accidents,
which have occurred in these collieries.
There are detailed rules and standing
orders in India as against those that
prevailed in former Indian States, in
regard to all matters connected with
supervision, including the highly im-
portant gquestion of measures to pre-
vent accidents. From the findings per-
taining to accidents in the Singarani
group of collieries. we cannot help
feeling that the staff holding respon-
sible positions did not have that
amount of experience. which is desir-
able, and which would be found among
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the staff in well-managed and regulated
mines. The Ilouse should remember,
however, {hat it was only on 1st April,
1851, that the mines in Hyderabad as
well as in other Part B States came
under the control of the Government
of India and, therefore, under the
supervision and control of the Chief
Inspector of Mines. Matters cannot
altogether be remedied overnight, but
effective action has already been
taken. For instance, the Chief Ins-
pector of Minies has taken steps to
examine and eliminate the existing
unqualified hands if they are found
unsuitable. He has also drawn the
attention of the colliery owners to the
fact, that the death rates in this area
are extremely high, compared wifh
all-India rates, and has asked them to
pay greater attention to the dressing
and support of the roofs. A warning
has also been given, that if accidents
are found to have been due to laxity
on the part of the staff, criminal
prosecution will be . instituted. The
Chief Inspector has assured Govern-
ment, that greater attention will be
paid to the inspection of these
collieries.  Government hope that
these measures will be pursued vigor-
ously and successfully.

In the light qf the above statement,
and in view of the precautiong that
are being taken to reduce the accidents
to a minimum, I feel, the appointment
of a Court of Enquiry at this stage
may not be necessary. Government
would not, however, hesitate to order
one, if circumstances demand it.

Shri Vittal Rao: In the state-
ment it is said that the cost of sand-
stowing is high, and they have
calculated this for transporting sand
from River Godavari which is 24 miles
awzy from the workshop, i.e., the col-
lieries. But, near it there is a tri-
butary, and you can have enougih sand
from it. I do not know whether this
has been taken into consideratiomr or
not.

Another point I wish to say is since
ithe mines were excavated, that is in
1937, there has not been any non-
official enquiry, or even a judicial
enquiry into any of the mining accid-
ents that take place. According to
the Indian Mines Act which has now
‘been enforced al! over India in its
entirety from 1st July, 1952, it is pro-
vided that an Enquiry Committee may
be appointed, or anybody or a non-
official also, can be deputed to enquire;
in view of the fact that these accidents
are very, very frequent—(I have not
named here so many minor accidents
that have taken place involving the
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loss of limbs and so forth): every day
in the whole mines in the five inclines,
and especially in Birley Pit where
depillaring is carried on, there are a
lot of accidents wherein miners los2
their hands and legs. sustain injuries,
and conseguent on that, they have to
be amputated.

And then one more point I want to
say is about these logs. The whole
area ig surrounded by forests, but they
do not get it with a view to economis-
ing the expenditure. There cannot be
any other reason, and in order to
learn about these accidents, I wanted
to visit the Birley Pit, but the General
Manager prevented me. I had to visit
some other mines and know the condi-
tions there. And getting the logs is
not done on the plea of short supply,
and short supply in a forest area. It
does not stand to reason. And only
recently so much forest has been cut
down. razed to the ground. and there
is supply. This plea is mainly put
forth with a view to economising the
expenditure. 1 would like to know

what the Minister has to say on this.

Shri Nambiar (Mayuram): The hon.
Minister has stated that in the enquiry
they have found out that it was the
failure of the supervisory staff. Now,
the report as I could gather is that the
supervisory staff in general may not
be responsible. The reason is that the
Pit Managers and Assistant Managers
do not in general inspect these pits
and see what preventive measures are
taken. Therefore, 1 want to know
what exactly the term ‘supervisory
stafi’ means, whether it includes the
Pit Managers or the officers who con-
trol the pit as such and whether they
have failed in taking precautionary
measures.

Then. another point which I want to
know iz: he said that the report could
not be placed on the Table of the
House owing to legal reasons. May
I know what exactly is the lpga‘l
ground, because this report is given
by the Inspector appointed by Gov-
ernment, and he has gone into the
facts thoroughly. and there cannot be
any reason why a legal impediment
should be there in placing the report
on the Table of the House.

There is another point which may
not be connected with this particular
mine. In Kolar Gold Mines there
have recently been so many cases of
accidents. These things have be.
brought to the notice of the hon.
Minister a number of times during
the question-hour. I would also like
to know whether any steps are being
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taken In the Kolar Gold Fields also.
1 would request the hon. Minister to
give a reply on these specific points.

Shri Raghavaiah (Ongole): In the
statement that has been issued just
now by the hon. Minister, it has been
stated that the staff is lacking in the
necessary experience. I do not
understand why such inexperienced
staff is appointed in these coal mines.
In some cases even though they have
been recommended for prosecution or
similar other steps to be taken by the
management of the mines, these steps
have not been taken. I have come
across one or two cases of corruption
also. Only the other day, a prosecu-
tion order was issued against the
Pakistan’s High Commissioner in
Australia, Mr. Haroon; that order is
lying in the waste-paper basket of the
police department of that State.a...

Mr, Speaker: There is no question
of comparing the two things now.

Shri Raghavaiah: I have come across
things like this in a booklet called
‘Corruption’. Of course, that has
nothing to do with the discussion
here, but I want to point out that
even though in some cases certain
people are recommended for prose-
cution, criminal or otherwise action
is not taken. If in the course of the
investigation, prosecution orders are
passed, they are not executed pro-
perly. There is no guarantee also
that the action recommended will cer-
tainly be taken. Hence, the ruling out
of a non-official commission inquiry
into the matter is not, I think, proper.
In view of the unsatisfactory and
inadequate nature of the answer given
by the hon. Minister, I request that
the hon. Minister will see that a non-
official inquiry is made into these
accidents.

Shri B. 5. Murthy (Eluru): I want
to talk on one point, Sir,

Shri P. C. Bose (Manbhum North):
I was in a mine. I also want to say
a few words.

Mr. Speaker: The hon. Members
have not given notice that they want
to participate in the discussion. We
are going by the rules of procedure
according to which the hon. Member
who wants to speak has to give notice
in advance.

Shri K. K, Basu (Diamond Harbour):
a%As many of the points have already
" been referred to by my other hon.

friends, I want to ask the hon. Minister
for obtaining information on two
specific points.
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As regards sand-stowing, the hon.
Minister has stated that it is not
possible on account of economic
reasons. As regards the alternative of
woodlogs, which are normally used in

. many of the mines, he has not yet said

whether the Chief Mining Commis-
sioner has inspected the woodlogs and
seen whether they are of the suffi-
cient thickness and quality or not.
The number and thickness may be
sufficient, but the quality also is im-
portant.

The second point is about the failure
of the supervisory staff. I do mnot
know what the hon. Minister actually
means by that term—whether there
are not sufficient number of Indians,
or whether especially the managers or
some of them are non-Indians. And
in wiew of the faet that this particular
State had to go through some process
before accession which can be said to
be against the interests of our coun-
try, can it be construed that there is
a deliberate attempt on the part of
the supervisory staff to set at nought
the production policy of wour Govern-
ment? We have not yet been informed
whether this aspect has also been
considered in the inspection made by
our Government. I would like, if it
has not yet been done, that Govern-
ment should inguire into it and place
the matter before the House for their
information.

Shri V. V. Giri: Sir, the mines that
are being worked in some of these
States have come under the super-
vision of the Government of India
only a year ago. As these accidents
were occurring frequently, I wanted
the Chief Inspector of Mines to go
into this matter wvery carefully. He
has investigated and sent a report on
which my statement is based. I have
already assured the hon. Member that
in view of the assurance given by the
Chief Inspegtor that he would see that
the supervisory staff were carefully
selected and that very soon certain
examinations would be held under the
regulations of the Mines Act about
their being capable of drawing their
full weight, as if they failed in dis-
charging their duties properly the
mine-owners will be asked to replace
them by supervisory staff who knew
their work.

As regards other matters, I have in
a_detailed manner stated the position
about sand-stowing. My hon. friend
has referred to the fact that there was
sand Aavailable at a nearer place. This
fact is not known to me but I assure
my hon. friend that I shall com-

- municate this information to the Chief

Inspecto!- and ask him to tell me what
exactly is the position. I do feel that
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a chance should be given to the Chief
Inspector who is an expert in these
matters to set right things. He and
his officers have promised that they

would keep a vigilant eye on the.

administration and supervision of this
mine and I do feel that the House can
safely rely on my assurance that if
I am not satisfied in the course of the
next two or three months that enough
precautions are being taken, I shall
certainly order a court of inquiry.

My hon. friend, Mr. Nambiar,
referred to the Kolar Gold Fields. In
fact some hon. friends came to me and
discussed the situation with me. The
Government of India have already
ordered a court of inquiry with two
assessors representing the workers’
and employers’ organisations. There-
fore, I think I have stated to the
House the various circumstances under
which these accidents have occurred
and the precautions taken by Govern-
ment, and I feel that 1 have satis-
factorily given the House an idea of
what has happened.

Mr. Speaker: That practically con-
cludes the half-hour discussion five
minutes early.

Pandit Thakur Das Bhargava
(Gurgaon): May I submit to vou, Sir,
that in the short time left those Bills
which are put down for introduction
may be allowed to be introduced?

Mr. Speaker: Not now. There is
another business yet. Shri Anantha-
sayanam Ayyangar may now present
the Report of the Joint Committee.

PREVENTIVE DETENTION (SECOND
AMENDMENT) BILL

PRESENTATION OF REPORT OF JOINT
CoMMITTEE

Shri M. A. Ayyangar (Tirupati): I
beg to present the Report of the
Joint Committee on the Bill further to
?gﬂﬁgnd the Preventive Detention Act,

Mr. Speaker: What is the request
now?

Pandit Thakur Das Bhargava: The
request is that those Bills which are
set down for introduction may be
allowed to be introduced now. It will
take only about two or three minutes.

Mr. Speaker: Yes. I know. There
is one message from the Council.
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Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the provi-
sions of Rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy of
the Essential Supplies (Temporary
Powers) Amendment Bill, 1952,
which has been passed by the
Council of States at its sitting
held on the 30th July, 1952".

ESSENTIAL SUPPLIES (TEMPORARY
POWERS) AMENDMENT BILL

Secretary: Sir, I lay the Essential
Supplies (Temporary Powers) Amend-
ment Bill, 1952, as passed by the
Council of States on the Table of the
House.

Mr: Speaker: I do not want to take
time in discussing the procedural part
of it, but I do not know whether Bills
can be introduced today, because there
are other pending Bills and only after
they are disposed of, the others can
come up for introduction.

Pandii Thakur Das Bhargava: May
I submit that on a former occasion you
were pleased to waive this rule and
allow the introduction of Bills at a
time when the other Bills were not
finished. That was a special occasion.
I was submitting for your considera-
tion that this is also a special occasion
in the sense that very few Bills are
pending as Parliament has just begun
and the number of Bills received is
not large. In these circumstances I
would request you to kindly waive
this rule,

Mr. Speaker: What happened Ilast
time was that we first proceeded with
the suspension of the Standing Order.
A motion was made to that effect and
the Standing Order was suspended. I
do not at present remember all the
facts, but so far as I remember there
were a small number of Bills pending
at that time and therefore it was con-
sidered desirable to suspend the Stand-
ing Order so that a large number of
Bills which were shunted back ecould
be taken up. This time, the hon.
Member will see that as many as 22
Bills have been on the main agenda,
of which five had been disposed of
and the sixth is at present pending,

Pandit Thakur Das Bhargava: Sir,
Bills dealing with dowry have been
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given notice of by four or five Mem-
ber:;l,l therefore, the number is very
small.

Mr. Speaker: The hon. Member will
see that, a representation of that type
was made to me that Bills should be
introduced all at once and not in the
order of precedence. Then I pointed
out, a large number of administrative
difficulties which come in the way
and the unnecessary administrative
work which it involves. That is why
the proposal was not agreed to. Onmly
in a very exceptional case, as the hon.
Member was referring to, did we, with
the concurrence of the House, suspend
the Standing Order. Personally, I do
not feel that todav there is a case for
suspension of the Standing Order. It
all depends upon the pleasure of the
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House, but I think it will be better if
he does not press for suspension be-
cause, as.] said, there are already 14
or 16 Bills on the Agenda. Let us
first deal with these and then, of
course, the turn of the others will
come. After all, introduction is not
going to make any change at all.

Pandit Thakur Das Bhargava: It
only gives the right to the Membe:
concerned to ballot the Bills and any
one of them can come up before thu
others. But in view of your advice I
will not press the point.

Mr. Speaker: Now it is nearly time.

The House then adjourned till a
Quarter Past Eight of the Clock on
Thursday, the 31st July, 1952,



